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LOK SABHA
Thursday. April 14, 1966, Chaitra 24,
1388, (Saka)

The Lok Sabha met at Eleven of .he
Clock.

[MR. Speaker in the Chair]
OBITUARY REFERENCE

Mr. Speaker: I have to inform the
House of the sad demise of Shri Suresh
Chandra Chaudhuri who passed away
at Patna on the 11th April, 1966 at
the age of 71

Shri Chaudhuri was a Member of
the Second Lok Sabha during the
years 1957 to 1862. We deeply mourn
the logs of this friend and I am sure
the House will join me in conveying
our condolences to the bereaved
family. The House may stand in
silence for a short while to express
its sorrow.

The hon. Members then stood in

silence for g short while.

ORAL ANSWERS TO QUESTIONS
Mr. Speaker: Questions.

Shri P. R. Chakraverti: With your
permission, 1 suggest that question
No. 1109 may also be taken up with
No. 1100

Some hon. Members: No.

Development of Urban Areas

*1100. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether Government's attention
has been drawn to the comparative

study undertaken at the instance of
the Planning Commission on planning
and financing’ of urban development
in Bombay and Calcutta;

(b) if so, the conclusions reached
therein; and

(c) whether similar studies cover-
ing other cities with a population of
a million or more will be under-
taken?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) A
comparative study on planning and
financing of urban development in
Bombay and Calcutta has been under-
taken by two Officers of the Calcutta
Metropolitan Planni Organisation
The draft report is under the scru-
tiny of the Government of West
Bengal and has not been sent to the
Government of India so far.

(b) Does not arise.

(c) Does not arise.
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Shri R. S. Pandey: The big cities
of Calcutta and Bombay are full of
slums. What provisions are going to
be made to clear these slums and pro-
vide nice and good conditions of
living?

Shri Asoka Mehta: In the Third
plan, there was a special provision for
meeting the requirement of Calcutta
city. There is already the Calcutta
Metropolitan Planning Organisation
which js functioning and we hope
that further plans for the develop-
ment of Calcutta will be brought up
when the fourth Plan is taken up.
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Shri Sham Lal Saraf: With the pro-
gressive urbanisation of some of the
areas adjoining the bigger cities,
today, may I knqw whether the ques-
tion of shift of population from the
rural to the urban areas also follows,
and if so, whether that question is
gone into in order to know the causes
responsible for such shifts?

Shri Asoka Mehta: There is a shift
from the rural to the urban areas and
that is why at various places efforts
are being made to go in not just for
town-planning or city planning but
for regional planning for the whole
region; the whole region is sought to
be planned as a whole and efforts are
being made for the sgetting up of
various new towns to see that the
people are caught, as it were, before
they go into the metropolitan cities
This is what we call the development
of satellite towns.

Shri Sham Lal Saraf: What about
the shift of population from rural to
urban areas?
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Shri Asoka Mehta: From the rural
areas, people go to the urban areas;
I thought that is what the hon. Mem-
ber meant by shift of population.

Shri Sham Lal Saraf: That shift
must stop somewhere; otherwise, the
entire country might turn into one of
large cities.

Shri Asoka Mehta: There are two
questions involved in it. One is that
of development involving the shift ot
people from rural areas to urban
areas and what are the industries that
are sought to be taken up there.
Secondly, to what extent are the
industries sought to be dispersed from
the existing metropolitan cities. Both
the questions are being’ tackled. As
you know, big townships have come
up. During the Third Plan period,
we hoped that a lot of important and
new townships would come up. There
is also the programme of rural indus-
trialisation, but basically I think we
will have to gee that we concentrate
more upon the dispersal of industries
because the problem cannot at this
stage be tackled by dispersing them
in the villages.
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Shri C. K. Bhattacharyya; With
the removal of slums from the city
itself, the suburban areas of Calcutta
are being fast urbanised. May 1 know
whether the plan or the efforts being
made by the CMPO include provi-
sion for the requiraments of ordi-
nary human life, namely, shops,
bazars, roads, public conveniences and
water Supply for these areas where
the adjoining slums are being remov-
ed and the people resettled?

Shri Asoka Mehta: In the pro-
grammes of development for these
metropolitan cities like Calcutta and
Bombay, provision has been made for
various facilities that have been indi-
cated.

Shri C. K. Bhattacharyya: What
about water supply?

Shri Asoka Mehta: Water supply is
also given very high priority. But
apart from water supply, there are
other facilities which require a great
outlay. For instance, as far as Bom-
bay is concerned, the total outlay
invested by the Municipal Corpora-
tion is something like Rs. 700 crores.
Now, one has to think of getting
these resources and mobilising them,
partly from the State and partly from
other sources, and see how they can
best be phased over a period of time.
In all this, water supply will get the
highest priority.

Opening of more Hospitals in the
country

+
*1101. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri Yashpal Singh:
Shri Bibhuti Mishra:
Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that sug-
sestion for opening more hospitals at
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district level instead of opening of
big medical colleges in cities has been
made at the 11th Annual Conference
of the Indian Section of the Inter-
nationa] College of Surgeons held in
Delhi in the lant week of December,
1965; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) Yes, Sir.

(b) Improvement of District Hos-
pitals and opening of new medical
colleges are complementary and not
contradictory of one another. It is
necessary to open new medical col-
leges to meet the shortage of doctors
in the country. All possible steps are
being taken to augment and improve
hospital facilities at the district level
also.

Shri Subodh Hansda: May I know
whether the Government is aware
that the existing district hospitals are
not well equipped, particularly in
West Bengal, especially in the matter
of modern surgical instruments; if
so, may I know whether Government
will provide more funds to equip all
the existing district hospitals?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): No,
Sir, there is no such proposal from
the Central Government. The hos-
pitals are the responsibility of the
State Governments, and we shall cer-
tainly bring it to the attention of the
State Government that they need to
improve these facilities as the hon.
Member has stated.

Shri Subodh Hansda: I would like
to know whether the International
College of Surgeons have experienced
any difficulty due to the disadvantage
in locating all these colleges in the
main cities and not locating these
colleges in the rural areas, to remove
which they have made some sugges-
tions?
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Dr. Sushila Nayar: They have
made no suggestions for locating me-
dical colleges in the rural areas. I am
sorry, the President of the Association
has talked of everything except his
own subject, as to how to improve the
surgical facilities in the various hos-
pitals. He has stated that we should
give three times the salaries to the
doctors in the rural areas.

Shri D. C. Sharma: Sir, I rise to a
point of order. Is it proper to dis-
cuss a person in these terms when
he is not present here to defend him-
self?

Mr, Speaker: That is a public state-
ment that he has made. We can dis-
cusg that statement.

Dr. Sushila Nayar: Further, he has
suggested that instead of opening new
medical colleges we should divert that
money for various other purposes.
Now, Sir, some doctors may be
interested in not increasing the num-
ber of doctors in India because if the
doctors are increased naturally it will
affect the few that are there. But,
ag the House is well aware, there is
a shortage of doctors, whatever this
gentleman might have stated, and we
have to train more doctors to make
up for the shortage.

Shri S. C. Samanta: May I know
the policy followed by the Central
Government as regards opening of
colleges and hospitals in different
parts of States, and what advice has
been given to them?

Dr. Sushila Nayar: As the House
is aware, the Health Survey and
Planning Committee has gone into this
whole question very thoroughly.
They have recommended that there
should be one medical college for
every 50 lakhs of pcople. We are
trying to follow that advice and we
are trying to persuade the State Gov-
ernments to disperse the medical
colleges rather than concentrate them
in any particular place.
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Shri Dinen Bhattacharya: May I
know whether it is a fact that in
West Bengal at the present moment
for want of lymph, there is a great
apprehension that there will be a
break-out of small pox in epidemic
form and, if so, what action the Gov-
ernment proposes to take immediately?

Dr. Sushila Nayar: It is true that
in some of the big cities including
Calcutta Corporation area and some
other municipal areas, cases of small
pox ‘nave continued in spite of the
campaign for universal wvaccination
We have drawn the attention of the
State Governments to have an inten-
sive effort put in in these areas where
deficiency has been noticed and we
are giving all the help in that direc-
tion.

Shri Dinen Bhattacharya: I asked
specifically in regard to the supply of
lymph to the West Bengal Govern-
ment, whether the West Bengal Gov-
ernment ig not supplied with lymph,

which is an antidote against small-
pox.
Dr. Sushila Nayar: That is no

correct; there is no shortage of lymph.
We are supplying all the necessary
quantity of lymph, freeze dried vac-
cine for this purpose.

Shrimat! Vimala Deshmukh: Does
the Government propose to open ad
least one medical college in the
Vidharba region where there is no
medical college at present?

Dr. Sushila Nayar: Th's is a sug-
gestion for action which we .rill bring
to the notice of the concerned State
Government.
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Shri S. M. Banerjee: I want to know
whether it is a fact that the State
Government of Uttar Pradesh has
requested for financial aid from the
Centre for opening three more medi-
cal colleges in UP. to create more
beds etc. 1 would like to know the
reaction of Government and the
financial aid likely to be given.

Dr. Sushila Nayar: I wish the State
Government of U.P. would include
more than three medical colleges in
their State Plan. Whatever is includ-
ed in their State Plan, they will get
full assistance from the Government
of India.

Shri D. C. Sharma: There is an all-
India body which sees to it that the
doctors who practice either privately
or ag Government servants are pro-
perly qualified. May I know if there
is any all-India body which sees to
it that the hospitals in India are pro-
perly staffed, properly equipped and
properly looked after?

Dr. Sushila Nayar: So far as the
qualifications of doctors are concern-
ed, there is the Medical Council of
India, which is the custodian of the
standards of medical education......

Shri D. C. Sharma: I have spoken
of that; I want to know about hos-
pitals.

Dr. Sushila Nayar: ...... ag well as
the qualifications of those who prac-
tise medicine. So far as the standards
of hospitals are concerned, it is the
responsibility of the State Govern-
ment under the Constitution.
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‘Shri Narendra Singh Mahida: May
I know whether the Centra] Govern-
ment encourages the opening of
Ayurvedic hospitals; if so, how many
hospitals are being run by the Cen~
tral Government?

Dr. Sushila Nayar: The Central
Government has nothing to do with
the opening of any type of hospitals,
Ayurvedic or allopathic; it {s the res-
ponsibility of the State Governments.

Shri Shinkre: What about the hos-
pitals in Delhi? Are they not run by
the Centre? What sort of answer is
this? (Interruption).

Shri Narendra Singh Mahida rose—

Shri Shinkre: There are so many
hospitals, owned, controlled and
managed by the Centre in Delhi and
she says that the Centre has nothing
to do with this.

Dr. Sushila Nayar: If a question is
asked about Delhi specifically, I will
be able to answer it.

Shri 8ham Lal Saraf: The hon.
Minister is aware that even today a
number of posts of professors in diffe-
rent subjects are vacant in some of
the colleges. So, what steps are being
taken to provide quality teaching and
up-to-date equipment in the medical
colleges already opened before she
launches upon new schemes of open-
ing medical colleges? ‘

Dr. Sushila Nayar: The Govern-
ment of India is doing everything



‘10711 Oral Answers
possible to enhance and increase post-
.graduate training facilities and for
that purpose, besides the All India
Institute of Medical Sciences, we have
started a second institute at Pondi-
cherry, We propose to open some
more as soon as the Finance Ministry
clears the proposal.
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Power Generation at Hirakud

+
*1102. Shri Bhagwat Jha Asgad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri D. N. Tiwary:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the shortfall in power
generation at Hirakud is likely to
continue still further;

(b) if so, the reasons therefor;

(¢) whether the State Government
have asked for any technical or other
assistances to obviate the continuing
shortage and resultant loss to them;
and
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(d) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
K. L. Rao): (a) to (d). A statement
is laid on the Table of the House.

Statement

(a) and (b). Two factors have been
responsible for reduced power gene-
ration at Hirakud. One is the poor
post-monsoon inflows into the Hirakud
reservoir (since October, 1965), as
compared to the normal years. The
other factor is the need, in the con-
text of the present food shortage, to -
accord priority to releases of water
for second crop irrigation.

The short-fall in power generation
will continue till the onset of the next
monsoon.

(c) and (d). The State Government
had approached the Central Water
and Power Commission for arranging
bulk Supply of power from DVC to
mitigate the power shortage. The
Central Water and Power Commission
bave arranged for supply of 7.5 MW.
from the DVC to Orissa which is
being drawn by them since 6th Feb-
ruary, 1966.

Shri Bhagwat Jha Azad: Could we
know as to what was the percentage
of shortfall in this particular case in
this year?

Dr. K L. Rao: This year there is
a shortfall of 25 per cent in Hirakud
generation.

Shri Bhagwat Jha Azad: May I
know whether, in view of this huge
expenditure on this, we have ulti-
mately to depend upon monsoons to
have the full power gencration or has
this technical Minister any other
media by which when the monsoons
fail, the electricity should not fail?

Dr. K, L. Rao: This is one of the
biggest resservoirs that we have in
the country, and also Orissa is very
fortunate in having coal deposits and
in the course of next year we will
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have connection between the thermal
station and the hydro station which
v@ll prove very useful

Shri 8. C, Samanta: Is it not a facs
that during monsoons a good amount
of water overflows the dam and, if so,
is there any proposal to enlarge the
reservoir or to put any dam in the
upstream of the river?

Dr, K. L. Rao: It is true that the
water in the river 1s six times of what
we can store at the Hirakud Restr-
voir, But it is not possible to con-
struct any more storage. We have
constructed the maximum storage that
we could,

Shri Subodh Hansda: On the re-
quest of the State Government, the
Central Water and Power Comission
has arranged for.the supply of 7:5 MW
from the D.V.C. 1 would like to know
whether this is a stop-gap arrange-
ment or a permanent arrangement.

Dr. K, L. Rao: It is only for a tem-
porary period when the Hirakud Re-
servoir is not able to generate suffi-
cient amount of power,

Shri D. N. Tiwary: In the state-
ment, it has been mentioned that scme
amount of power from D, V.C. will be
given to Orissa, May I know whether
there is a surplug power in the D.V.C.
-or there will be a cut from Bengal or
Bihar?

Dr. K L. Rao: Fortunately, in this
regin there is a sufficient amount of
surplus power, Actually, we could
have have met the requirement of
Orissa if only we had a sufficient
amount of transmission lineg between
Aditayapur and Rajkharswan,

Shri Kapur Singh: I want to know
whether these country-wide and re-
current shortages are due to faulty
planning or due to unforeseen cuuses.

pr. K L Rao: It is due to defi~
ciency of rainfall. This year was one
of the worst ycarg of the last sixty
years.

Shri Surendranath Dwivedy: Even
«during norma] years, apart from this
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particular year, the experience has
been that the inflow of waler into the
Reservoir is not sufficient and it does
not reach the level to generate puwer,
Has this defect been removed?

Dr, K. L. Rao: That is not correct.
The Reservoir can be completely fil'ed
and to the maximum level, Even this
year, it was only less by 1} feet.
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The Minister of State in the Minis-
try of Irrigation and Power (Shri K. L.
Rao): (a) Yes, Sir.

(b) Yes, Sir.

(c) The revised estimated cost of the
Gandak Project is likely to be of the
order of Rs. 121 crores.

Shri D. N, Tiwary: May I know how
many times this hus been revised and
what is the difference between the

original estimate and the present
estimate?
Dr. K. L. Rao: This project was

sanctioned for Rs. 54 crores and this
is the first revision that has taken
place now.

Shri D. N, Tiwary: With all this
upward revision of the estimrates, may
we hope that the water will be given
to this area on schedule or will there
be any delay?
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Dr. K. L. Rao: Naturally, because
the estimate of the projest has gone
up very much, there will be a certain
amount of delay in completing the
project. But for the commencement
of supply of water, I do not expect
that there will be any change.

Shri Shree Narayan Das: May 1
know whether the work is going on
schedule or whether there is -any
delay on account of lack of funds?

Dr. K. L. Rao: It is géing on as per
schedule. But this year, unfortun-
ately, there has been a less amount
of funds allotted because of a general
cut in the irrigation sector. There is
a certain amount of progress. At
least, we will be able to progress on
the Barrage and we Wwill be able to
supply water on schedule.

o fofa faw v Ay W A
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Dr. K. L. Rao: There is a Control
Board; the Governor of Bihar is the
Chairman of that and they go into
this very carefully from time to time.
The works are well geared up and we
find that the progress is quite satis-
factory. The only limitation will be
one of finance this year.
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Dr, K. L. Rao: No, Sir. We ure
giving the highest prionity for the
barrage because we will then be able
to divert the water into the canal
The entire length of the canal need
not be completed. As we do every
portion, we can supply water to the
lands. That is why the highest prio-
rity is given for the barrage.

Shri K. N. Tiwary: It was said in
the beginning that the water would
come in the canal by 1967. But now
it is said that the barrage will be
completed by 1967, but the water will
not come in the canal by that time,
but will come only in 1970. So 1
want to know whether these are the
facts and if so, what are the reasons
for the delay,

Dr. K. L. Rao: As I submitted, 1
hope the barrage will be completed in
1967 and then, as I gubmitted, the
whole length of the canal need nob
be completed; as we build 50 miles, we
can supply water to the nearest lands
and as we get more funds, more and
more areas will be supplied.

Shri Bhagwat Jha Azad: Is it correch
to say that the immediate food-bear-
ing capacity of the scheme after the
completion of the scheme will not
only enable us to tide over the 12
lakh tons of deficit of the State bus
can also give an extra 8 lakh tons
and if so, may I know whether,
according to the importance and prio-
rity of the scheme, the funds allotted
for this year, according to the Minis-
ter and the Government, are suffiviany
to achieve that aim?

Dr. K. L. Rao: It is quite true that
this is one of the best projects in the
country and about 36 lakh acres can
be irrigated by this and it will cover
a very large amount of food def-
clency in the State and elsewhere.
Due to financial limitations, certals
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amounts of reductions have had to be
made, but ] hope that we will be able,
by and large, to stick to the program-
me.

Shri Sinhasan Singh: The barrage
in Gandak project is divided into two
parts: the barrage in Bihar section,
along with canals, under the Bihar
Government and the other part of
the canal section in the UP. May I
know whether this amount of Rs. 121
crores covers both the barrage and
the canal under both the States and
what was the original target date for
completion and what is the revised
target date fer the completion of this,
efter having revised the estimate to
Rs. 121 crores?

Dr. K. L. Rao: There are actually
three canals: two on the ecastern side
and one on the western side. Some
portion of the length of the one which
is on the western side passes through
U.P. territory. Rs. 121 crores consist
of the estimates of both the Bihar area
and the U.P. arca. The cost of the
portion relating to U.P. comes to
Rs. 26 crores out of the total of Rs. 121
erores.

=t fistfr foaw : ¥R www AT AT
W A far 3, B qerar i
oY va ) A wg faar fE
A 9% YA § AfF agi
FHAG § wd?

woqw wENER : ug gd e e
LAGE

woerd ettt o) el e
frm W

+
#1104 St ATTHA W STWT ¢
ft qo wre fgaht :
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TEAT A AT A TG ) FAR a9
fad 39,000 wFTH weTEHE # fau
T WA FI g OF & § B s
Fgara TAREl w1 ww faeger w9
&3 faar mat &)

= ATES W WAR: HAAG HeAT
N Faar & owR @ 3
g & gawfad A Fw & @
AT aet FAwE ¥ far ww §
ot feafa § 39 g% o wER AE
QAT F 1 F IAAY SEATEA AE
A §, W Tz qE@ G F oAy A
T Hafaat 0 ot T g ¥ fe
s ?

Shri Bhagavati: As I have stated
already, now that system has been
changed. Only so far as types VII
and VIII are concerned, the officers
entitled are allowed the next-below
type of accommodation, and the rest
arc not allowed the next-below type
of accommodation. So, the junior
officers are not at all affected by this.

G5t AT AT siarE - & ag S
g E Fadam wleEe, Ao &
SR gER A faed 3aRd @
< STERAEAT 8, JEFY AT A FAT v
¥ RR Rt #1 e 3y e § 7
Shri Bhagavati: I have already
indicated the number. The total
demand throughout the country s

148401, and the availability is only
42,631. So. the shortage is 1,05,770.

Shri Bhagwat Jha Azad: What is
the achievement of Government?

Shri Bhagavati: The position is not
good.

Shri Subodh Hansda: What is the
length of service of the senior officers
who have already got the allotment
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and what is the length of service of
the junior officers who have not got
the allotment?

Shri Bhagavati: So far as the senior
officers are concerned, their number
naturaly is much smaller. For Type
VII, the demand is only for 246, and
that for type VIII is only for 108.
The satisfaction in these types is 70
per cent and 61 per cent, whereas in
the lower types, that is types I, 11 and
I11, the satisfaction will be 46 per cent,
30 per cent, 32 per cent and so on;
the position in the lower types cer-
tuindy is not satisfactory.

Shri S. C. Samanta: May 1 know
whether complaints have been receiv-
ed by the Ministry that houses have
not been allotted to those employces
who are serving for more than ten

years whereas pcople of the same
category who have served for less
than ten years have been allotted

houses, and if so, in how many cases,
and how the complaints have been
dealt with?

Shri Bhagavati: I donot think that
any discrimination is made. A defi-
nite policy is pursued. So far as
types I to V are concerned, that is,
=0 far as the junior officers are con-
cerned, their date of appointment is
taken into consideration as the prio-
rity date. For the other types. ‘he
date of confirmation to the higher
post or promotion to that category is
taken into consideration as the prio-
1ity date; according to the priority
date, the houses are allotted. No dis-
crimination is made.

Shri S. C. Samanta: 1 wanted to
know whether the rules had heen ob-
served.

ft pER T WYAW : A FHAAY
wEE g et A g, S
e e Hardr Ffsars @ E,
T @R T ogaer FA 6
AT ARG FF AN Hage
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@ I WEI  gER @ I
R A g R &, a9 F wuw -
IR N st g ?

Shri Bhagavati: The basic problem
is z2cute shortage of houses in Delhi.
During this year, we have no money
for constructing new houses, because
So, the
position is really not good. So far as
it 15 possible to make allotment to the
we have certain
policies and we follow themn scrupu-

there is a cent per cent cut.

officers concerned,

lously.

off efeTe A dea ;T3 gEAER
Jq B AFE A @y #ui e
froar WE Srgvaw wrfem #
qFWE ga F 1 9F wEEG A
i PO § w8 T T
FIAT JET §, R ARy A
TER F AR ffr § ? o=
ar # faane v § e sy s e
awt faear amm ?

Shri Bhagavati: That is not correct;

if wn officer who is given a higher
type of accommodation but he occu-

pies a type of accommodation below
his entitlement, he is cha:ged for the
higher type of accommodation,

Shry Joachim Alva: Do Government
make enquiries of officers who possess
no cars and who have no chance of

possessing cars so that they are given
preference in allotment nearer the
Seccretariat? Also what about the class

IIT and class IV employees who are
living 20 miles away and who have
accommodation? Is
there any long-term arrangement for

no Government

cheir quarters?

Shri Bhagavati: It depends upon the

availability of accommodation.

Mt yoars fog o @R A Afa
UM A FH FCAF R grAitE
TR ol § W aq ¥
T I fray gt 41 3R IER ATy
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gefan qAT a1 aeAw I
frft oefcfrrsr oAy & owET
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awqs § g AU FW oA
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weAgET g

Shri 8. M. Banerjee: Is it a fact that
there were certain Government orders
giving preference to women employees
of Government in the matter of aljot-
ment of quarters which kave recently
been withdrawn? 1 would like to
know whether such an ordeg exists
and, if so, whether any preference is
giver to ladies working in Govern-
ment
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Shri Bhagavati: There is a ladies’
Ppool from which they are allotted
querters.

Wt wim o el "Wk
W AR ¥ wifal e ag
ufe s fr mr & fF SRR o ke
g 3o feem @ Ao W
T G qd N & w2
TRy §, afk gt N W gaw feod
I N sfrew 87

Shri Bhagavati: 1 could not follow
the question.

Shri Kashi Ram Gupta: Have Gov-
ernment allowed the class ITI and
class IV employees to sublet their
accommodation to the same categories
of employees? 1If so, is the subletting
to be done under certain rules and
Tegulations or without these?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): As we are very short of
accommodation, we are actually con-
niving at sharing by Government
officers. The only condition we have
laid down is that if any sharing is to
be done, it should be between the
allottee and an eligible officer, not an
outsider.

“Conference of Chai

, of Electricity

4
*1105. Shri Shree Narayan Das:
Shri Krishnapal Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the conclusions arrived
at and the recommendations made by
the Conference of Chairmen of State
Electricity Boards held in November,
1965 so far as they concern the Cen-
tral Government, have been consider-
-ed; and

(b) it so, the decisions taken there-
-on?

APRIL 14, 1968

Oral Answers 10724

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K.
L. Rao): (a) and (b). A statement is
laid on the Table of the House.
[Placed tn Library. See No. LT-6038|
66].

Shri Shree Narayan Das: From the
statement, it appears that final action
with regard to setting up of rural
electric cooperatives will be taken
after discussions held with the experts
of the U.S, National Rural Electric
Co-operative Administration. How
many experts have been invited and
what will be the expenditure involv-
ed when they come here?

Dr. K. L. Rao: Two experts were
invited and we are expecting them
any time. The only expenditure in-
volved is the actual costs here dur-
ing their stay, whatever we spend by
way of rupees here.

Shri Shree Narayan Das: In the
statement it is said that the question
of grant of five-year interest-free
loan for rural electrification is bzing
examined by the various Ministries
concerned. I would like to know
whepn a deoision is likely to be taken,
and whether any of the States have
made any demands for this purpose,
and if so, what is the demand?

Dr. K. L. Rao: Actually, all the
States have made this demand and it
has been under discussion with the
Ministry of Finance. It will take some
ti.ne.

Shri Krishnapal Singh: I believe
that one of the points discussed at
this conference was whether in the
rural areas minimum charges for sup-
plying electricity should be levied or
not? The cultivators do not consume
any electricity during the rainy sea-
son for four to five ‘months in the
year. Besides, they are charged
rather high line rental charges for
connecting the main lines to the dis-
tribution line. 1 wonder what deci-
sion has been taken by Government
on these points.
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Dr. K. L. Rao: These decisions have
been communicated to the State Gov-
ernments and the Electricity Boards,
and so far we have received replies
from three electricity boards agreeing
with these recommendations, and we
are awaiting the reply from the others,

Shri Jashvant Mehta: The confer-
ence expressed the opinion that the
rura]l elecirification programme has
been held up dque to shortage of trans-
formers and copper. The Gujarat
Electricity Board has already submit-
ted its demmand. May I know what
steps Government have taken in this
wmatter to supply these things?

Dr. K. L. Rao: The materials re-
quired for the next two years for
rural electrifications have been called
for from the various State Electricity
Boards, and so far, only four or five
have supplied the information. We are
awaiting the information from the
others, so that we can have a consoli-
dated statement and proceed further.

Shri Firodia: Will these rural co-
operatives give loans to individual
farmers to take the power line in their
fields and by electric motors; if so,
from what source will these co-opera-
tives get this money?

Dr. K. L. Rao: That has yet to be
discussed. After the arrival of these
American experts, that is one of the
questions that has got to be tackled.

Shri Imdrajit Gupta: I want to know
whether this decision to subsidise
electricity rates for agricultural pur-
poses if they are in excess of 12 paise
per unit will hold good even in case
the existing rates, as for example in
the DVC, are increased in future as
they are likely to be under the pres-
sure of the World Bank?

Dr, K. L. Rao: This will be for the
rates prevailing from 1Ist January this
year.

Shrimati Savitrl Nigam: May I know
whether this matter was also discuss-
ed in this conference that the electri-
city rates should be made uniform as

192(Ai)LS—2
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far as agricultural purposes are con-
cerned and also the rates should be
reduced and made wat par with the
rates of industrial electricity?

Dr. K. L. Rao: This question I have
answered earlier also. Both these
things are not possible at the present
stage. Firstly, for getting uniform
rates for the entire country we have
to wait for the formation of & very
good grid system. The whole country
should be cor ted by tra ission
lines. Only then it is possible to have
uniform rates.

Secondly, it will never be possible
for us to supply for agricultural pum-
ping at the same rate 1s we charge for
industrial load for obvious reasons,
the reasons being that the agricultural
load is very small, only for a small
period of the year and is also scat-
tered, whereas industrial load is con-
centrated, a very large amount of
power is involved, and it is very near
to places where we get the power.
Thercfore, it will never be possible for
us to supply agricultural pumping at
the same rate as industry.

Shri Hari Vishnu Kamath: I am
referring to that part of the statement
which says that experts of the—a very
long-sounding name—the United
States National Rural Electric Co-
operative Administration are coming.
Is the Minister aware that there is a
very friendly Asian country called
Japan which has moade considerable
progress in this field of rural electri-
fication, and if so, how ig it that in the
Asian milieu in which we are work-
ing and living and functioning,
Japanese experts have not been called
but experts from the USA?

Dr. K. L. Rao: For the simple rea-
son that Indim is a country which
resembles more the United States,
widespread, very long distances, etc.
It is not like Japan where it is more
of an urban nature. The rural elec-
tric administration in the United
States has achieved one of the, or
probably the, best success that hes so
far been achieved anywhere in any
country. It is obvious that when we
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seek advice we must seek the advice
of the best people.

Shri Hari Vishnu Kamath: My ques-
tion was about the Asian milieu.

Mr. Speaker: He has given his rea-
son.

Shri Kandappan: The statement says
that pending the formal setting up of
the committee they examined laying
down principal guide-lines which may
be followed by the state in selling
power to another state and neces-
sary date required for this is also
being collected by the CWPC. I
would like to know whether the com-
mittee has since been formed and
whether the Government could indi-
cate how much time it would take.

Dr. K, L. Rao: The committee has
been formed and we are trying to get
information and data so as to decide
the principles on which sales between
states may be conducted. We expect
to have the report in six months.

Sale of Electricity by the West Bengal
Govt. in Durgapur Region

*1108. Shri Kap:: Singh:
Shri P. H. Bhee]:
Shri Narasimha Reddy:
Shri D, D, Puri:
Shri P. R. Chakraverti:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the West Bengal Gov-
ernment have expressed a desire to
function as the sole agency to sell
electricity in the Durgapur region of
the Damodar Valley; and

(b) if so, the reaction of the Central
Government and other interested
State Governments thereto?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K.
L. Rao): (a) Yes, Sir.

(b) The State Government have
been informed that in view of the
DVC's statutory rights of generation
and supply of power in the valley,
the proposal is not acceptable.
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Shri Kapur Singh: Was the request
of the West Benga] Government
motivated by a desire to have mono-
poly profits or the urges of political
power?

Dr, K L. Rao: There is no question
of any motive. It just happens that
the West Bengal Government has got
some surplus power and therefore
they want to sell it naturally and get
better returns.

Shri P. R. Chakraverti: Has the
government examined the possibili-
ties of electricity supply from the
DVC headquarters, Maithon to Dur-
gapur?

Dr. K. L, Rao: In the valley we
want that the DVC must have the
absolute right to supply power and
we do not want to allow either the
West Bengal Government or the Bihar
Government to sell in the valley as
per the Act, If that is done, the fin-
ancial position of the DVC will not
be favourable. Therefore, we do not
propose to allow the energy to be
supplied in the wvalley by outside
authorities.

Dr. Ranen Sen: Certain amount of
electricity is generated by the Bengal
Government in that region. Am I to
understand that for the electricity
generated by them, they are not
entitled to distribute at any rate they
want?

Dr. K L. Rao: The Act does not
allow it except to the extent that they
have been given permission earlier.

Urbanisation of Areas

*1109, Shri P, R, Chakraverti: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether Government have stu-
died the reports prepared by the Cal-
cutta Metropolitan Planning Organisa-
tion on India's urbanisation; and

(b) if so, the salient features there-
of?
The Minister of Planning and Soclal

Welfare (Shri Asoka Mehta): (a) A
note on ‘Urbanisation in Eastern



10729  Oral Answers
India and its relation to urbanisation
in West Bengal and Metropolitan
Calcutta’ was prepared by the Calcutta
Metropolitan Planning Organisation
as one of its studies on the Calcutta
Metropolitan Plan. No other report
on urbanisation in India @s such has
been prepared.

(b) A summary of the findings is
placed on the Table of the House.
[Placed in Library. See No. LT-6309|
66].

Shri Hari Vishnu Kamath: On a
point of order, I find that urban
affairs are allotted to various minis-
tries. Urban development isg the sub-
ject of my friend the hon. Shri Mehr
Chand Khanna. Urbanisation goes to
the Social Welfare Minister. How is
that, Sir?

Mr. Speaker: That cannot be decid-
ed during the question hour.

Shri Hari Vishnu Kamath: Who
decideg that? You have to decide that.
Or the Minister?

Shri H. N, Mukerjee: This question
refers to the Calcutta Metropolitan
Planning Organisation This is not a
rura] area; there is no question of
urbanisation of a rural area.

Shri Hari Vishnu Kamath: Why has
Mr. Khanna washed hig handg of this?
Formerly, it was the Health Minister.

Mr, Speaker: During the question
hour a decision cannot be taken on
this.

Shri P, R, Chakraverti: In view of
the fact that owing to the devclop-
ment of industry and trade, Calcutta
has become the most crowded and
populated city in India, may I know
whether the Government has, as a
sort of interim measure, advanced
some money so that the work can
start at this stage?

Shri Asoka Mehta: As I have point-
ed out earlier when 1 was answering
a question in the earlier part of the
morning. there already is a plan for
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Calcutta which has been supported by
the Government of India during the
third Plan.

Shri P. R, Chakraverti: My point is
about the flnancial allocation.

Shri Asoka Mehta: In the third
Plan, there has been a programme of
development of the Calcutta city and
that programme is going ahead. We
have to decide what should be the
programe for the Fourth Plan.

Shri P, R, Chakraverti: Keeping in
view the fact that despite our repeat-
ed attempts to try to narrow the dis-
parities between the privileged and
the non-privileged, may I know
whether the Government has now
taken upon itself the task of looking
after the problem of making avail-
able the minimum measure of bene-
fits, to the people, who are living in
the slum areag in Calcutta, whose
number is 12 lakhs?

Shri Asoka Mehta: I do not know
whether anything can be made avail-
able, unless the suggestion is that
from the unearned increment any
amount might be siphoned off. That
was what was asked earlier and
which was answered.

Shri H. N. Mukerjee: There are
reports in the papers about certain
officials of the Calcutta Metropolitan
and Planning Organisation stating
that the organisation has prepared
several reports recommending a large
number of steps but that the responsi-
bility for implementing those sicps
rests with the Government, and the
Government is doing nothing  about
it. May 1 know if Government can
give us some indication as to when,
it at all, any kind of implementation
of these reports is going to take place,
because already we have passed the
Third Plan period nearly?

Shri Asoka Mehta: The responsibi-
lity for implementing all these pro-
grammes ultimately is with the Gov-
ernment of West Bengal. 1 am sure
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the hon, Member is aware of the
varioug steps that are being taken by
that Government. As far as the Gov-
ernment of India is concerned, it is a
question of deciding to what extent
the financial responsibilities have to

be shared between the two Govern-
ments.

Shrimati Savitri Nigam: In the case
of the Delhi slums, for providing the
minimum facilities, the Centra] Gov-
ernment have made some grants.
Similarly, may I know whether in the
same manner, the Central Govern-
ment is going to give some grants to
the West Bengal Government to pro-
vide some minimum facilities like
drinking water, drainage facility, etc.,
to the slum areas of Calcutta?

Shri Asoka Mehta: As I have point-
ed out, a certain programme of deve-
lopment for Calcutta was drawn up
during the third Plan. The resources
needed for thig programme were
madz available by the Government of
India oitside the State plan of West
Bengal. Now, the question is, what
we do for the Fourth Plan, to what
extent the resources needed for the
future programme are to be shared
between the Government of  West
Bengal and the Government of India
and to what extent these resources
have to come from within the State
plan or outside the State plan. These
are problems which are being consi-
dered by the Planning Commission
just now,

Shri Hari Vishmu Kamath: Some-
time ago, before my hon, friend and
former colleague in the Praja-Socia-
list party came into the Cabinet, the
Minister of Health in whose portfolio
this subject of urban development was
included, said in the last winter ses-
sion, 1 think—the November-Decem-
ber session—that there was a plan, a
proposal, before the Government to
build satellite towns as part of the
urbanisation programme. Has  the
Minister got before him any concrete
scheme, any blueprint, as to when
these satellite towns for these big
centres are going to be built and
put in orbit?
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Shri Asoka Mechta: The question is
only about Calcutta. I do not know
whether the hon. Member wants to
know anything about Calcutta satel-
lite towns or some other town.

Shri Hari Vishnu
Calcutta.

Kamath: Yes,

Shri Asoka Mehta: Ag I have said,
the CMPO has planned various plans
and proposals and they are under the
consideration of the Government of
West Bengal. The main problem that
is being considered by the Planning
Commission is, what should be done
about this programme: should they
be accommodated within the State
plan of West Bengal or should they
be outside the State plan, or should
the financial responsibilities be shared
between the Government of India and
the Government of West Bengal, This
is a matter of considerable importance
and on this no final decision has yet
been taken.

Shri Hari Vishnu Kamath: No orbit-
ing?

Shri Indrajit Gupta: This report
which is being placed on the Table,
which is prepared by the CMPO, says
that the Calcutta metropolitan district
is growing at a rate far below that
of most other major cities, and also
that outside West Bengal one can find
a strong anti-Calcutta sentiment. May
1 know whether the minister is aware
of the fact that flow of people from
the distressed rural areas of eastern
UP. North Bihar, parts of Orissa and
northern districtg of Andhra into Cal-
cutta ig continuing at a much more
accentuated pace and how is it that
the CMPO, which has been function-
ing for 8 years produces a report
which makes no mention of this, but
mentions something which is quite
contrary to it?

Shri Asoka Mehta: This is not a re-
port produced by the CMPO, but by
one of the experts who was associated
with the CMPO.

Shri Indrajit Gupta: What are your
views?
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Shri Asoka Mehta: I have no views
on this subject; the hon. member want-
ed to know what is contained in the
report and I have given a summary
of the report. I do not need to have
any views on the report which is
drawn up by an odd individual some-
where.

12.00 hrs,
SHORT NOTICE QUESTION

Dismissal of Workery in Balihari
Colliery

SNQ, 18. Shri N. Sreckantan Nair:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

(a) whether three hundred and
seventy-six workmen have been ille-
gally dismissed from the Balihari Col-
liery, Kusunda, Dhanbad; and

(b) it so, the stepg taken by Gov-
ernment in the matter?

The Deputy Minister im the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) 376 workers of the Colliery have
been retrenched by the management,
on the ground that some of the Work-
ing Seams of the Colliery have had
to be closed.

(b) The Assistant Labour Commis-
sioner (C), Dhanbad has taken up the
dispute in conciliation and, on receipt
of his report, further necessary action
will be taken by Government.

Shri N, Sreekantan Nair: May 1
know whether the government is
aware that the retrenchment is in
violation of the agreement dated
15-3-1966 and is intended to do away
with the permanent labour in that
colliery and substitute them by casual
labour and contract labour? If so,
may I know whether the government
would take steps to prevent it?

Shri Shahnawaz Kban: The matter
is already before conciliation, Actual-
ly today the point of view of the
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union is being heard by the concilia-
tion officer.

Shri N, Sreekantan Nair: In view
of the fact that thig colliery had been
in the past trying to dislocate the
workmen, stop production and ham-
per the national growth of the wealth
of this country, may 1 know whether
the government will consider at the
proper time, if the colliery does not
resume work sufficiently early, either
to take over this colliery or to allow
the workers to run it as a cooperative
society?

Shri Shahnawas Khan: It i3 true
that we have been having a lot of
trouble in this colliery since the last
two years. At one stage, as many as
13 cases of prosecution were being
launched against the management for
failure to pay the wages of the wor-
kers. The question of taking ovcr this
colliery by the NCDC is under the
consideration of the government at
present.

Shri P. R, Chakraverti: While ap-
preciating the ready response of the
minister to the piteoug appeals of the
colliery workers, will Government
take into account the intransigence of
this colliery proprietor in acceding to
those suggestions of the Central Gov-
ernment communicated to them
through their own agency at Dhan-
bad and if so, what further steps
do Government propose to take in the
matter?

Shri Shannawaz Khan: On 15th
March this year, an agreement was
arrived at betwecen the workers and
the management and that agreement
has been fully implemeonted,

Shri N. Sreekamtan Nair: That is
not correct.
Shri Shahnawaz Ehan: Whatever

wag agreed to was fu!ly implemented.
It has been alleged that there have
been further violations. The matter
is before conciliation. = If the conci-
liation officer cannot bring about a
satisfactory solution, the matter will
be referred to arbitration,
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Shri N. Sreekantan Nair: The
minister has made a  wrong state-
ment, . ..

Mr, Speaker: He can write to me.

Shri Indrajit Gupta: Apart from
‘the conciliation proceedings which
the minister says are going on at pre-
sent, may I know whether the minis-
try has obtained or asked for any
report from the Inspectorate of Mines
to fird out whether the management’s
plea that certain seams have to be
closed down in this colliery is a bona
fide ground or not?

Shri Shahnawar Khan: Yes, Sir,
some of the seams had to be closed
down under instructions of the Chief
Ingpector of Mines, because there
was heating and flooding. The matter
of closure of seams Nos. 12 and 13 is
under examination, and after the
conciliation proceedings are over we
will know the exact position.

Shri S, M. Banerjee: May I know
whether it ig a fact that the manage-
ment has decided, even after the con-
ciliation proceedings are over, not to
take back these men; if so, in case
the management takeg up that atti-
tude, I would like to know whether.
alternative jobs will be provided to
these workers?

Shri Shahnawas Khan: The hon,
Member is making a judgment before
a decision is taken. (Interruption).

Mr, Speaker: It is hypothetical.
First the conciliation proceedingg must
be over.

ot g¥n WA woEATE WA S
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Shri Dimen Bhattacharya: Is it a
fact that besides this particular col-
liery other collieries in the private
sector always try to see that the
permanent workers go away on some
plea or the other so that contract
labour may be appointed resulting in
benefit to the employers; if so, may
1 know whether Government is tak-
ing any action to stop recruitment
of all contract labour in all the col-
lieries?

Shri Shahnawar Khan: That is an
entirely separate question.

oft a¥: W N AwE 7 oag
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Shri Joachim Alva: The Govern-
ment are aware that the colliery wor-
kers have to perform the hardest and
the most hazardous job, without any
amenities down in  the mines, with
plenty of lock-outs. May I know
if the Government have any program-
me by which to take over these col-
lieries in the private sector guilty of
such  malpractices and incorporate
them under the Nationa] Coal Deve-
lopment Board?

Mr. Speaker: That is a wider ques-
tion.

Shri Priya Gupta: Just now the hon.
Minister said that in place of these
people who have been retrenched no-
body has been recruited. May I know
whether during the period these peo-
ple were retrenched, or a few days
earlier or later, any men for any work
have been recruited in the very same
collieries; if so, may I know why fresh
people have been taken in instead of
providing these people with those
jobs when the administration knew
that the seams will be closed down?

Shri Shahnawaz Khan: The com-
plaint about last retrenchment is dat-
ed 4th April. Before this, on 1Sth
March, there was a general agree-
ment anq all disputes previoug to
15th March were settled between the
_management and the workers. This
is from the 4th of this month and no
further recruitment has been done.

Shri Priya Gupta: Sir, I put a cate-
gorical question whether. | . .

Mr. Speaker: No further
ment has taken place.

Shrimat! Savitri Nigam: Sir, while
replying to a supplementary the hon.
Minister mentioned that there are
13 cases against these collieries and
there are many other collieries which
are not behaving properly. I would
like to know why Government is not
taking a bold action to nationalise
them to save the country’s production
and also to save the workers from
trouble?

Mr. Speaker: That is too general s
question.

recruit-
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Thermal Power Stations

*1107. Shri Linga Reddy: Will the
Minister of ILrrigation and Power be
pleased to state:

(a) whether it is a fact that steps
are being taken to switch over to
major thermal power stations from
Hydro-electric power projects;

(b) if so, the main features of the
proposals in this regard; and

(c) the cost of the proposal?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No, Sir. Both hydro and thermal
projects are being taken up for
implementation in different States
depending upon  various considera-
tions, such as availability of power
resources (hydro or thermal), techi.-
cal feasibility and econdmic factor

(b) and (c). Do not arise.
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Expeaditure of D.V.C.

Shri Mohammad Elias:
Shri S. M. Banerjee:
Dr, Ramen Sen:

Will the Minister of Irrigation and
Power be pleased to state:

*1110.

(a) whether it is a fact that finan-
cial working of power supply activity
of the Damodar Valley Corporation is
not satisfactory due to continuous
increase in the working expenditure,
which includes top-heavy administra-
tion;

(b) whether it is also a fact that
the condition has further worsened
due to other indirect expenditure,
which has no bearing on power sup-
ply, being borne on power account;
and

(c) the steps taken for the reduc-
tion of unnecessary expenditure in all
fronts?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b)., No, Sir. During the

course of past few years, the working
expenses have shown increase, But
that is due to several factors, such as
increase in the tempo of construction
work, rise in the price of coal, pro-
vision of emergency insurance and
bonus, sanction of increased dearness
allowance to the staff etc. Onmly
rclevant expenditure allocable to
Power under the Act is charged.

(¢c) A number of steps are being
taken from time to time to achieve
economy and efficiency. These con-
sist of transfer of maintenance of
navigation canal and fisherieg section
to concerned auihorities, not filling up
the vacant posts and review of the
staff of the various departments.

Development of Mizo Hills

*1111, Shri Vishwa Nath Pasdey:
Will the Minister of Plamming aad
Social Welfare be pleased to state:

‘a) whether it is a fact that the
Assam Government in consultation
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with the Planning Commission are
drawing up an integrated programme
for the large-scale development of
cash-crops, marketing facilities and
communication in the Mizo Hills;

(b) if so, the main features of the
plan; andg

(c) the total amount of expenditure
involved therein?

The Minister of Planning and Sociak
Welfare (Shri Asoka Mehta): (a) to
(c). At the suggestion of Chief Min-
ister, Assam, a Joint Centre-State
Study Team has studied the progress
of development and lines of future
development in the Hill Districts of
Assam, including agricultural and
forest development, communications
and other aspects. The Study Team
visited the Mizo Hills District in
January and the other Districts in
February and March. The Assam
officers on the Study Team have been
engaged in working out detailed pro-
posals. These are to be examined in
the near future.
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Control of Brahmaputra River

*1114. Shri N, R. Laskar:
Shri Lilaghar Kotoki:
Shrimati Jyotsna Chanda:

Will the Minister of Irrigatiom amd
Power be pleased to state:

(a) whether it is a fact that the
U.S. Expert, Dr. I. Burton, has recom-
mended the preparation of an inte-
grated multi-purpose plan to control
and develop the Brahmaputra river;

(b) whether Government have
sudied the recommendations; and

(c) it so, the reaction of Govern-
ment thereto?

The Minister of Irrigatios and
Power (Shri Fakhruddin Ahmed): (a)
Yes; Sir.

(b) and (¢). Dr. Burton, who was
invited by the Assam Government.
has submitted his report to that Gov-
ernment. The Assam Gouvernment are
examining the report.
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Becurity Paper Mill, Hoshangabad

*1116. Shri Hari Vishnu Kamath:
Will the Minister of Finance be pleas.
ed to state:

(a) whether the Security Paper
Mill, Hoshangabad, will be commis-
sioned according to the scheduie; and

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). In answering Unstarred
Question No. 1251 on 25th November,
1965, it was stated that the Mill is ex-
pected to start production in the
second half of 166. This schedule is
expected to be adhered to.
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Payment of Foreign l.oans in Fourth

Plan

*1118. Shri R. Barua:
Shri Murli Manohar:
Shri Ram Harkh Yadav:

Will the Minister of
pleased to state:

Finance he

(a) whether the payment of foreign
loans during the Fourth Plan will
need specific efforts;

(b) if so, what those are; und

(c) the steps Governmeni propose
to take for re-scheduling of debt
servicing?
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The Minister of Fimamce (Shri
Sachindra Chaudhuri): (a) to (c).

The repayment obligations in respect
of existing debts during the Fourth
Plan is approximately Rs. 425 crores
more than wag the debt burden dur-
ing the Third Plan period. To meet
these obligations, increased efforts
would be necessary to improve on:

(i) the export performance,
(i) import substitution, and

(1ii) the amount of non-project
aig secured from [riendly
countries ang instituticns.

The refi i r rescheduling of
debt would be mvolved to the exten’
that an aid giving country or insti-
tution may choose this as a channel
of .on-project aid and will have to
be treated, and tackled, as part of
the effort to mobilise adequate .oreign
aid for the Fourth Plan.

Raids by Income-Tax Department im
Rajasthan

*1119. Shri A. S. Saigal:

Shri Krishrapal Singh:
Will the Minister of Finance be
pleased to state:

(a) whether Government's atten-
tion has been drawn to a news-item
which apgeared in Parliamentary
Times, New Delhi, dated the T7th
March, 1866 on page 6 regarding the
alleged recovery of 300 tolas of
diamonds and emeralds in a raid by
the Income-tax Department, Bombay,
in Rajasthan State; and

(b) whether it is a fact that the
businessman concerned had himself
applied to the income-tax authorities
at Bombay to purchase the National
Defence Gold Bonds but his request
was turned down and searche: were
conducted?

The Minister of State im the Minis-
try of Finance (Shri B. R, Bhagat):
(a) Yes, Sir.

(b) No, Sir.
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E.C.AAF.E. Survey Report on Natiomal
Income

*1120. Shri Indrajit Gupta:
Shri P. C, Borovah:

Will the Minister of Finanee be
pleased to state:

(a) whether a recent ECAFE
Survey has stated that India will take
137 years to reach the present
national income level of Japan, and
205 years to reach that of New
Zealand;

(b) if so, whether Government
consider this to be a correct estimate;
and

(¢) it not, the steps taken to dispel
the public impression created by the
saig ECAFE survey?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The draft Annual Survey of the
ECAFE presented for consideration
at its recent Conference stated “If
per capite income in India were to
continue to grow at 1:5 per cent a
year—ihe average rate of growth of
per capita incomes from 1851 to
1963—it would take 137 yeurs for
Indian per capita income to reach the
present Japanese income level and
205 years to achieve the present New
Zealand per capita income.”

(b) In Governments view this is a
mislcading statement, since the whole
object of planning is to increase the
rate of growth. Caiculations made on
the basis of past rates are, therefore,
inappropriate

(c) India's representative  spoke
about this mat »r in the ECAFE Con-
ference and consequently the relevant
portion of the ECAFE Survey is to
be expunged.
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Soviet aid for Fourth Plan

1122. Shri P. C. Borooah: Will the
Minister of Fimance be please {o state:

(a) whether negotiations have of
late been going on about Soviet Aid
for India’s Fourth Plan;

(b) if so, the latest prospects in that
regard;

(c) whether any Soviet delegation
has recently visited India; and

(d) if so, the result of the talks
with jt? M

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The Gov-
ernment of the U.S.S.R. have been
considering the question of assistance
for India's Fourth Five Year Plan.

(b) A delegation from the Soviet
Union js expected to arrive shortly
in this connection. The nature, quan-
tum and terms of the assistance have

to be negotiated with the Soviet
delegation.

(c) No. Sir.

(d) Does not arise.

Cenmtral Assistamce for Slum

Clearance Programme

1123. Shri D. C. Sharma: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether the Centre has libera-
lized the pattern of its assistance to
the State Governments for slum clear-
ance programme; and

(b) if so, the broad details thercof?
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The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khamna): (a) Yes, Sir.

(b) The Central assistance has been
increased from 75 per cent (37§ per
cent as loan and 37} per cent as sub-
sidy) of the approveq cost of slum
clearance projects to 874 per cent
(50 per cent as loan and 37} per cent
as subsidy). The State Governments/
local bodies will provide the remain-
ing 124 per cent as subsidy, as against
25 per cent under the old pattern of
assistance.

Percentage of Irrigated Land im
States

*1124, Shri Madhu Limaye:
Sshi Kishen Pattnayak:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether Government are aware
that Maharashtra, Gujarat, Mysore
and Rajasthan have the lowest per-
centage of irrigated land;

(b) if so, whether they intend to
undertake a special programme to
increase the irrigated area in these
States; and

(¢) the main features thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Yes; Sir. The percentage is low in
Madhya Pradesh also.

(b) and (c). Waile sanctioning new
Projects during the Fourth and Fifth
Plan periods, the need for increasing
the irrigated areas in these states
will be kept in view.

Rodent Control Committee

*1125. Shri P, R. Chakraverti:
Shri Warior:
Shri Prabhat Kar:
Shri Indrajit Gupta:
Shri Vasudevan Nair:

Will the Minister of Health and
Family Plarming be pleased to state:

(a) whether the Rodent Control
Commmiilee has submitted its report;

CHAITRA 24, 1888 (SAKA)

Written Answers 10750

r(b) if 80, the salient features there-
of;

(c) if not, the reasons for the delay;
and

(d) the measures already taken by
Government to devise simple methods
of control which farmers can easily
use?

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a) No,
Sir.

(b) Does not arise.

(¢) With a view to collec! complete
data and to make an on-the-spot
study of the problem, the members
of the Committee have had to visit
various places and institutions in the
country. These visits have just been
completed. The Committee is expect-
ed to submit its report by the end
of April, 1966,

(d) Methods of controlling rates in
houses/stores/fields already in vogue
consist of poison-baiting with zinc
phosphide and fumigation with cal-
cium cyanide dust.

Advertisement Rules

*1126. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 154 on the 11th Nov-
ember, 1965 and state:

(a) whether the rules for limiting
tax free expenditure on advertise-
ments have since been finalised; and

(b) if so, what are the rules?

The Minister of State im the Minis-
try of Fimance (S8hri B. R. Bhagat):
(a) and (b). No, Sir. A large number
of representations containing com-
ments and suggestions on the draft
rules published in the Gazette of
India on 27th August, 1965, were
received from the members of the
public, trade and business associations
etc. These have been, carefully
examined, and Gov t is now
considering the framing of revised
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rules in the light of the comments and
suggestions received.

Imdustrial complex in Pathratu Area

*1128. Shri P. R, Chakraverti: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether an industrial complex
is planned to be developed in the
Pathratu area (as a part of the Damo-
dar Valley) in Bihar; and

(b) if so, whether facilities for
acting as sole agent to sell electricity
will be extended to Bihar Govern-
ment also if such demand for West
Bengal is acceded to?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) Yes,
Sir. The Bihar Government propose
to develop an industrial complex in
the Pathratu area.

(b) No suth proposal has been
received and if received, will be
given careful consideration.

House Rent Allowance etc. for Non-
Gazetted Officers of Kerala

3611. Shri A. K, Gopalan: Will the
Minister of Finance be pleased to
state:

(a) whether the non-gazetted offi-
cers of Kerala have demanded that at
least Rs. 10 be given as house rent
allowance to them;

(b) whether they also requested
that the dearness allowance be link-
ed with the cost of living indices; and

(¢) if so, the reaction of Govern-
ment thereto?

The Minister of Finance (Shrl
Sachindra Chaudhuri): (a) and (b).
Certain Service Associations of Kerala
Government employees have request-
ed that house rent allowance of at
least Rs. 10 be given and that the
rates of dearness allowance should be
linked with the cost of living index.

(c) It hds not been found possible
to accept these requests,
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Plastic Surgery

3616. Shri Ram Harkh Yadav: Wil]
the Minister of Health and Family
Planning be pleased to state:

(a) the progress made in the study
and research of plastic surgery in
India;

(b) the names of research projects
undertaken and Institutions connect-
ed with the research of plastic sur-
gery; and

(¢) whether any research unit has
been set up in the Tata Department
of Plastic Surgery in Bombay in col-
laboration with American experts?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(c). The required information is
being collected and will, when avail-
able, be placed on the Table of the
Sabha,

Income-tax Assessed in Kerala

3617. Shri P. Kunham: Will the
Minister of Finance be pleascd to
state:

(a) the total amount of income-tax
assessed in Kerala in the yecars 1963-
64 and 1964-65; and

(b) the arrears of income-tax to be
-collected in Kerala during the above
period?

The Minister of Finance
Sachindra Chaudhuri):
Rs. 6.78 crores,
crores.

(b) 1963-64—Rs. 3.54 crores,
65—Rs. 3.89 crores.

(Shri
(a) 1963-64—
1964-65—Rs. 6,72

1964-

Hydro-electric Projects in Kerala

3618. Shri A. V. Raghavan:
Shri Warior:
Shri Vasundevan Nair:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the details of works costing
Rs. 10 lakhs and above already com-
pleted by the contractors on the
Kuttiyadi, Sholayar, Sabarigiri and

APRIL 14, 1966

Written Answers 10756

Idikki
Kerala;

hydro-electric  projects  im

(b) the estimated cost of each of
these works and the lowest tenders
offered for them with the names of
their tenderers in each case;

(c) whether the lowest tenders
offered were accepted and if not, the
reasons therefor; and

(d) the total expenditure in excess
of the estimated cost on completed
works of each of the projects, sepa-
rately?

The Minister of Irrigation amd
Power (Shri Fakhruddin Ahmed): (a)
to (d). Information is being collect-
ed and will be placed on the Table of
the House 8 soon as possible.
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QY % a1 9w fedt Ieger afir a%
gt far s

Kerala State Electricity Board

2p22. Sbri Vasudevan Nair:
Shri Warior:

Will the Minister of Lrrigation amd
Power be pleased to state:

(a) the b of a biles,
vans, lorries, tractors, tractor trailors
and road rollers owned by the
Keralg State Electricity Board at pre-
sent;

(b) the total amount go far invest-
ed under each item; and

(c) the latest book value of each
group of vehicles with the date
thereof?

The Minister of Irrigation ana
Power (Shri Fakhruddia Ahmed): (a)
to (c). The information is being col-
lected and will be placed on the Table
of the House as soon as possible.

Kerala State Electricity Board

2628. Shri Warior:
Shri Vasudevam Nair:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the pumber of disputes and
court cases between the employees of
the Board and the Kerala State Elec-
tricity Board durfhg the tenure of
the present Board;

(b) their nuinber during the tenure
of the Board which preceded the pre-
sent one; and

(c) the reasons for the incresse, if
any, in the number of cases?

The Minister of Irrigation ans
Power (Shri Fakhruddin Ahmed): (a)
to (c). The information is being col-
Jected and will be placed on the Table
of the House as soon as possible.

192 (Ai) LS—3.
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Sabarigiri Hydro-Electrio Project

3624. Shrl Vasudevan Nalr:
Shri Warior:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether the work of the Power
Tunnel at Sabarigiri Hydro<Electric
Project was awarded after inviting
tenders to two firms, one scction for
euch;

(b) the reasons for not giving the
whole work to the lowest tenderer;

(¢) whether it is a fact that the
lowest tenderer was given only a por-
tion of the work on the ground of
inexperience;

(d) whether it is also a fact that
the lowest lenderer completed his
part of the work as efficiently and in
time as the other contractor and that
the lowest tenderer did the work at
considerably lower cost; and

(e) the difference, if any, in the
rates of each of the two contractors
and the difference in the total amount
of each?’

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
to (e). Information is being collect-
ed from the State Government and
the same will be placed on the Table
of the House as soon as possible.

Kerala State Electricity Board

3625. Shri Vasudevan Nair:
Shri Warlor:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Government of Kerala and the Cen-
tral Government have excluded the
activities of the Kerala State Electri-
city Board from the usual checks and
counter-checks of the Accountant
General, Kerala practised in the case
of Government Departments; and

(b) if so, the reasong therefor?
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The Minister of Irrigation and
Power: (Shri Fakhroddin Ahmed). (a)
and (b). The Kerala State Elcctricity
Board has been set up as an u...no-
mous body under the provisions of
the  Electricity (Supply) Act, 1848.
Its functioning is governed by the
provisions of that Act. Section 68 of
the Act deals with the Accounts and
audit of the Board. The accounts of
the Board are kept in a form pres-
cribed by the Government of Kerala
in consultation with the Comptroller
and Auditor General of India. The
Accounts are audited by the Comp-
troller and Auditor General of India
or by such person as he may autho-
rise in this behalf, No change has been
made in the procedure laid down
under the Act for the accounts and
audit of the Board.

Contracts under Kerala State
Electricity Board

3626. Shri Vasudevan Nair:
Shrl Warlor:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that in case
of all contracts under the Xerala
State Electricity Board, the Board is
the final authority or whether in any
type of contracts the sanction of the
State Government is required before
the contract is awarded; and

(b) if so, the nature of such con-
tracts requiring prior sanction of
Government?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). The Kerala State Electricity
Board is the final authority in award-
ing all contracts in respect of works
under the Board. The sanction of the
State Government is not required be-
fore or after awarding any contract.

W WSS w7 OIYT WTAT ANy IRy
afcarem

3628. Y ®o wro frdly :
it o Wo WA :
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Per Capita Income

3630. Shri Madhno Limaye:
Dr. Ram Manohar Lohia:
8Shri Kishea Pattnayak:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) the reasons for the delay by
the Statistical Organization in collect-
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ing the basic and controlling figures
in regard to per capita income, State
and District-wise;

(b) when the orders were issued
for the collection of this data; and

(c) when the data is likely to be
collected and digested by the statisti-
cal organization?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta: (a) to
(c). A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-6040/66].
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Foreign Exchange to Students

3633. Shri Vishwa Nath Pandey:
‘Will the Minister of Fimance bde
pleased to state:

(a) the total number of students
who were given foreigh exchange for
study abroad from the 1st January,
1966 to the 31st March, 1966;

(b) the total amount of foreign ex-
change given to them during the
above pertod; and

(c) whether any students were re-

fused foreign exchange during the
above period?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Fresh
permits 1ssued—263.

Renewal permits for students al-
ready abroad——638.

(b) Fresh perinits—Rs. 17,60,097.
Renewals—Rs. 36,24,737.

(c) Yes, Sir. 109 applicationg were
rejected, -
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Representation from Stationery Offies
Employees

3634, Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Works, Hous-
ing and Urbaa Development be pleas-
ed to state:

(a) whether any representation
from the Government of India Sta-
tionery Office Employees’ Association
has recently been received on their
service rights etc. ¢onsequent upon
the decentralisation of Th@ir office;

(b) it so, the main points on which
the representation has been made;
and

(c) the action taken on them?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khamma): (a) Yes.

(b) The representation is mainly
against the implementation of the
Government's decision about re-
organisation of the Government of
India Stationery Office, Calcutta.

(c) The poilits have been duly con-
sidered by Government but have not
been found valid.

Employees in the Office of the
Comptroller and Auditor General
of India, New DeThi

3635. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state:

(a) the number of employees of all
categories working at preserit i the
office of the Comptroller and Auditor
General, New Delhi; and

(b) the number of employees out of
them belonging to Scheduled Castes
and Scheduled Tribes?

The Minister of Finance
Sachindra Chaudhurl): (a) 459.

(b) Scheduled Castes—S31.
Scheduled Tribes 2.

(Shri
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Medical Education and Training

3636. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the total amount granted to the
Government of Rajasthan for Cen-
trally sponsored schemes under the
Head “Medical Edutatlon and Train-
ing” during 1865-66; and

(b) the manner in which the
emount wag utilised by the Govern-
ment of Rajasthan during the above
period?

The Minister of Health and ¥amily
Planning (Dr. Sushila Nayar): (a)
grant of Rs. 12,04 lakhs has provi-
sionally been sanctioned to the Gov-
ernment of Rajasthan for Centrally-
sponsored Schemes under the head
“Medical Education and Training”
during 1965-66 subject to final adjust-
ment during 1966-67 on the basis of
actual expenditure to be reported by
the State Government.

(b) The amount was spent by the
Government of Rajasthan for ‘the
schemes—‘Post-graduate Medical
Education’, and ‘Increase in number
of admission in Medical Colleges due
to Emergency’.

Irrigation and Power Potential in
Rajasthan

3637. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Irrigation and
Pewer be pleased to state:

(a) whether the Government of
Rajasthan have approached the Cen-
tral Government for additional help
for developing their power and irri-
gation potential during 1866-67;

(b) if so, the details of the schemes
for which additional help hag been
ssked for during 1966-67; and

(¢) the reaction of Government
thereto?

CHATTRA M, 1838 (SAKA)
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The Miunister of [Irrigation and
Power (Shri Fakhraddin Ahmed):
(a) No,

(b) and (c). Do not arise.

Excise Collections in Andhra Pradesh

3638. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finanoe be
pleased to state the amount of revenue
received from Central Excise for
Andhra Pradesh during 1965-667

The Minister of Finance (Shri
Sachindrg Chaudhuri): The requisite
information is given below for 1965-68
(upto February 1966 only).—

Andhra Pradesh.
Revenue realised upto February

1966:

(Rs. 000)
Gross 37,1181
Refund .. 4
Net .. 3,11,33

2. Figures for the month of March
1966 are not yet available.

Development of Backward Areas i
Orissa

3639, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Wil] the Minister of Planning and
Social Welfare be pleased to state:

(a) the amount allotted to Orissa
for the development of backward areas
during 1965-66; and

(b) the
amount was utilised by
during the above period?

The Minister of Planning snd Socfal
Welfare (Shri Asoka Mehta): (a) No
separate allocation was made for the
development of backward areas, cither
in 1965-66 or in any other year. Deve-
lopment of backward arecas forms a

part of the overall State Plan,
(b) Does not arise.

manner in .which the
the Stuic
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Loans to Orissa

3640. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to state:

(a) whether the Central Govern-
ment have granted any loan to the
Government of Orissa for the im-
provement of their ways and means
position during 1965-66; and

(b) if so, the detaily thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
A ways and meang advance of Rs. 8:25
crores was sanctioned to the Govern-
ment of Orissa in June 1965 which was
recovereq before the close of the last
financial year.

Leprosy Control Centreg in Orissa

3641, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of leprosy control
centres at present in Orissa;

(b) the number of patients for
whom provision has been made in
these centres; and

(c) the total amount of loan or
grant given by the Central Govern-
ment to these centres during 1965-
66?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
At present 20 Leprosy Control Units
and 24 Survey, Education and Treat-
ment Centres are working in Orissa
under the National Leprosy Control
Programme,

(b) Provision has been made for the
treatment of 25,609 leprosy patients in
the Leprosy Control Units, and 2174
patients in Survey, Education and
Treatment Centres, mentioned above.
Each of the Leprosy Control Units
and SET. Centres cover 1-50 lakhs
and 15 to 20 thousand population, res-

pectivaly.
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(¢) The Central assistance amount-
ing to Rs, 19'48 lakhy was released to
the Government of Orissa for the con-
trol of various diseases during the year
1985-68 including leprosy. According
to the existing procedure for the re-
lease of Central assistance, allotment
of funds ig not made schemewise but
the grant-in-aid is sanctioneq at the
end of each year for broad groups or
categories of health schemes, includ-
ing the scheme for the control (f lep-
rosy. Information regarding the exact
amount of Central assistance released
to Orissa Government for the National
Leprosy Control Programme is, there-
fore, not available.

Leprosy Advisory Committee

3642. Shri P, R, Chakravertl: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether the Leprosy Advisory
Committee met in Hyderabad in
January, 1966;

(b) whether any decision has been
taken to provide per capita grant to
leprosy institutions and centres for
temporary admission of leprosy
patients;

(c) the institutions set up in the
country in 19685 with foreign aid and
expert advice and the investments
made; and

(d) the steps taken to stop the
leprosy patients from going out beg-
ging in the open?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes,

(b) No decision has been taken, but
Leprosy Advisory Committee discuss-
ed the question of providing per
capita grant to leprosy institutions
and centres for temporary hospitalisa-
tion of leprosy patients and recom-
mended that the proposal may be cir-
culated to the State Governments for
their favourable consideration.
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(c) No new leprosy institution has
been established in the country in the
year 1965 with foreign aid,

(d) Legal powers for rounding up
vagrant leprosy patients are contained
in the Lepers Act, 1893, the Rallways
Act 1890 and the Municipal Acts of
the States. While the legal ‘provisions
are deemeq to be adequate to tackle
the problem of vagrant leprosy pati-
ents, they have not so far been vigor-
ously enforced on grounds of financial
and administrative difficulties, The
matter is, however, engaging the
attention of the Government,

Gold Seized in Bombay

3643. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Bombay Police saized 2,110 tolas of
gold valued at Rs. 3,11,000 and cash
amounting to Rs. 21,000 from the
residence of a businessman in South
Bombay in a raid on the 2nd
January, 1966; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of Finance (Shri
BSachindra Chaudhuri): (a) In the
early hours of 2nd January, 1966, the
officergs of the Bombay Police search-
ed the residence of a businessman in
South Bombay and recovered 2,110
tolas of go'd bearing foreign mark-
ings and currency worth Rs. 21,005(-.
The value of the geized gold is
Rs. 1,31,875]- at the international rate.

(b) The person from whose resi-
dence the seizure had been made was
arrested and afterwards released on
bail. The case is still under investi-
gation.

Dowleswaram Anicut

3844. Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a team of engineers
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from different foreign countries stu-
died the Dowleswaram anicut;

(b) the countries from which the
engineers joined the team; and

(¢) the points studied and opinions
of the engineers on these points?

The Minigter of - Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No.

(b) and (c). Do not arise.
Water Supply in Municipal Areas of
Andhra Pradesh

3645. Shri Kolla Venkaiah: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the Government of
Andhra Pradesh have made any
request to the Central Government
for the grant of financial aid for
arranging the supply of fresh water
to municipal areas where there is
water scarcity;

(b) if so, the
for; and

(c) the action taken by Govern-
ment thereon?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes.

(b) Rs. 21,83,600.

(c) Andhra Pradesh has not been
categorised as a drought-affected
area. The proposals received from
the State Government are in tha
nature of long term measures which
can be financed under the normal
pattern of the National Water Sup-
ply and Sanitation Programme and
are being considered in that context.

amount requested

Micro-Hydel Schemes

3646. Shri Ramachandrs Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Ifrigation and
Power be pleased to state the num-
ber of micro-hydel schemeg complet-
ed during the Third Five Year Plan
period?
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Power
Twelve Micro Hydel schemes have
been completed during the Third
Five Year Plan Period.

o qaw, At ooy ¥ wee Wl &
odt WY qelt Wy acek

3647. st «ferc wre ITw A
wareen W qficare fordvar s ag ame
*T ¥ w9 6

(%) war ag &= § fr wag awe
® far B qF qEeT ¥ 13 w9,
1966 F §IIY U ¥ §6g WEE] &
T Y qr Y gears aw w3 Q@ T
qr; g

(&) afz g, & Sa% & FRO
2

g aqv afcare frdvom so
(wo gufren wmaT) o (%) 11 % 18
%@, 1966 % g fAed & ¥9g
T A g ol ¥ qur W
g 2 4 T oY

(@) g v Y v

qIY g3y, wf et § weg wwi &

e #§ fawet ot et

3648, 1 WIWTC wre & : w
fawrf wit forgy 7= a8 @@ Y g
w3

() 71 ag o= § & 13 waqy,
1966 F1 WIIY TA # §MY qEEA F
it ¥ fawrelt ) aoars qag wIw) f
famr &% q& e fay O & w4t
o

(@) afz &, @ @ w@r FTO
2

Serarrt st farem woft (st wwed
o) : (F) q@ (@), "

APRIL 14, 1068

Written Answers 10772
QY S qwk el vy
TEGY & HETAT Y Faorel) 3 qreft wrke
% v e I wQ ¥ fod, frawy
wafr AgY fvar o w=wan ar, T ooy
TR qfe®r A 13 ®@dA, 1966 W
ST 9 I ¥ 40 e W 719 5 X
& T faoet I+ w7 @ "
fear a1 | ¥ a5 e auTare
Tat FY g wfagear o S0 7 ff a7,
awTrgEw ¥ s 7 ey i
T WTH FY IG FH A &) 147 A vk
w1 Sfor foran wran, deg el & gl
# faoreit 31 geard Y frafer @ a1
qfe FFT 7 FTH T a5 w7y faw
¥ wrw g i g w6 AR W oan)
TE #§ gar 9 fF wEEr FO qew
QA # W Fo 12 ¥ €Y TE Fe
#o TAo Tho 7863 FT THT T
qr | T FIET w1 X e o e
fasrelt %1 g 9@ 6 WS qGPA HT
g

0.G.H.S. Dispensary for Sector V of
Ramakrishnapuram, New Delhi

3649. Shri Bagri: Will the Minister
of Health and Family Planning be
pleased to state:

(a) whether it is a fact that in
spite of many allotments of quarters
having been made in Sector V of
Ramakrishnapuram, New Delhi, no
Central Government Health Scheme
dispensary has been opened there;

(b) if so, the reasons therefor; and

(c) when the dispensary is likely
to be opened there?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
to (c). The accommodation hitherto
offered was not suitable. An addi-
tional C.G.H.S. Dispensary will be
opened {n Ramakrishnapuram, New
Delhi, as soon as suitable accommo-
dation becomes available.
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Power Geperation in Maharashtra

3650. Shri D. D. Mantrl: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the present capacity of Maha-
rashtra for generating electricity;

(b) whether there is any proposal
t0 increase the quantum of power in
the State during 1966-67; and

(c) if so, the details thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The present installed generating
capacity of Maharaghtra is 1304 MW.

(b) Yes.
(c) The following additions to the

installed generating capacity are ex-
pected to be made during 1966-67.
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Adulteration of Drugw

3652, Shri Vishwa Nath Pamdey:
Will the Minister of HNealth and
Family Planning be pleased to state:

(a) the b of pr
launched in each State and Uniom
Territory since the 15th December,
1965 against adultration of druge;

(b) the number of
secured; and

(c) the nature and sentence award-
ed in each case?

convictions

The Minister of Health and Family
Planning (Dr. Sushils Nayar):
(a) No prosecution has been launch-
ed about adulteration of drugs in any
State or Union Territory except in
one case in Assam, since 15th Decem-
ber, 1965.

(b) The case is still pending.
(c) Does not arise.

Koyna, Stage, II 225.0MW
Paras Thermal Station 62.SMW
Emol ts of Central Government
287-sMW Employees

Trivandrum Ayurvedio Centre

8651. Shri Vishwa Nath Pandey:
Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Unstarred Ques-
tion No. 96 on the 4th November,
1965 regarding Trivandrum Ayur-
vedic Centre and state:

(a) whether the proposal to up-
grade the Trivandrum Ayurvedic
Centre to the Post-Graduate Train-
ing-cum-Research Institute has since
been considered;

(b) if so, the result thereof; and

(c) when it is likely to be imple-
mented.

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
to (c). The matter is still under
consideration in consultation with the
State Government.

3653, Shri Lakhmu Bhawani: Will
the Minister of Finance be pleased
to state:

(a) whether it is a fact that the
emoluments of the Central Govern-
ment employees in India are the
lowest in the whole world and also
that the disparities between the
various categories are also much; and

(b) if so, whether Government are
considering to reduce the disparties?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Informa-
tion regarding emoluments of Gov-
ernment employees in other countries
of the world is not readily available.
Disparities of income of Central Gov-
ernment employees have progressive-
ly been narrowed down {n the last
few years.

(b) Doeg not arise.
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2 ST F qT Y A9 @ @

Income of Municipalities and Corpo-
rations in Kerala

8655. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of
pleased to state:

(a) whether the Kerala Govern-
ment have decided to allot greater
share of income from the Motor
Vehicles Tax to Municipalities and
Corporations; and

(b) if so, the additional amount

Finance be

proposed to be given to these local "’

bodies in 1966-677

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.

(b) Does not arise.

Raids in Bombay

3656. Dr. Ram Manohar Lohia:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased to state:

(a) the number of prosecutions
launched by the Enforcement Direc-
torate and Customs authorities for
violations of the Foreign Exchange
Regulation Act; and

Information in this regard is being
collected and will be laid on the
Table of the Sabha.

Rural Water Supply Scheme in Punjab

3657. Shri Daljit Singh: Will the
Minister of Health and Family Plan-
aing be pleased to state:

(a) whether the Government of
Punjab have submitted certain rural
water supply schemes for approval
during the current financial year and
the Fourth Five Year Plan;

(b) if so, the details thereof; and
(c) the decision taken thereon?

The Minister of Health and Family
Planning (Dr. Sushfla Nayar): (a)
During the year 1965-66 the Govern-
ment of Punjab submitted 93 rural
water supply schemes for obtaining
the sanction of the Government of
India. No scheme has been received
so far during 1966-67.

(b) and (c). The required informa-
tion is given in the Annexure laid on
the Table of the House. [Placed in
Library. See No. LT-6041/66].

Power Generation in Punjab

3658. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the present capacity of Punjab
for generating electricity;

(b) whether there is any proposal to
increase the quantum of power in the
State during 1966-67; and

(¢) if so, the details thereof?

‘The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) The
present installed generating capacity
of Punjab is 610.4 MW.

(b) Yes.



10777 Written Answers
(c) The following additions to the

installed generating capacity are ex-
pected to be made during 1966-67:—

Bhakra Right Bank

(Punjab Share) — 408.0 MW
Indraprastha Power

Station

(Punjab share) 62.5 MW
Diesel set 1.0 MW

471.5 MW

Construction of a Hotel for USESCO
Delegates in 1956

3659. Shri Vishram Prasad: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether it is a fact that a firm
of hoteliers were allotted land to cons-
truct g hotel to provide residential ac-
commodation of the delegates of
UNESCO conference held in Novem-
ber, 1956;

(b) if so, the terms and conditions of
the agreement; and

(c) when the building was complet-
ed?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) Yes.

(b) (i) An area of 546 acres  was
allotted at Rs. 2 lakhs per acre and an
area of 0'86 acre at Rs. 1I'lakh per acre.

(ii) The Firm were to pay 10 per
cent of the premium immediately and
balance 80 per cent before 15th Jan-
uary, 1956; interest at 6 per cent per
annum being charged on ibe
amount remaining un-paid after 15th
December, 1853.

(iii) Apart from accommodation for
common facilities like lounges, dining
rooms, places of entertainment, swim-
ming pool, shops etc, the hotel was
to provide 200 rooms including accom-
modation required for the resident-

CHAITRA 24, 1888 (SAKA)
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staff, bands and entertainers etc. At-
least 100 rooms were to be completed
by the 31st March, 1856. As g guaran-
tee for fulfilment of this condition,
the firm were required to deposite a
security of Rs. 25,000, which was lia-
ble to forfeiture in the event of non-
compliance of thig condition.

(iv) The firm were, subject to other
municipal bye-laws being complied
with, permitted to_construct the hotel
building to a height of 109 ft without
any additional charge on account of
premium or ground-rent.

(c) In July, 1965.
Rates of Punjab Power for Delhi

3660. Shri Yashpa] Singh:
Shri Onkar Lal Berwa:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Government of Punjab have increased
the rate of power supply from Bhakra
to the Union Territory of Delhi;

(b) if so, the reasons therefor; and

(c) the action taken in the

matter?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) No
So far the Delhi Electric Supply Un-
dertaking has not received any intima-
tion from the Punjab Government or
the Punjab State Electricity Board re-
garding any increase in the rates for
the supply of energy from Bhakra.

being

(b) and (c¢). Do not arise.
wm T @ sfaew
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Low Income Group Housing Scheme in
Tripura

3662. Shri Dasaratha Deb: will
Minister of Works, Housing and Urban
Development be pleased to state:

(a) the total amount granted to the
Union Territory of Tripura under the
Low In ome (Gronn Hensing Scheme
during the Third Five Year Plan;

(b) the amount utilised so far; and

(¢) the number of tribal recipients
of the loans during the Third Five
Year Plan?
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The Minister of Works, Housing andl
Urban Development (Shri Mehr Chand
Khanna): (a) Rs. 853 lakhs.

(b) Rs. 803 lakhs.
(c) 9.

Qe (wem) W

3663. WY SeTT AT WA - -
fewa= g I R FFG ¢

(%) = 9g 5w § 5w, -
o ¥ O (wR) Y ¥ 9@ d
T I ; W)

(=) afz g, O @t 399 W@
& fa a=hg s § fea ofw
fraa s g ?

fawr sl (st mefter whwdt)
(%) 1965-66 T gATA A ATy A
9! ¥ w AEEN & ST fedow ¥
e Y @A W A fra e T § —

T 7 JD FT HA
(¥ %)

e o

1,995
1,835
1,235

1963—-64.
1964-65.
1965-66.

ITHR WS F qg qFa qy e
& fir A1 ¥ ot Y & T A
QG 9 & I 7 du 97 A wy
AT GFAT |

(@) v & FIEEE F O F
A+ F AT I AT G
fer o &\ Frarit A1 AT GamATe
FET TR HY 0 G3-frfemaa w9
A & 1 I g AR W
INTET ag ¥ fav faww w7 ¥ w0
o fruifoa 78 #3a & 1 9 Jhm
W st ST aaT A gfie ¥, R R
SRET § ST &3 ¥ faw, 9




10781 Written Answers

FTETY W wfgd I A W RNy
w1 Y Tt § o oo Fraifor S
7€ ISaH AT & I AT & | WE
WY O ¥ AGY AR WS I
TR A FTIGHTD ®Y ART O WY
feramx ¥

N Afvew wdw

3664. it WIWTC e €OwT: W
" vareeq q aficare fadYars St g Ty
®Y §T G

(%) =ar ag = & fm avTT &
wror F1 2 g A9 Aw o FTe Afv-
w9 FTAF WY AET;

(=) afx g, @ & wgi-vgr @
T ; W

() % wa ¥ g &0 ¥ g
awrg?

ey et qfewre fordtoy woft
(wro geiten amae): (%) ¥ (W), Iy
UAATT JHAAT & ATET F WA 30
a7 Afews FAT QY w7 wEw=x § |
T 7Y FTAX FET-FET WY AT, ¥ T
¢ Qo & wfw w7 fa I & aw
& farare formr I AFATE |

Water Supply in Ramakrishnapuram,
New Delhi

3665. Shri D. C, Sharma: Will the
Minister of Health apd Family Plan-
nimg be pleased to state:

(a) whether water supply to Rama-

krishnapuram New  Delhi, was cut -

without notice on the 22nd M.arch. 1966
resulting into great incorivenience to
the residents;

(b) whether any inquiry has beea
made into the matter; and

(¢) if so, the outcome thereof?

CHAITRA 24,71888 (SAKA)
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Water supply to Ramakrishnapuram
was not cut off on the 22nd March,
1966. Water was provided on a res-
tricted basis as there was a failure of
electric supply from ‘C’' power station
to the water works pumping station.
A notice to the effect that pressures
in the affected areas would be low was
given to the public through the Press
and All India Radio on the 22nd March,
1966 and on the 23rd March, 1966,

(b) No.

(c) Does not arise.

frr-areerd geamy & fod wrew
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Central Research Institute for
Homoeopathy

3667. Shri Mohap Nayak: Will the
Minister of Health and Family Plan-
ning be pleased to refer to the reply
given to Unstarred Question No. 365
on the 19th August, 1965 and state:

(a) whether the Central Research
Institute for Homoeopathy at New
Delhi has started functioning;

(b) it not, the reasons for the delay;
and

(c) when it will be opened?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(¢): The matter is still under conside-
ration. Due to the recent emergency
and financial stringency many schemes,
including this one could not be persu-
ed. It will be taken up when the situ-
ation is easier.

Central H thio C il
3668. Shri Mohan Nayak: Will
the Minister of Health and

Famlly Planning be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2735 on the 30th April, 1964
and state:

(a) the reasons for not implementing
so far the recommendation made by
the various Government Committees
such as Dave Committee, Homoeopa-
thic Enquiry Committee and the Plan-
ning Commission regarding the setting
up of a Central Homoeopathic Council;

(b) whether Government propose to
form a common Central Council for
all the indigenous systems of medicine;
and

APRIL 14, 1966
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(c) if s0, how long it will take to
bring such a Council into existence?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(¢). Th question of constituting a Cen-
tral Homoeopathic Council was to be
considered after uniform standards of
education in Homeopathy has been
introduced all over the country. This
has not been achieved so far, The Go-
vernment are however, considering
the question of having a common Coun-
cil for all systems of medicine other
than modern medicine for which a
Council already exists. It is not pos-
sible to say at present when such a
Council will be established.

Wage Board for Electricity Workers
in Kerala

3669. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government's attention
has been drawn to the resolutions
passed by the Electricity Workers
Union at their meeting held at Erna-
kulam on the 24th March, 1966 regard-
ing constitution of a Wage Board for
Electricity Board Employees, settle-
ment of Bonus from 1964, and increase
in Dearness Allowance according to
the increase in the cost of living index;
and

(b) if so, the reaction of Government
thereto?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). The information is being
collected and will be placed on the
Table of the House as soon as possible.

Kerala State Electricity Board

3670. Shri A. V, Raghavan:
Shrj Warior:
Shri Vasudevan Nair:

Will the Minister of Irrigation and
Power be pleased to state:
(a) whether Government are aware

that in a writ petition filed by a con-
tractor of the Kerala State Electricity
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Board, the High Court observed that
rules to regulate the award of major
contracts had not been framed by the
Board and that it would be necessary
to frame such rules;

(b) the action taken on this observa-
tion of the High Court; and

(c) if no action has been taken so
far, the reasons therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
to (c¢). The Kerala State Electricity
Board has reported that a case (O.P|
3321/64) was field in the High Court
of Kerala by a Contractor questioning
the Board's order of awarding a con-
tract for transporting cement from
Theni Railway Station to Departmen-
tal Store at Pamba and Anathode. The
Petitioner also requested that a ‘writ
of mandamus’ might be issued direct-
ing the Board to frame regulations
under section 79(g) of the Electricity
(Supply) Act. The High Court after
hearing the arguments of both sides
and perusing the records, dismilsed
the case. There was no

CHAITRA 24, 1888 (SAKA)
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(¢) it the rules as referred to in
(b) above have not yet been framed,
how the authorities referred to in part
(a) above are functioning at present.

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Yes.

(b) Copies of the Kerala State
Electricity Board Rules, 1957 made by
the Government of Kerala, the Kerala
State Electricity Board (Meetings)
Regulations, 1957 and the Resolutions
passed by the Board containing the
devolution of powers of the Chairman,
Accounts Member and the Secretary
of the Board are being placed in the
Parliament Library.

(c) Does not arise.
Land Reforms ip Kerala

3672. Shri A. V. Raghavan: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) the steps taken by the Govern-
ment of Kerala to carry out land
relorms us envua;ed by the Planning

direction to frame rules but in course
of the judgement, there was g sug-
gestion that there should be rules on
the subject for the guidance of the
Board and that the Board may frame
rules on that subject.

The Board is now taking steps to
frame a comprehensive get of regula-
tions under section 79 of the Electri-
city (Supply) Act, 1948.

Kerala State Electricity Board

3671. Shri A. V. Raghavan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whethe the Government of
Kerala or the Kerala Electricity Board
hag framed rules or passed orders or
resolutions regarding the conduct of
business of the Board and the powers
of the Chairman, the account’s
member and Secretary of the Board;

(b) whether such rules, orders, regu-
lations or resolutions will be laid on
the Table; and

Con

(b) the steps taken to implement
the Kerala Land Reforms Act in full;

(c) the reasons for the delay in
implementing the Act in full; and

(d) whether any target date has
been fixed to bring the entire Act in
force?

The Minister of Planning and Soclal
Welfare (Shri Asoka Mehta): (a) to
(d). The steps taken by the Govern-
ment of Kerala to carry out land re-
forms are indicated below:

Abolition of Intermediaries:

Legislation has been enacted for the
abolition of Edavagal Estates and
Pattazhi Devaswom and Jenmi tenures.
The law for the abolition on Edavagai
Estates has been fully implemented.
Additional staff has been appointed to
expedite the abolition, of Jenmi
tenure. The law relating to Pattazhi
Devaswom lands has been amended
to facilitate implementation and it is
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expected that the work will be com-
pleted in about a year,

Legislation for abolition of Sree-
padam and Sreepandaravagaj lands is
under consideration.

Tenancy Reforms:

The Kerala Land Reforms Act, 1963
includes provisions for the regulation
of rent, fixity of tenure and owner-
ship for tenants. Over 68,000 applica-
tions have been filed for fixation of
fair rent upto September, 1965 out of
which about 48,000 applications have
been disposed of by Land Tribunals.
To expedite disposal, changes have
been 'made in respect of the jurisdic-
tion of some of the Land Tribunals.

Fixity of tenure is subject to a
limited right of resumption for per-
sonal cultivation. Applications for
resumption were to be made within
one year of the commencement of the
Act, ie. before 1st April, 1965. Only
9,000 applications for resumption were
received out of which 961 applications
were disposed of, resumption being
permitted only in 159 cases, generally
to smeull holders in respect of part of
their holdings.

930 applications for voluntary pur-
chase of ownership were received up-
to end of September, 1965, out of them
150 were disposed of.

The provision for suo motu transfer
of ownership to tenents in respect of
nonresumable areas will be enforced
when the work relating to fixation of
fair rent and determination of non-
resumable areas has been largely
completed.

Ceiling on Land Holdings:

The provisions for preventing trans-
fers which would sffect surplus lands
above ceilings have been brought into
force. Enforcement of other provi-
sions relating to ceiling is under the
consideration of the State Govern-
ment.
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Irrigation Target from Rajasthan
Canal Scheme

3673. Shri Tan Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the target of irrigation from
Rajasthan Canal Scheme fixed for the
years 1965-66;

(b) the reasons due to which the
targets remained unfulfilled; and

(¢) the steps taken to avoid the
re-currence of such causes?

The Minister of TIrrigation and
Power (Shri Fakhruddin Ahmed): (a)
to (c). The origina] target of irriga-
tion from the Rajasthan Canal Project
for the year 1965-66 was 1.29 lakh
acres, which was later reduced to
80,000 acres on account of shortage of
funds for this Project. Every effort
is being made to assure adequate
funds for this Project,

ook e ¥ wiedt A o wemn wrn
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Water Supply in Ramakrishnapuram

3675. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) whether there is acute shortage
of water supply in Ramakrishna-
puram at present; and

(b) if so, the steps Government pro-
pose to take for the adequate supply
of water?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) There is a general
shortage of filtered water in Delhi and
New Delhi. Because of this and of
inadequate pressure in the water
mains, water supply often hecomes
irregular in many areas, particularly
during the summer months. At pre-
sent, the quarters in Neighbourhoods
I to IV, V, VII and XIII of Ramakrish.
napuram are occupied. Water supply
to these quarters is restricteq to a few
hours in the morning and in  the
evening,

(b) Arrangements for storage and
boosting of water to ensure  better
supply are being made.

Quarters in Ramakrishnapuram

3676. Shri Warlor:
Shri Vasudevan Nair:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) whether it is a fact that allot-
tees of flats in Ramakrishnapuram are
showing great reluctance to accept the
allotment;

(b) whether those who sccept, are

keen to change from there;

(c) the defects pointed out by the
allottees; and

(d) the action taken to remove those
defects?

192(Ai)LS—4.
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The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) No.

(b) Under the norma] allotment
rules all officers are entitled to apply
for one change of residence to a loca-
lity of their choice. Applications for
changes are received from the allot-
tees of Ramakrishnapuram flats as
well as from the allottees who have
been provided accommodation in other
localities.

(c) and (d). No defects in the flats
have been brought to the notice of the
Government.

Power Shortage in Kerala

3677, Shri Warior:
Shri Vasudevan Nair:
Shri P. Kunhan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it {s a fact that the
Minister of State for Irrigation and
Power visited Kerala State in the last
week of March, 1968 to study the pro-
blem of shortage of power supply in
the State; and

(b) if so, the action taken in the
matter?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Yes.

(b) Arrangements have been made
to obtain maximum possible energy
relief from the Sharvathy Project in
Mysore through the Madras Grid.
Action has also been taken to expedite
(i) the commissioning of the the first
generating units at Sholayar (18 MW)
and Sabarigiri (50 MW) by the middle
of April 1966 ang (ii) the construction
of a 110 KV transmission link between
Mangalore in Mysore & Kasargode in
Kerala to facilitate drawal of addi-
tiona] bulk power from Sharavathy.

Power Production in NEFA

3678. Shri Rishang Keishing:
Shri J. B. S. Bist:
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Shri Rameshwar Tantia:
Shri D. C. Sharma:
Shri Liladhar Kotoki:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No, 1310
on the 25th November, 1965 and state:

(a) the additional schemes under-
taken to achieve the target of power
production in Nefa during the Third
Five Year Plan;

(b) the additional number of towns
and villages electrified there; and

(c) the extent of shortfall in the
target set for the purpose?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
29 additional schemes involving diesel
generation and one micro hydel
scheme were undertaken during the
Third Five Year Plan;

(b) 13 additional
electrified,

localities were

(c) Against the third Plan target of
installing 1142 kW and electrifying 20
localities, 792 kW have been installed
and 13 localities have been electrified.
Out of 46 nos, diesel generating sets
proposed to be installed, 14 nos. are
still under transport to the difficult
and inaccessible areas.

Ukai Project

3679. Shri Jashvamt Mehta: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that pro-
gress of Ukai Project has been delay-
ed due to foreign exchange difficulties;

(b) whether Gujarat Government
has represented to the Centre to take
fmmediate steps to allocate foreign
exchange for import of necessary
maochinery; and

(¢) if 50, the steps taken to allocatc
foreign exchange?

APRIL 14, 1966
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Construction work has fallen
behind schedule due to inter alia
difficulties in finding foreign exchange
for import of earthmoving equipment.

(b) Yes.

(c) Foreign exchange worth Rs.
379.27 lakhs has since been released
in favour of the Ukai Project under
French, Belgian and Dultch Credits,
US AID Non-Project Loans etc. Ap-
plications for equipment and other
items involving foreign exchange
amounting to Rs. 84 lakhs approxi-
mately are at various stages of proces-
sing.

Import of a Prefabricating Plant
From Czechoslovakia

3680. Shri M. Rampure:
Shri Firodia:

Will the Minister of Works, Housing
and Urban Development be pleased
to state:

(a) whether it is a fact that there
is a proposal to import a prefabricat-
ing plant from Czechoslovakia;

(b) if so, the details of the scheme;
and

(¢) when it will be set up?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) No.

(b) and (c). Do not arise.

Development of Inderpuri Colony,
Delhi

3682. Shri M. Rampure: Will the
Minister of Health and Family Plan-
ning be pleased to refer to the reply
given to Unstarred Question No. 2741
on the 24th March, 1966 and state:

(a) whether it is a fact that house
tax js being collected from the resi-
dents of Inderpuri colony although
the basic necessities of drinking
water, sewerage and matalled roads
have not been provided; and

(b) if so, the reasons therefor?
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). House Tax collected from
the residents of Inderpuri Colony is
for the general scrvices such as con-
servancy etc. provided by the Muni-
cipal Corporation of Delhi. No water
tax is being charged from the resi-
dents of Inderpuri which is a private
colony. It is the duty of the coloniser
to provide the internal services like
water supply, drainage, roads etc. Tha
Corporation is prepared to undertake
the work of laying internal services
provided thc development charges at
the prescribed rate are deposited bv
the owners of the properties.

Central Assistance to Assam

3683, Shri P. C. Borooah: Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 877 on the 18th Novem-
ber, 1965 and state:

(a) whether the Assam  Govern-
ment’s demands for Central assistance
have been examined; and

(b) if so, the decision taken there-
on?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
After ing the request of the

State Government for higher Central
asgistance for the State Plan, it has
been decided to provide an amount
of Rs. 8 crores in addition to the
amount of Rs. 20.40 crores indicated
earlier.

Government Quarters in DJILZ.
Area, etc.

3684. Shri P. C. Borooah: Will the
Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether it is a fact that a large
number of quarters in the D.I.Z. area
and those in between Minto Road
and Zafer Road areas which hai been
demolished owing to fact that they
had out lived their life, are not being
reconstructed and  substituted by

double story quarters as  orginally

planned;
(b) if so, the reason therefor; and

(c) the latest scheme for construc-
tion of quarters in place thereof and
the number of unitg of each type to
be constructed there?

The Minister of Works, Housing
ang Urban Development (Shri Mehr
Chand Khanna): (a) to (c). The re-
development scheme of the D.I.Z. and
Minto Road areas according to the
Master Plan of Delhi has not yet been
finalised. Plans were however drawn
up for building quarters in small
pockets in these areas and sanctioned.

In the D.I.Z. area, 720 type I quar-
ters have so far been constructed
after demolition of old quarters on the
site. Plans for construction of more
quarters in the area are being drawn
up.

In the Minto Road area, some quar-
ters were demolished and the con-
struction of 616 quarters of types I
to IV was sanctioned. But the work
could not be taken up as the Delhi
Municipal Corporation has not  ap-
proved the plan. The layout and the
quarters are, therefore, being re-
designed to meet the Corporation’s
objections.

The programme has received a set-
back due to complete non-provision
of funds in the budget for 1866-67 for
new works.

Tungabhadra High Level Canal
(Stage 1)

3685. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Central Government have approved
the second stage of the Tungabhadra
High Level Canal; and

(b) if so, the total amount of esti-
mated expenditure on the project?
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The estimates for the second
stage have not yet been approved,
though the scheme has been techni-
cally accepted.

(b) Estimates for the Second Stage
are still awaited from the Govern-
ment of Mysore.

12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

CATTLE THEFT By PAKISTANIS ON

RAJASTHAN-PAK BORDER.

t geR W wEEE (¥[Ew)
e wgiRy, ¥ agw A ¥ g5 frdww
T i & ¥ 5w wrfaw q@ewm v Al
6 oA Y feqr v W WA 14 wiA
#T Iq FT IO AT AT G § | AW
9 A w6 A KA F g Ia< far
ST, A f6T AT 9w fawg 1 wEe @
WA &Y ATIT )

ot 7§ ("WrEw) : wiAT @A
Afew A A goffereet faar s
=fEY | WX QAT 7 frar 9, & fe
wE Tifew fAvaw Wik wfan gz
Afes § 7w QW ? ag ANfew
fad qumeg Aw 1 &

Mr. Speaker: I am making in-
quries to find out what happened.

=t gwR Y wYITY : WA LT,

# ufyeradia &% 7w ¥ freafafaa

fram £t W EEd W0 w e

feamar § o) T w7 g R o4y
W AR ¥ ow Faew & —

HTSTET & AYRTAT A9 TAC-

Fre fawt & wifwerfaai
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& qus v a9 den ¥
HEWT 9T Y W ¥
= 1

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): Sir, according to the re-
ports received from the Rajasthan
Government so far, there have been
27 cases of theft of cattle by Pakis-
tanis in Bikaner and Ganganagar
Districts on Rajasthan-Pakistan bor-
der.

st geR W AW werw
TEe, IJgAA AR fg Yy Ia §
oy fet & Sac A A AW § ?

asaR wfEm 39 W AT @
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=t firg e (wfegR) : ag fedt
a s §

Shri Vidya Charan Shukla: With
regard to Bikaner District, there
have been 12 incidents in all. A
statement showing the details there-
of is placed on the Table of the
House. [Placed in Library. See No.
- LT-6042/66].

No cases of intrusion have been re-
ported during the period under re-
port.

Ganganagar

So far, the Rajasthan Government
have reported 15 cases involving theft
of 4 she-camels, 17 camels, 14 oxen,
1 cow, 1 buffalo, 2 donkeys, 150 sheep
and 5 goats. A statement indicating
the details thereof ig placed on the
Table of the House.

No case of looting has
during this period.

occurred

However, 10 cases of illegal entry
by Pak nationals were reported in
Ganganagar District and the cases
have been challaned.

In all the cases, in accordance with
the Ground Rules, 1960, the Superin-
tendents of Police of the areas con-
cerned have lodged strong protests
with their counter-parts in West Pak-
istan. The Ministry of Externa)l Affairs
have also lodged strong protests with
the Pakistan High Commission in
India with regard to several incidents
of theft that occurred during this
period.

Hon’ble Members of the House are
already aware of the topographical
position of the Indo-Pak border in
Rajasthan area, which stretches over
a vast thinly inhabited sandy desert,
where sporadic thefts of this nature
are difficult to spot out readily.

The Government is well aware of
the situation in the Border areas. The
Border Security Force have now as-
sumeq charge of the Indo-Pak horder

CHAITRA 24, 1888 (SAKA)
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in Rajasthan with effect from 25th
March, 1966 and are taking adequate
measures to prevent any large-scale
lifting of animals.
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[+ 3]
§! ik gagwmar g, AT vE A
qifFETT qER A giag T far @
& T & wawe afcora gt ok 9w &
FHATEAT 1 ATTET TR FT IeATT
qET e ?

Shri Vidya Charan Shukla: As 1
said, we have lodged a very strong
protest against these incidents. These
are stray incidents.. ..

Mr. Speaker: He wanted to know
whether it is in violation of the Tash-
kent Agreement.

Shri Vidya Charan Shukla: Yes, Sir.
‘We have brought that to their notice.

Shri D. C. Sharma (Gurdaspur):
The Indo-Pakistan border, so far as
Bikaner and Ganganagar are concern-
ed, is very vast and il is covered by
desert. But all the same I would
like to know from the hon. Deputy
Minister as to how many miles the
Pakistanis intruded into our border
so far as Ganganagar and Bikaner are
concerned and at what point were
our border security police stationed.

Shri Vidya Charan Shukla: These
are the thieves who come from Pak-
istan. They are not members of
Pakistan’s para-military force or any
such thing. These are smugglers who
come across the border, maybe a few
furlongs or maybe one or two miles.
They are apprehended and action is
taken against them. They are only
border incidents. There wag no appre-
ciable intrusion into our territory.

Mr. Speaker: He wanted to know
the distance upto which there was
the intrusion.

Shri Vidya Charam Shukla: There
was no appreciable intrusion....
(Interruption).

Shri D. C. Sharma:
point of order.

Irise on a

APRIL 14, 1966
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Shri Hem Barua (Gauhati): May
1 know, Sir, what is meant by ‘ap-
preciable intrusion? (Interruption).

10800

Shri D. C. Sharma: If they are
regular smugglers operating here, in
what way is it breach of the Tash-
kent Agreement? In what way is he
authorised to go to the United Nations
and other places? This is a simple
case of intrusion and the hon. Minis-
ter is glossing over this very very
sad occurrence,

"“SBrl Vidya Charan Shuklal As™T
indicated, it is not a case of intrusion.
It is only a case of smuggling and
theft. These thieves came into our
territory to steal the cattle and some
of them were apprehended. Some of
them were successful in stealing the
cattle. No question of intrusion or
military or para-military force should
be read into this kind of theft cases..

Mr. Speaker: Order, order. All
these things will not be recorded.
(Interruption).

Shri Sham La] Saraf (Jammu and
Kashmir): On a point of clarification.
The hon. Minister stated that this
amounts to violation of the Tashkent
spirit or the Tashkent Agreement. If
that is so, how does the question of
smugglers come in? Let him clarify
that.

st swrmie s (faeeR)
Wi ST WA WERm ¥ qmeeR
gy w99t w1 ¢ 1 & gg 9
g g 6 9% e WA ¥ e
I, TG KR FG-FET HY
et 9T W@ W OSER #@ ged
TTAT TG A 9T G OE, W[
Haew A i ¥ 9 A Aearw
& frg aYf friw arear @ €
afe g, @Y ag ;v 1 & ag ot ST
T § 5 wg g #t AR ¥

**Not recorded.
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Shri Hem Barua: They have lifted
some more donkeys.

ot frr ww e ;. arfeeam
FTH & At w1 e Ay faar
I qF qmws gEE Y fore v
qaT &, FNHIY Y ferz gy O fv oy
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IT X @ AE@ F AW TE T Yy
It |
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T Y T O w5 andt §, [T
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& warc Aot farat A g w«
femrdt AR A A, vE
RO & A W omiar & ¥
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D F T A0 | (Sqwewr) **

Mr, Speaker:

record.

ot gz Teg (7vm) : forenar awr &
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fafree 3 o7 @1 5 & E F
it B Y gl fed W 1, 3 aw
¥ for 7 §, W gfea am A #
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AR aug & @ifs @ A
N g @ a% ?

This will not go on

**Not recorded.
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=it farery wo v g AR X
W ag A ueATHl F1 AF4 F fAY
& Fratear A § ¥ A} fowr-
faeIsmfar s I & fean g,
I g W G weAd g AR
TEAWHFAT qHAT TE ar ag Wy fear
ST |

APRIL

Shri Kapur Singh (Ludhiana): Do
Government realise how morale-des-
troying it is for us to be repeatedly
told about these successful Pakistani
raids and if so, do they propose to
take decisive steps to put a stop to
these practices?

Shri Vidya Charan Shukla: We are
doing our best to do that.

Shri P. H. Bheel (Dohad): May I
know whether the Government of
Rajasthan has withdrawn the arms
given to certain people staying near

the Rajasthan border, and if so,
why?
Shri Vidya Cbaran Shukla: I do

not have this information. If a sepa-
rate notice is given, I shall give the
information.

st vt T oqwm (weER)
¥ ot <iifeat gg, oY agt andx & frad
n §, feaw i & w7 ? 3 Nt
fadgawadgd?

st faon woor gew: ¥ Afat
SRR T F Rt € | AR qr Ty
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1080;
on the Table
+t Wie W & (FET)
ag o s &, @ Dt ¥ ad,
far & &Y &1

12.26 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER CENTRAL Excise
AND SALT Acr AND CusTOoMs AcCT

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat): I
beg to lay on the Table—

(1) A statement showing che re-
sults of the Defence Loans
floated by the Government of
India during 1965-66. [Placed
in Library. See No, LT-
6033/661.

(2) A copy of the Central Excise

(Second Amendment) Rules,

1966, published in Notifica-

tion No. GSR, 451 in Gazette

of India dated the 26th March,

1966, under section 38 of the

Central Excises and Salt Act,

1944. [Placed in Library. See

No. LT-6034/66].

(8) A copy each of the following

Notifications under section

159 of the Customs Act, 1962,

and section 38 of the Central

Excises and Salt Act, 1944:—

(i) The Customs and Cecntral
Excise Duties Export Draw-
back (General) Thirty-
seventh. Amendment Rules,
1966, published in Notifi-
cation No. GSR, 384 in
Gazette of India dated the
19th March, 1966.

The Customs and Centrak
Excises Duties Export
Drawback (General) Thirty-
eighth Amendment Rules,
1966, published in  Notifi~
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cation No. GSR. 415 in
Gazette of India dated the
16th March, 1966. [Placed
in Library. See No. LT-
6085/66].

(4) A copy of Notification No.
GSR. 395 published in
Gazette of India dated the
19th March, 1966, under sec-
tion 15¢ of the Customs Act,
1962. [Placed in  Library.
No. LT-6036/66.]

' CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE—contd.

CATTLE THEFT BY PAKISTANIS ON
RAJASTHAN-PAK. BoRrDER—contd.

st geR W vEd 8 U9 §
ag vax fear mn, fex W ey
@ sk | W s qey § ar
wgd § fr Afew wnfel s fe 16
¥ Sa% Wi )

st WieTC wr A0 : qE TG
LIC I A

st wmrht (gogE) ¥ Sfar
AR § 1

st et TR T : gg W A
v e Y fai v wgdar fr & ?

o WEYET : A Fgd § fe Afew
F Y gawm & a7 g & (sawer)

Order, order. I cannot go on in this
manner.

Shri Hem Barua: May I seek one
guidance from you for the future?
ot g W weAT - T g0
wEH Y anfed
oo W oW Y T R Ay
& ¥ wr o W § 1 (STww™r)
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Order, order. Hon. Members may
resume their seats.

Shri Shinkre (Marmagoa): Are
you satisfled with the hon. Minister’s
answers? Can you conceivably under-
stand what he has said?

Mr, Speaker: If he has not got the
information, I cannot compel him to
answer it. (Interruptions).

W OARd @8 QT Q[T a
fort€ § 7Y s
Unless I identify a

Member, he
shall not speak.

(Interruptions) **

Shri Ranga (Chittoor): When this
question was puf, Tt would have been
natural for any Minister to nave
thought or asked up to what depth
these raids had taken place inside our
border. That was exactly the ques-
tion that we had repeatedly asked.
In the end, my hon. friend was good
enough to ask for a separate notice.
At this rate, would it be possible for
us to function? Is that the proper
answer to be given?

Mr. Speaker: He has not got the
information now. I would ask him
to lay that information on the Table
of the House,

Shri Hem Barua: May I seek your
guidance on a very relevant point?
On a previous occasion, during Shri
Jawaharlal Nehru's time, when a
particular Minister, speaking about
Chinese penetration into our country
said that the Chinese had penctrated
only three miles into the country,
there was a lot of trouble in the
House, and Shri Kamath, if I remem-
ber aright, shouted ‘How many in-
ches make a mile?’ , . . .

Shri Harl Vishnu Kamath (Hoghan-
gabad): ‘How many miles make an
inch?’ ¢

Shri Hem Barua: He said
many miles make an

‘How
inch?’.

**Not recorded.
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[Shri Hem Barua]

That was what he had said; on that
©occasion, the Chair was very helpful
and prompt in pulling up the Minis-
ter and telling him that he should not
reply in that manner.

In this particular case, the hon.
Minister has”not Been able to give
any idea about the penetration, He has
simply said that this is not an appre-
«ciable penetration into our country.

Mr. Speaker: He has said that at
this moment, he has not got the infor-
mation. I am asking him to supply
that information and place it on the
‘Table of the House.

Shri Hem Barua: Then, may I sub-
mit one thing? What does he mean
by appreciable penetration?

Mr. Speaker: He has not got the
information; afterwards he has said
80,

Now, papers to be laid on the Table.
12.29 hrs.

RE. PROCEEDINGS OF 30TH
MARCH, 1966

st femR qEmw  (wEAgT)
e "eed, ¥ 377 Faw & wwe

R ARy ¥ wRve ad e,
XAfay W9 AR TG IBT EHY |

oY farsr qewms : # fAdET ST
A g 14 foT A ww g A R
F1e &t §, ¥few a8 faawo @ qamr
2 % qod wuE ey @ wife 9w
WY I¥ S F1 W@ 91 $R] T

AR ff qEAFTATET a1 Some Hon,

Members: The ‘Noes’ have it’

faaw "o 367

eqe WENAT : WIY 45 ST |
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Y farart T ;W g Afad
& ATy Toft q@r @ g

oI REw . WY de WEd,
# omaq T W g

ft fiear qavTae ;W g AT

oS wERw - WY &z ey, &
g A W |

it fem qe e ;AT AES @
g ifeng )

e W A0 A A v
& oY, 97 d3 Sy o

o TW HATET Mfigar (FewmaTs)
wETe WERY, WY [T T L a1 5w
& '

weqw wgaw X8 ey & oan
LU SR

o TW AL Wifgwr : [T T
® dl W8T AW

woaw agEw ¥ T ad w<ar
g 19 & 9@

¥ T f a1 § gE @r, oY
daeT ¥ 47 dEer @ |

ot femwr qeamaw : dEwm gw X
A foar

WEIW ERY : WT 919 &3 e |

«ft ferm qzamae © STOEY e §
FTOT gH AN qR AW F q@A g |
AR FIX 48 AW T fr g el
STt F foaw gear &, it #1 Sevee
W v, AR e . . .

weqw A § AR AR w)g
qEfemods amy
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30-3-66

Frow y ¥ & fF 3 R
a1 & & g 9§ frar @ ag g
&1 dEer §

ft fmer qEATasE : gSW FT dET
g & 1 g W dEAT 367 F WY
&g

W W ST G EY G,
Iewr fRe g e s awar § )
HH Tea § g % awa g o

ot femw qeamrs - ¥ T e
o7 gwaT § ? 99 &9 w7 AL 9T
g § | s dmen o ar Swwr A
IO @ § | AEg faT oA oaw e
TE. ..

R A (& QR AR FE QT
g f& 7 &z 9@ afeT w0 e ad
AWE (AT AW L

=t fem qeame ;TR WY w%
MR a9 W O

wew Ay ;AT W Enm

o TW AT Wi : AR A
v gAfsar 7 far X 1 ag wesr
SR

weOR RERW  gEET Ay g o
T g & 1 & FE e Iy d
Ffow o+ ...

o TR AAEE Afiean : sy fav
s yEeE ¥ &)

o AR - ¥ FT FT AT §
oT ? A TG W A AL & A
g1

st vy fmd (FR) : T @&
A ML L L,

oW WP : #r aer ad §
s SR A sl aft v g

Privileges Committee

it wq famq ¢ ot mIgd wEHTAT
IR T F F TF BT qT [IEGT KT

WEIR WERY ¢ THT T A g
T IGHFT haT TR &I, I W A@W
T gy wwdr &1

sy fmd - @ AR T @ §
¥ oF =aear w1 AW IoT RTE |
= agw AT g &

SR WERW ¢ W A 4voar
IAEY FIE FNT ¥ AFAT g AT gNE 2
gear § 1 % e nwT A W oaw
qgE 9§ 9T FA A AT Ad X
g g |

oft aq fomd : & agw T 0
AT § 1 A [ATT F AW W W
kg
4

g
q ) W A G H W oA

1232 hrs.

RE. REPORT OF COMMITTEE OF
PRIVILEGES

o T AT Wi (AT :
% fadwifaec &1 q@ & gewr
aETE ...

o T AAT wfgar : 3 @< &
w9 w1 @3 fo@ I § ) 9% W
R I ffd o

oww wgw - e swo& A
forar ® § vafay ag smrw & o §

Re. Deport of 10810
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[seae wRiza]

T 95 qAAT § | qg T g AT qEA
g ...
Shri Kapur Singh (Ludhiana): It is

an improper exercise of power. The
question does arise.

Mr, Speaker: No, it does not arise.
It is for the hon. Member to discuss
with him. (Interruptions).

Shri Kapur Singh: Could not the

mnote be circulated to the Members?
Let the House decide.

Mr. Speaker: No.

Shri Vasudevan Nair (Ambala-

puzha): Then why should we give
dissenting notes? If those notes are
not appended to the report, why
should we give our notes of dissent?

Shri Kapur Singh: It is improper
motivation. Our péstion is that mala
fides have come into operation. Why
should not the House know the
facts?....

Mr. Speaker: Order, order.

Shri Kapur Singh: Can the facts
be withheld from the House?

Shri H. P. Chatterjee (Nabadwip):
This should be discussed here and not
in your chamber.

Mr, Speaker: The Chairman has
got the right to see whether all things
said in a minute of dissent appended
to a report are relevant or whether
anything irrelevant or inappropriate
has been included therein, (Interrup-
tions).

APRIL 14, 1966
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Shri Kapur Singh: Let the House

know,

Mr, Speaker: It is for the Chair-
man.

Shri H. P, Chatterjee: We have
been sent here by our constituents to
discuss matters here and not in your
chamber. We are killing democracy.

o TM WA Mg : FgETy
FF A9 miwHed Hfew ¥ 39 oy

oTIR WERE W9 3T X
e forar § woet s H L L L

o TM ANFT wfgan : @ AR
9 FE T FE @ E | T IR T
srgar g f o wreans gt @ @ TR
FTATE | FRWE WG WA G,
IAH FAC AT A% X W F ) oAW
el f oiq 9w FE dEAT T TR
A 3T A FT T AT AT qGT &
wfaa &w &

v Wi - 8w & wE A
fF Jqda ¥ w7 faae e fede &
e v a3 Eae a1 e §
T R I9E! fawer ar L. .

shri H. N. Mukerjee (Calculla
Central): I have been a member of
the Privileges Committee for a very
long time, but I really am rather
surprised to know that on an occa-
sion when a note of dissent has been
actually given by \a Member, it is
being withheld.

o TR AAET Sfgar - e
TERG WY {1 FHer 9E § f9 )
Ted q@ W W ara wea Sfedr
™ A g e R W N
AT &1 AT T ey o @1 gwd
®Y g foar S § )
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Shri H. N. Mukerjee: As Members
of the Committee, we were informed
that the note would be given, and I
had expressed the desire in the Com-
mittee that we should be apprised of
the contents of that note because
otherwise it is very difficult for wus
also to make up our mind. Even so,
the note came at a later point of
time when our mind had already
been made up. In -any case, the note
did come. The note was referred to in
the report, but the note has not been
made available to the House, If you
say that the Chairman has the com-
plete discretion to omit, to dclete, a
complete note of dissent by a parti-
cular Member, or you say that the
report is validly presented to the
House if it does not include a note of
dissent which is mentioned in the
body of the report but is not actually
incorporated which was the intention
of the Member who gave the note of
dissent, then it Is @lmost impossible
for us to function in any kind of
committec bedause in most cases we
have to furnish notes of dissent, and
have a duty to inform the House
of whatever point of view, right or
wrorig, that we take up. Therefore,
the Committee’s report, which refers
to a minute of dissent but does not
incorporate it when the Member con-
cerned did want that to be incorporat-
ed, when the other Members also did,
—at least as far ags I am concerned,
I did want it to be incorporated,—
is presented, and the Chairman does
it entirely on his own, it is a fantastic
state of affairs which should not be
tolerated in a parliamentary set-up.

Shri Kapur Singh: That note must
be brought to the notice of the House,
so that the House can come to an
independent conclusion.

ot fire Ao (Tie) : few &
MATAP @A Newfrafad
T A
Shri Ranga (Chittoor]: I can un-
derstand his predicament also. I my-

self did not understand until now
why this uproar had arisen, what ex-

actly was being discussed. Now I
understand it. The significance of this
is whether a Member is entitled to
write whatever he deems fit to wrile
in order to commune with the whole
House, because he had been sent to
that Committee on behalf of the
whole House. I do not know what
ruling you were inclined to give when
you were making your statement to
the House. I would like to submit
this that I agree entirely with what
my hon. friend Shri H. N. Mukerjee
said just now. Therefore, I would
not like you to come to any definite
decision here and now, but kindly
have a discussion with the leaders of
the various groups.

Mr, Speaker: I have absolutely no
objection. T will request him to come
over and I will explain the whole
thing.

Shri Ranga: It 'is not explanation
only, because I do feel very strongly
that if by any chance this power is
to be given to the Chairman of a
Committee fo delete any portion of a
note of dissent that we are going to
submit to the House, I am afraid it
will come to this fhat Members of
this House, as a matter of self-res-
pect and also their duty to the House,
would have to refuse to go into these
committees and serve under any
Chairman,

Shri Hari Vishnu Kamath (Hosh-
angabad): May I submit that the
power to expunge . . .

Mr, Speaker: There is one sugges-
tion made. I would request the lead-
ers to come at 3 or 3.30. .

Shri Kapur Singh: Why not circu-
late to the whole House so that the
Members know what happened?
Members are enflfled to know what
has happened.

Shri Dinen Bhattacharya (Seram-
pore): Already, reports have appear-
ed in the press without the note of
dissent and already the mischief has
been done. It must be corrected here
in this House not in your Chamber.
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Tro TR RATET wifigar : WX wEH
AT AT G T8

wEqR WEE g ey § A
a1 afed

o W AANEL Afgay : w17 gardy
T faeger =€ g ?

wEq AR W AT g0 JOAE
Il

wTo W AT Afgar : w1 T
F o ¥ agi v HE | AW AT
o T § | AR & A e o ol

TR WA SIS 96 4 A
T T §, W9 AT WTEd

To TN AAET wifgar @ gt S
g Y fqam gF w7

weaw REYA ;& g wwwar . . .

o TEAAET Wfgar W
@ X & oF e &5 wTAQ

wew wgew A, G A @
wwar | v A . L.

o TR WAL Wil : § o WY
@ § | g FqY fag 7 S oy
T af @ & 37 ¥ ¥ g9 9% g
flr g ...

Shri Swell (Assam-Autonomous
districts): I"am entitled to know what
is all this about.

Shri Bhagwat Jha Aszad (Bhagal-
pur): We do not want to know the
merits; all we want is to know what
this discussion is about.

Mr. Speaker: If we discuss it in the
whole House that might take three or
four hours. Let me discuss with the
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leaders first and if it is considered
neccessary to bring it before the House,
I will bring it (In.errup-
tions).**

All this will not go on record.

To TR ANET WLEWT : 7 i
ez % st avq &g &7 STEeT § o
AT FA ¥ FW AF WA A1 Fg /A
Afva

WEaW WERT : Ul FeY |

o TN WAET Mg : 67 & g
# 919 1 oW A9 iRl ffew
F AT fewre Amgar § oW 99 A
Aed 19w F aw St ¥ fraeA
FIAT ATGAT § IH I IIT WA &Y FT
o Afd AT g 114 @fF
&y o agt ox Fw faar gan & fe
# @t 39 1 qF T g A -

“It is highly criminal, and a
breach of the privilege of this
House for any person whatever
to make any alterations in papers
or accounts presented to this
House without the special order
of the House”,

Tg Wz Wy Afed )

“It is highly criminal and a
breach of the privileges....”
wa ot ¥ oo ¥ @ ¥ fAy w7
WE R ¥ A wwr g
T W 9w R gu 9% W
afgr 1 ag e ¢ e awT Y dfew
¥ fom # sfady am fafaedw & a
Hdwo ¥ famrgard:
“The Chairman o! the
mittee may omit or expunge
words, phrases or expressions

which in his opinion are unpar-
liamentary, irrelevant or other

com-

**Not recorded.
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Privileges Committee

wise inappropriate from the note
given by a Member for being
appended to the report of the
Committee.”

B WK 4T TR g1 AT qE § | gAIE
# g AT FroEr qwwar § afe o
A AR A o | qEIHL g ¥
St oag ey F I s e
feqr @g a9 faom w7 @€ 15 AT 16
92 FTam@r & | 9w A ¥ AW ;B
famge 3o fey 1y § | wee T g
& 9 o IR w1 @ A g
T W § | amET St aTar
o fom oT IR T § R oE e
oA E, R F R S, T A
Ry w Ay waw
X &9 fq=re fear s 9%, qEr folg
WY AT Y | WO AT T F
Ay g $ew & we ®) e
¥ <& 7T A fF ag et s
o & S g § W e ) e fa
qaT faee =fed | ag fawfuse s
T AT T gUT € RS 9 7@ w<A &
T ¥ =g # AR ¥ @ a5 A
A 4 ), fwwfue wfafy o
Iq AN ¥ 0F a7 a@R FYR fog
Iy dET A€ | 9w dEd &
F e A o § W OF Ry W
w W E ) AT N I famgw § T
BIAT ATfEA 97 W S W97 47 &y
e AR e | g A &
wE i ag AT BT faerfaee
afafa sy afar oy |

g a9 AT W@ Iy =fgy
AT qLET FYT g 50 s § A A
fs faiwrfsre afafa & & @&
WX AE & A WY ITH W ¥ T
Afad, affr 9@ 7% @ T §
T T ITHT FEAT I HTBEAT § W
wk:ﬁim{rﬁ?tﬁm&mm
¥ gfaa & a6 ¥ @1 SgEd
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Report

FY T ¥, I e a1 & 1 @0 gy
¥ & fF @ @ @ 5 o
ey &1 X oy @TE FgAT A0
& are &7 wfwarom A T F war
FFTAFER A qIT FL T
fammre faat #=am § | g AE@T ¢
F Y BRA @ FA A7 favarfue
afafy & wfaq

wor e f w e
@I

 my e ()
W A o gAY

LU G S e
T e |

B I

12.46 hrs,

PAPERS LAID ON THE TABLE—
contd.

NOTIFICATION UNDER PREVENTION oOF
Foop ADULTERATION AcT

The Deputy Minister in the Minis-
try of Health ang Family Planning
(Shri B. S. Murthy): I beg to lay on
the Table a copy of the Prevention of
Food Adulteration (Second Amend-
ment) Rules, 1965 publisheq in Noti-
fication No. GSR 74 in Gazette of
India dated the 8th January, 1966,
under sub-section (2) of section 23
of the Prevention of Foad Adultera-
tion Act, 19854, [Placed in Library.
See No, LT-6037/65].

12.46§ hrs.
ESTIMATES COMMITTEE

NINETY--EIGHT SMAND  NINETY-NINTR
REPORTS

Shri A. C. Ghua (Barasat): Sir, I
present the Ninety-eighth and Nine-
ty-ninth Reports o the Estimates
Committee on the Ministry of Food,
Agriculture, Community Develop-
ment and Cooperation (Department
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[Shri A. C. Guha)

of Community Development)—Partg I

ang IIL

st s AT e (faemiR)
;e wgrEw, & X oomw ¥ mveew §
oY # OF o7 foraw ar.

s whew ;. F A Sy /@ A

&t T AT et § g ¥ A
SATAAT ATEAT O fF A AT WYL L.

wear wpRy ¥ o N S
T IACHILT

1247 hrs,
*DEMANDS FOR GRANTS—contd.

MINISTRY OF IRRIGATION AND PoWER—

contd.

N qo Fo W (dErd) :
wewer wgey, ¥ Hw F gra fT Mo
Foqe [T FT &M I fage &
famdr ¥ Hwdd qeEEy A€y
&Y AT ¥ AT ATEAT E | 6 1963
# o v s, D% GhfE,
fagre, § v @ & TR F o
AT T FT AR AR T 9w
Hawoe & g v @Y, o & wERy
FELF AT A foum AT 91 | AERE W)
T gITE W F OEIT IW TR Y 9
TAH F FAX 50 FTAT CHE  THA
% faor Y WA & B R
air I fagR ¥ o0 e war
off &Y seet afawr fage & F¢ & T
T 9% T 9T &t T2t Ia fag
& % NfaT Ty a9 1 Afe =
ogrd gETE oft ¥ O & aqT W
A AT qER HAw § a9 /v
AT I@ ® 5f qA  F W AW
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N

¥ &% foam, < 9% ¥ B W@
dtow X @ weh fo
¢ ¥ wERA T A W R
wrtar @ 2 |

%34

f qeH ¥ o Tw ¥+
FEAT qF IF IS AN & QA
fFm g TR ¥ ¥ o e we
F R Y a6 g ] a=TE 105
e § AR gEk fFm o 99 Y g
103 FaaA & &qa 3
FUF To FY AT FT ALAN & | AT
T A G e Fo THe [ &
3™ ¥ a9 FgAr gear § fF @ aw
¥ Sd fage ¥ S wHsE
I YAFHCG AT A fa=rd A a1
AT TG FT A § | T Fo THAe
@ X A 1963 F_ 12 wWERET
® armdR AN & wERE AR #
frd@u fFar ar A Hamdy § smat
| A i A qw g W oA W
s faar qr 5 agRa awy &t
fre gard it sk SHY 9§ TR
Y s Y sareqn #Y AT )

i, ool 709 6 AR & I
N @ &T qET OF AT TR
& wifwe ¥ ot gk @ 1 o K T
o FHET FEEE W Fo Fo TWHe
g Y frstaw a1 § fF @y ==
FT IEWA T AW AERT I W
ferdrror $3 A< 3G for ot reeff argw A
&7 T WA & 99 @ fray
TeaEr § ? 9§ @ ¥ gt | S
# w1 wEE ad g | A,

g A Sud faEar #

@ A & foed oo ® @l T
wfer & fr 0% gee W Fafs ag @
q faar & qEF g I @

*Moved with the recommendationof the President.
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Q¥ ¥ 3) 99 g9, 20 6T AES WK
25 77 aF fawd qo & Iar &
WG ATTRAY ALY K AT Y IT XATR F
fem At &1 wrf glfv 98 & a1 5.5 wror
gt & f5 99 Tk ) A FAF °
RS A F frar oy § awy #
fiaraAEF Iz Ny IT AT
s #Y fa=rd &), ag &1 A I
T F WY, AT A F Wy ¥ IT
rE & w W god af ¢l
2 9T T 1% &Y grvraar & Y fRT @
G AN F A 9 FT 37 F framE)
i g FEA R I ITERFE?
gafaY »imy, & wr & gro gk
#0 ©7 TST WA FT eq0F drav AEy
T Y T FY W T AT qTRAT
g 11963 ¥ ot e} wmx
faz § ag armdY & @9 g9 FT
Y 9 | FRFET a7 & 5 9n sE
# 377 FEr A Ay gATT FY =W
N AT FAT | AT AT ¥ W
IF AZRT ALY TOT I A% 57 &Y
W@ TFg I ®Y faard w1 arqraAr
1 fa s, & wrr & g faarg
WA U7 o7 A q ¥ faaga woar
agar g fF st wesit Y oY =
#77 IR O3 IR Hfaww ¥ q@ @
glwmamaramd de s
watd g g #Y 9 e §re A
¥ qax &t & #fqea § g 9@
5 & I7 W 9 5w T AT Wiy
W T Y I AH A qaAr Ay
AT G WX IT ¥ FAT 2 AT
gz ot &1 frard @) wwdY & am-
T & A fAR Tig & way ¥ 3v-
afar & F9 FIAT aF FF; AT
FRY ¥ fdr & A aiw F g F
105 WA w1 WER WX ™ ww
& ¥7 ¥ a7 105 A fawyT A
@ Iqi 1 ag TR fra oAy e
{wg) a5t ¥ 7 ¥ e 12 912 W
192(Ai)LSD—S5.
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T gU & 7 99 AHAI q9iE g oA
T ATA @ T AT IT 6 W
Y F AT AT FT A I T 6T
FATAT 9357 | wafag A fAAga g
FmaY A & fem w W @i
afl T wfm 1 & A aqens
fs afwqr 787 4 fiqr sig ag age &
T faurf &Y wmagr Y R
@ ¥ A fas § «0% 40,000
TFT I 1 frarf i &1 o &o
qas LT A & & Wik g 97 fdm
w&m fis for a0% & af ey 78 § 780
wearfs &1 w37q fear Ty & 34y
A% T 74 ¥ famr ¥g WMy
AT g Al wfam ) 99
% ey ald F1 9 Tg) @\ afgm

oF W A ¥ wgam wwgar § o)
glo Fo THo T W WA Ty 1F
q - fF qumaedr A & faard qgar
2 1 N, e, dSfear wifit @
qrT AET F1 A3 F fAw fag g
N AT ¥ FTAT 4 FT@ TN A fEy
a7 & ) e @ 7= F fag
4w T w97 e an § e afx
o 9zl #7 ag qMA F) @Ay
T 0% qET FfavA W @FT P
I & A W Y SR AT FY Ay
& fau 4 s w9y da7 fey oy §
e o wedl #t o wT 5 @
fedl & @@ a9 FT J4C LA &Y
MA@ 105Mr DAty T hw F
o1 AT W aq AT T T A
frm wafr 3w o A g fs
ot wet) ga fag A W ok aofr
t 77 & § Ay g wifg o W
w7 @Awdr a9 fefom & 7 %
AAFRGT AR W zd v
RN 100 THHA w1 W ¥ oiw fraf
w07 v 0T 1 SO &0 a7y § AT
wET T W I i 8 fews
L4l
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[ 7o o TTA]

WA A WY AT FY 9ITEr
¥ faredy § 99 wEMY A F qr F
¥ WY aga Iqu wie & s ==l
W ARG F Eq AT genfraT
q SEN W™ §RT F agt . w©A
& I I fig T # fad aig § aig
TAAIY | T OF TF € THH F. | 37
& g d frard a@ @@ gy fag
ST, FuEry A3 & €Y QY aig F0@r
T & 3§ g ¥ 7 @ N fmw qw
wanfe 1 1 yavu TG § foawr fx
@ ag & fF s Ad ¥ @
¥ fom framt & ax § 3 et o oX-
W § s ag e Ffraw
U &Y ggar fzar A | 7w W 1 qEg
& a7 1w & qru fa=rd st o7
s Har § AW frdeA & 5 wmar
& § S gig qar aI;w F 99 Ity A
&= @, 3 e 9T faqan oY @y
@ few &z @ g =ifam o) AR
1 T AT AfEW 1 A IT HY-
AN ¥ W FAT 50,000 THY
wq TR faard av dravaen ¢ sw@ R
gudt eI W fz & aERar &)

i, 39 & ax § aw & g
fa€ @l 07 Tro Fo THo Ao &T
I qaE AL 1 AT T qW AT g
Yt T & W e g1963 A
12 THRETH! ETo TT KT WITT T
& % gAfmae (wrea) fao AT
F frar or (xw T A& & gy F oY
gt @ eauula § fr of:
A A8 A AT FTNTY 7 AY IT TAH
¥ #97 50,000 oFT FHT # fa=rd
) o § 1 fae T f wre
T & 719 IG AL ® WD I q@h
& framl ®) favamy feama o & g
o T A ° faw @ = & faard
N =Eear g &3 IfwT ag W
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a1 oo wg amw o gf
& E Y # fag die Wiz & S
g AT Tfe |

Wy ag ¥ um ¥ g faard
AT OF TS well FT AT FHATET TG
N G ¥ o 9rear g oo fR A
& qerEr T ¥ faser § 1 qE e
FAT g5y T IR ARG
A 7Y F oY afg faw T 6K AER
TN A FJEET @ AN a7 W
T ¥ FAT TF aTg THE THIA AV
fa=s Y wrwmaaT §

Shri Shinkre (Marmagoa): On a
point of ouler, Sir. Since Mr. Fakh-
rwldin Ahmed has become the minis-
ter in chirge of Irrigation and
Power, what is the purpose in re-
peatedly mentioning the name of
the Minis'er of State; Dr. K. L. Rao?
At least once he should mention the
name of Mr. Fakhruddin Ahmed.

The Minister of State in the Minis-
try wf Irrigation and Power (Dr. K. L.
L. Rao): It does not matter.

= o Yo UAE : § o Fo THo
T I A AT fAU wrEle
T =TT g f fora e o § avi
FT T § FEN T AT FT WA ST
yIg A @ 91 W TG IW -
sl ¥ ofdfaa &1 wfag & faard
HAY FT ATH T FFT  TSA-HAN, o
wE, 0§ A s oW g

# foart weft ¥ o frdam s
aTEaT ¢ fr g @ damd 99 9
AT AR AT wEErT wE a3 )
# 37 %1 favarg feera =g § 6 w0
@ o g B ¥ faar oy, @Y
@ & AT W F AT G @ AN
AR wEfE 7 FEEr g W
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AT Y Fafad FW F q sE
fagic # *df awe ¥ ww, A g
¥ A & geE =@ W ) F faard
et 9 g wel i ®Y oy fasmaor
Tragar g & 7 af 5@ & damfy
T HT IEEA A8 AT g a8
w1 fadeor 33 @ qu favaw & f
I A & fAQuw F qrg, of T
THIZ G ) F @W |y mfew 7
q¥ g€ ¢, & & ITET K N A
form § 9w g & famii F) ward g

¥ oo w wR famf war
QA & g IO @y F faw &
zm ®1 wT Rawr g g | T any
Jad fage Wi 2feoh fagre & fasreft
& a Haga wax &1 afaei frae
& fraei @ faart & feg W AT wx
7 W @ & fag ) aga o
T o3 faoe & 9 &, Afea IEd
fagre & i ®) fa=d & fag faoeit
qT Wt FTH Gav T 9Ear § Wi afx
F w wFAlF fag fawel oaT
Ry €, a1 99 & fag WY Iy Fey
Gar 3 gTan § 1 & famé 6 A%
TT-HA To 1A, A fAdzT wE€m
& JFT I3 fage £ fegfa £ 3G
Tlo T &F W T AT a% A &
w2T Q &, AfeT oF qiw F o fasen
¥ g § I oEEE A@ gl |
W 9 8o T ¥ gZ wI¥SY g% foar
qr 5 I fage faoe & wsw &
wx WY e foewr gur & 1 & faEw
T gen § 6 ged fagre
efof fagre § faselt & @ & wvamw
% fra) awg 1 weaT A€ QAT Mgy )

wg" aw wEe g A & gw ey
oy &, 3w ¥ WY 3Ed fagw Wk
gfeen fage & wee § 1 99 fage
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# o gare # ot fawrd ® o &,
Tt frari #Y &) & 75 oy A QX B,
Iq %Y afeeft fagre ¥ o goT o o
#F Rl My et § 25 v P qwd §
WIT 75 9% FIER F AT A 2y Iy
g1 & fawrd Geft ok T wah , ¥
T, ¥ fada &< wwar § feoow
zfeo fage & 75 Swd Tww €
T ¥ fagr wmew §, @ v fage §
& fEem ameAc gfdawy ¥ fawg
AT A8 &, I 9T wfus X agi wn
g1

Iad fagw § zgEdcy B oY
waar A Wy | AT favzw § fw
f& 99 aF awdl A9 W wgARe
T ¥ fauf w1 maar A it g,
q9 IF 99 TN § FH § FH qF g
® wEEr A wid F oF *e gadw
AT A |

wEeOH RERT, WA 9y awy faar
g, g d w9 T gEE
g

The Minister of Irrigation and
Power (Shri Fakhruddin Abmed):
Mr. Speaker, Sir, ag many ag 23 or
24 memberg have participated in the
discussion on these demands. I am
very grateful to hon. members for
drawing relevant and pointejd atten-
tion to many of the problems and
difficulties relating to irrigation, flood
control and power deveclopment sche-
mes. Before I take upn the various
observations, some of th>m very use-
ful, made by hon. members, I would
like to express my gratitude to them
for the complimentary references
they have made about me, my collea-
gue Dr. K. L. Rao arrl my depart-
ment. It was only because of the
cooperation from the members of
the legislature and the' penple out-
side that it was nnss’ble “or me to
achieve something in my capacity as
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minister in the Assam Government.
I look forward to the same coopera-
tion and help from the Members of
Parliament also in order to be able
to discharge the very difficult task
and responsibilities of minister in
charge of this ministry.

1 realise the. significance and im-
portance, which have been attached
arl ig evident from the observations
made by hon. Members to the prob-
lems of irrigation, flood control and
power in our country, because on the
dev:lopment in these three diffe-
rent directions, really depemds the
prosperity of our coun'ry and, to a
great extent the solution of the food
problem with which we are faced to-
day. Unfortunately, 1965-66 tas
been a very bad year for us when on
account of drought and shortage of
rains, it was not possible for us to
provide alequite water both for irri-
gation and power purposs in our
chuntry. We are situated under
very peculiar circumstances in
India. We have abumiance of water,
but unfortunately in places which do
not need witer, we have during rains
more wnter than we needq and if in
places, where we have abundance of
water, we can re*ain it, our produc-
tion and productivity will increase
arr] there will be no scarcity of
water. It is to this ques‘ion of con-
trolling nature and utilising water
that we have to address ourselves and
draw up our plang anq schemes, so
that our future development may not

suffer. feth

I wou'd Y'ke to take up these three
items senaratelv. In #he first place,
while I entirely enriorse the observa-
tions made by hon. members that a
good deal has to be done for the de-
velopment of irrigation I do not agree
with. thelr critic'sm that nothing has
been done by this Ministry in that
behalf during the last 18 vears and
there hag been some defective plan-
ning so far as the schemes are con-
cerned.
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Sir, in thig context, I would- like
hon. Members to remember that when
we are considering any proposal or
any sch or any d d, that has
to be considered not in isolation but
in the context of integrated proposals
schemes ani the demands with
which ‘he Government is concerned.
Unfortunately, when we discuss these
heads separately we forget that there
are other needs to be attemied to by
the Government, that expenditure
has to be incurred and money has to
be found for other services, for other
necessities of life and also for remov-
ing backlog ang imbalances in other
departments. It is unfortunate that
when a particular Demind is taken
into consideration, at that time, hon.
Members think of that Demand in
isolation being ‘important and re-
quiring all attention.

This Ministry is conterned with
the questions of planning, of giving
technical cedvice, and of telling what
schemes if undertaken will be help-
ful in the development of our coun-
try. But so far as the execution of
those schemes is concerned, though
our technical advice is available to
the State Governments to a great
extent, this has largely to be under-
taken by the State Governments,
Even so far as the question of plan-
ning is concerned, we cannot ignore
that planning has to be +lone within
limited resources available at our dis-
posal. Therefore, whenever the
question of planning a scheme comes
up we ave always confronted with
the qu-stion whether we have the
ne-~essary fundg for the purpose of
taking up a particular plan or schame,

1 woulg like hon. Members, before
criticism against this Ministry is
offered. to understand what is the
gigantic prob’em with which we are
confronted. I was going through the
figures, and I finl thet in ovr coun-
try we have nearly 337 million acres
of land which can be regarded as
sown area. Out of this 337 million
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acres of land there is only about 50
per cent of the land which can be
drrigated. Of this 50 per cent there
is only about 112 million acres which
can be irrigated through major and
medium irrigation schemes. The rest
can be irrigatol through either small

surface water schemes or small
ground water schemes. Before the
beginning of the First Five Year

Plan, that is to say, in the year 1850-
51, the area jrrigated under major
and medium projects was only 23'8
million acres. Therefore, when we
undertook the task of preparing
schemes and plans for bringing the
areas under irrigation, we were ieft
with the task of bringing nearly 88
million acres of lang under major and
minor projects.

13.15 hrs.
(MRr. DrpuTY-SpEAKER in the Chair]

Hon. Members will appreciate that,
during the last three Five Year
Plans, it has been possible for us
to take schemeg which will cover an
area of 44 million acreg of land. I
would ask hon. Members to ponder
over this, whether the acreage cover-
ed during the last 15 years, during
the last three Plans, can be regard-
ed as such where the hon. Members
would be justified in saying that we
have not p3id proper attention to ir-
rigation in our country.

Now, as regardy the outlay—I shall
also come to this point later on—ard
the remaining 44 million acres for
which we have to providi2 major and
minor irrigation, we think that it
will be possible for us to undertake
schemes and plans in the Fourth
Plan ani also in the Fifth Plan. if T
get the cooperation of the hon. Mem-
bers and we have the necessary
funds. We have now got a depart-
ment in which we have now adequate
number of engineers with experience
with which, I am sure and I hooa. it
will be possible to provide irrigation
facilities for the remaining 44 miliion
acres of land in our country.
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It has beensaid thatthere is shor-
tage of food, Shortage of food is due
to many reasons, Shortage of food is
due to the fact tl.at proper facilities
for irrigation do not exist, proper:
tacilities for providing fertiliser to the
cultivatorg do not exist, proper faci-
lities for investment in the purchase
of seeds and other things necessary
for cultivation do not exist. All
these together add up to the difficul-
ties of the cultivators and also aid
to the shorage of food in the country.
The Ministry of Agriculture has
taken notice of all these things, and
I am glad to place before this House
that recently I find there is co-ordi-
nation angq there is close collabora-
tion between the work undertaken
by the Ministry of Agriculture and
the various other demartments which
are necessary to help the Ministry of
Agriculture for the purpose of increa-
sing food production.

So far as this Ministry is concern-.
ed, I would like to point out that our.
average food shortage at the present.
time, ignoring the food shourtage
which has taken place on account of
the abnormal conditions during the
present year, is about 5 million tons
of foodgrains. These 5 million tons
of foodgrainsg can easily be had,
apart from taking other activities, by
increasing facilities for the purpose
of irrigation and by providing funds
for that purpose. Out of the 44
million acres of land which we want
to bring under irrigation, if some
funds are providcd to us, ip the course
of a few yearg it will be possible for
us to provide necessary facilities for
irrigation which will give the requir-
ed food for which there is shortage in
the country.

S'r, I was going through the
figures. I find that even thase ache-
mes which have been taken ur under
the Third Five Year Plan could not
be completed for various reasons
during the Third Five Year Plan. It
funds for those schemes sare provi-
ded, it will be possible for us to muke
\p this deficiency in food.
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So far as outlay is concernei, hon.
Members will realise that up till now
we have spent nearly Rs. 1,260 crores
on irrigation and in the Fourth Plun
there is a provision for another
Rs. 810 crores. But I submit tnat, in
order to be able to provide irriga-
tion facilities which will b2 helpiul
in covering our normal shortage of
food, if about Rs. 1000 crores are
placed at the disposal of this Minis-
try it will be possible for us to exe-
cute the schemes in .all the Stales
and thus help the country in increa-
sing food production.

Therelore, it is not correct for hon.
Members to say that nothing has
been done or that the planning has
not been proper so far as irrigaticn
is concerned. I submit that we can
take pride in what has been plinned
and what has been achieveq by us
during the last 15 years, since we
attained independence, in the matter
of providing irrigation facilities in
our country. 1 would not like to go
into these «letails. My colleague, Dr.
Rao, in a very able manner has
placed all the figures before this
House and, I am sure, he has been
able to convince the House that what-
ever has been dgone by us in thus
regard is such about which we can
with satisfaction say that if more
funds are placed at the disposal of
this Ministry we are in a position to
rerrder better accounts and show
better results.

Now, Sir, together with this prob-
blem, we have also to consider the
question of flood with which various
areas in our country are affected prac-
tically every year. The States which
are mostly affected by floods are
Assam, North Bihar, Eastern U.P. and
the deltic region in the South. I do
not know much about this. But, I
think, the average loss on account of
floods is heavy every year. So far as
Assam ig congerned, I can inform the
hon. Members that when I was the
Finance Minister there, I examinad
the records of the last ten years aml
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I was amazed to fing out, in the
course of ten years, the average loss
.in foodgrains, ia p.operiies and loss
in cattles and so on was about Rs. 9-
.10 crores every y.ar. In some areas
it was much more whie in other
areas it was less. It can also be said
that of the shortage of nearly five
million tons of foodgrains in our
country. Perhaps, the shortage of 3}
mil.ioa  tons o1 foodgra.ns is on
account of floods which we have in
our country. li we can .ake s.cps
for the purpose of not doing away
with floods altogether but ior re-
moving the rigour of floads, I think
to a great extent, we can save the
foodgrains which are destroyed from
ycar {o year. So far as I have been
able to see the amount of foodgrains
destroyed every yecar on account of
flocrds comes to about 34 million tons.
But, the sho-tag: in foodgrains is
only one ang a half million tons. From
this the hon. Members will realise the
importance ¢! controlling the floods
so far as our country is concerned.
It is in this context that we have to
think and take steps so that while, on
the one hand we are prepating and
executing schemes and plans for im-
proving the irrigation facilities, on the
other we will have tt :ake schemes
which will reduce the rigour of floods
in our country ang particularlv is
some of the States which are very
badly affected on account of these
floods every year.

During last year, 1965-66, 1 wou'@®
like the hon. Members to remembes
that, in spite of our financial difficul-
ties. we thought that necessary impor-
tance was to be given for increasing
the food production. We were able to
provide additional central assistance
amounting to about Rs. 15.5 crores for
various schemes in the country. Ou$
of this. Rs. 10 crores was given by way
of additional assistance to N2garjuna=-
sagar Project in Andhra Pradesh, Rs,
160 lakhs for the Tungubhadra hinh-
level canals, Rs. 100 lakhs for Tawa
Project in Madhva Pradesh. Rs. 80
lakhs for Mahanadi Delta Sch in
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©Orissa, Rs, 50 lakhs for Kosi project,
Rs. 50 lakhs for Gandak project and
Rs. 110 lakhs for six irrigation projects
in Kerala and other places.

Therefore, the hon. Members will
realise that in gpite of the difficulty
with regard to resources, we thought
that in order to overcome the difficulty
in production due to shortage of rains
throughout the country, it was neces-
sary to give additional assistance for
the purpose of advancing the action on
the schemes under execution. Prac-
tically, all over the country, we gave
additional central assistance to the
States. In this connection, I would
also like the hon. Members to re-
member that so far as expen-
diture on schemes like provid-
ing irrigation facilities or flood control
i8 concerned, the same is provided for
in the annual plan and the Five Year
Plans of the States. Of course, there
are certain schemes for which the res-
ponsibility for the entire expenditure
has been borne by the Central Gov-
ernment. But, they are very few as
compared to the number of schemes
which are taken under the States’ sec-
4ors.

Now, the hon. Members must realise
that the annual plans or the Five Year
Plans are prepared on the basis of
resources available in each State. Out
ot the resources available, that fund
has to be distributed not only for one
%ind of work but for various activi-
ties in a State. To a large extent,
though we think that priorities should
be given agricultural production
and for expenditure on irrigations,
flood control and power, we cannot, at
the same time, ignore the demands of
the various States for various other
ectivitics where also they thought that
priorities should be given. Some sub-
etantial amount should be spent on
them. 1 woutd like to quote the
figures of the various States. The hon.
Members will be pleased to see that in
the First Five Year Plan, out of a
total outlay of Rs. 1,050 crores, nearly
Rs. 209 crores were spent by the States
on irrigations. It came to nearly 28%;
in the Second Five Year Plan, out of
a total outlay of Rs. 2,083 crores, the
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outlay on irrigation was Rs. 369 crores
and the percentage came down from 28
to 8.

In the Third Five Year Plan, out of
Rs. 3,847 crores, the outlay on irriga-
tion was Rs. 571 crores and the per-
centage came down to 15. Here, in
this matter, we have no contrul be-
cause, if a State Government wants
that a certain amount out of their alio-
cation has to be spent on a particular
activity, we cannot interfere with their
decision and enhance the amount.
The hon. Members will also realise that
in spite of our efforts and our advice
to take up more and more of these
schemes, the tendency on the part of
the State Governments has been that
they have been spending less and less
percentage, in every subsequent plan
periods, on schemes for providing irri-
gation facilities in these areas. We
particularly find that this is so in
those States which are backward nnd
where they have not got much resou.-
ces.

As against this, the hon. Members
will find that in power, out of the tntal
outlay of Rs. 1,050 crores, the outly
in the First Five Year Plan was R«. 178
crores i.e., nearly _17%; in the Second
Plan, out of the tota] outlay of Rs. 2,083
crores, the outlay on power wags in-
creased to Rs. 442 crores giving an in-
creased percentage of 21; in the Third
Five Year Plan, out of the total outlay
of Rs. 8,847 crores, the outlay on power
was Rs. 1,081 crores giving an increase
of 28%. So, the hon. Members will
realise that the States thought that it
was more necessary for them to spend
more money on power. Therefore the
reduction, in so far as irrigation is con-
cerned, was inevitable because the ex-
penditure for other activities also had
to be found.

In this connection, T would also like
to point out that so far as measures
for flood control are concerned. in the
First Plan there was an expenditure
of only Rs. 13.77 crores, in the Second
Plan 1t was Rs. 42.15 crores and in the
Third Plan period it was Rs. P5 § cr-res.
1 have not been able to work .ut tie
percentage but the percentaje will
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come to only 4 or 5 per cent of the
total outlay in the States. How cun a
State, parucularly a State like Assam,
Bihar or Eastern UP, with not much
resources, be in a position to undertake
expenditure for the purpose of control-
ling floods with such small investment
in those areas? These are matters
about which we have to give serivus
consideration and take steps sp that
these defects can be removed.

In this context I would also like to
take up the question which has been
raised by hon. Members regarding the
imbalance in development in vzrious
States. I realise that one of the funda-
mental principles and bases of our
Plans is that we should try to remove
these imbalances which exist in vaiious
parts of the country; but, in spite of
our profession it has not been possible
for us to adhore to the basic princi-
ples which we have accepted in our
Plans. I find that so far as the States,
which were fortunate enough to have
industries and, as a result, were able
to raise more resources, are concerned,
it has been possib'e for them to spend
more money both on power and irriga-
tion. Take, for instance, the State of
Madras or the State of Maharashtra.
I find that, in spite of the fact that
they are much ahead in power as com-
pared to States like Assam, Jammu
and Kashmir and other poor States,
they are spending more percentage ef
their annual allocation on power, with
the result that their per capita con-
sumption of power is going up end
the generation of power is also going
up in thosz arcas. How it is possible
to remove these imbalances? That is
enly possible if we take a decision
that so far as States which have no
resnurces are concerned, the Central
Government will provide the expendi-
tur~ for developing those areas not
eyt of the State Plan ceiling but out-
©da the Plan celling. The moment we
try to incur expenditure under the
Pran ceiling the State is confronted
with finding out funds not only feor
these projects but for many other vpro-
jects with the result that irrigation;
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flood control and power schemes have
to suffer. When everyone is anxious
that these three activities should be
increased I know that I shall get the
co-operation of this House in placing
before the Planning Minister as also
the Finance Minister that due impor-
tance should be given to this aspect so
that the imbalances in our country may
be removed by taking up such C.ntral
schemes ag will be helpful in fair and
equal development of the country.

It is true that these things have to
be considereq within the overall re-
sources of the States and Central
Government but I personally feel that
the time hag come when we should
give a new thought and have a new
approach to these various problems so
that it may be possible for us to over-
come the many difficulties with which
we are faced. 1 have no doubt that in
this effort I shall have the unstinted
support of the hon. Members of this
House,

So far as power is concerncd, we
have the potential to develop nearly
41 million kilowats of power. During
the three Plan periods it has been pos-
sible for us to have as much as 10.5
million kilowatts of power. Thoudh it
is not sufficient—we would like to hava
much more power than we have -I
think, that in this brief period of 15
years our progress is not insignificant.
My colleague. Dr. K. L. Rao, siid the
other day that the average per canita
consumption in our country is about 80
kilowatt hours. As compareqd to Japan
it is nothing because in Japan it is
nearly 1,500 and in some other deve-
loped countries in the West and the
United States of America it is as much
as 3,000 to 5.000 kilowatt hours, Com-
pared to that, how backward are we?

Shri Sinhasan Singh (Gorakhpur):
What about the rate of charges?

Shri Fakhroddin Ahmed. I will
come to that. Comnvared to that, there
is yet a good deal that has to be done
and we are anxious to develop power
in the country. But for that also we
require resources and within our
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limitation, I feel that what we have
done in the course of the last 10 or 15
years is not insignificant,

Now the question arises whether
the time has come when we should
think of change in our policy with
regard to the supply of powers.
In our country a vast majority of the
people—the percentage, of course,
varies from State to State; in some
States it is 80 per cent while in others
it is 70 per cent or 60 percent; but an
overwhelming majority of our people
are living in the rural areas and, there-
fore, the question arises whether we
have to conccive of plang which will
enable us in supply of power to « large
number of people living in the rural
areas. That is considered necessary
not only for the purpose of helping
them to increasz agricultural produc-
tion but also for the purpose of stimu-
lating rural industrics. No amount of
expenditure ine constructing big buil-
dings, big dams and big roads will
improve the economic conditions of
our people unless and until we take
such actionsg as will help in increasing
the production and productivity of
foodgrains angd other crops with which
a cultivator is concerned. If today we
are in a position to help a cultivator
earn flve times more than what he is
earning through his efforts, it means
that he will have surplus funds for the
purpose of purchasing consumer goods
and with this surplus for purchasing
consumer goods there will necessarily
fncrease the demand for consumer
good; in our country, that means, other
industries will come up in our ~ountry
and it will also solve the problem of
unemvloyment. Therefore I consider
that it ic of vital importance to us that
the power we generate shou'q now he
utilis>d to a great extent to electrify
the rural areas both for the purpose
of provid‘ng energy for our pump seis
and for stimulating rural industries.

In this connection we have taken
some s‘eps. Before the First Five
Year Plan only about 3000 villages
had electricity; now. the numher has

_gone up to nearly 55,000 villages in
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the course of the last three Plan
periods. But it will be fallacious to
judge the develop t and ext
of supply of electricity to the villages
merely on the number of villages.

The other day, my colleague gave
some figures and he divided villages
into three categories. ...

o TR (FT09) A Y
qeaT faadr &1

sft STl wzwe - ot & aaen
g 1 o9 gfad

He divided villages into three cate-
gories. There are villages which have
a population of less than 500 people;
there are villages which have a popu-
lation between 500 and 1000 people
and there are villages which have &
population of over 1000 people. If we
consider our achievement having re-
gard to the number of people in the
villages who have becn benefited—I
was just considering the flgures—we
find that nearly 31 per cent of the peo-
ple living in the villages have bzen
given electricity, In regard to the
number of villages, it comes to 4.6 per
cent.......

o qiTCAR ;o 3FF 55 g
arat Y fawet et @ o o wed §
& 30 sfowr fasrent faeit & 1 ag sy
faama &

Shrl Fakhruddin Ahmed: Accord-
ing to the numbar of villages, our
achievement is ahout 9.6 per cent. RBut
according to the number of peop'e whop
have received the bonefit. our achieve-
ment is about 31 per cent. We arve
thinking of taking up a programme
of providing electricity to 1 lakh of
villages in the next three or four venrs
and bv the end of the Fourth Five
Year Plan, we have a scheme under
which nearly two-thirds of the num-
ber of people living in the villazes will
have the facility of eleetricitv. So,
while T agree that it is in this behalf
that we have to divert our attention
and do much more than what we have
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been doing in the past, it will not be
cocrect for us to think that nothing
has been done in this behalf by the
Ministry or that we have ignored the
necessity of providing electricity to
the rural areas.

Dr. Ranen Sen (Calcutta East): Are
the electricity rates going to be re-
duced for the rural people?

Shri Fakhruddin Ahmed: With this
is linked up the question of providing
electricity to rural people at a cheaper
rate,

We have been taking action in this
behalf also. The hon. Member will
realise that only recently we have
taken an action under which the rate
of over 12 p. will be subsidised by
both the Central Government and the
Sta'e Government—50 per cent sub-
sidy will be given by the Central Gov-
ernment and 50 per cent subsidy will
be given by the State Government. 1
think, in the next year, necarly Rs. 60
lakhs by way of subsidy will have to
be given by the Central Government
under this scheme. The hon. Member
is quite justified in saying that what
has been done is not enough. It is
my desire and my ob‘ective that clec-
tricity should be provided evén at a
cheaper rate than 12 p. to the rural
population. In some of the States
which are lucky enough to have suffi-
cient power and which have been hav-
ing this power development for a large
number of years. the power rate is
about 8 p. 1 wish it was possible for
us even to fix 6 p. and ask the States
to supply power to rural areag at that
rate. But that again will mean that
it we put this burden on the State
Governments, the future develop-
ment will suffer. Therefore for the
present we have to concentrate on
developing power in every State and
also improving the transmission svs-
tem and the regional gird system
and. if possible, the gird svctem
throuthout the country. It will there-
fore, be pagssible for us to examine
the question of making the rate uni-
form not onlv with regard to agri-
cultural purposes but also for other
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purposes. That is the objective we
must have before us and if we can do
so—I am sure it will depend on what
resources we are able to invest for
this purpose—it will be possible for
us to attain the objective which the
hon. Membres have in view and }
can have no quarrel with them that
this should not be done. But the

question is whether we have the
means to do it.
Shrimati Renuka Ray (Malda):

What has been done in regard to the
raising of rate for industrial purposes)

Shri Fakhruddin Ahmed: 1 can
deal with that question also. We cas
certainly take up this question. Bu#
the question arises whether it will be
possible for our industries also to beag
the burden of 'increased rate.  The
hon. Member must remember tha®
we are in the infancy stage so far as
our industrial development is concer-
ned. It js not only necessary for us
to provide consumer goods for ous
country but it is also necessary fo®
us to produce the consumer goods
and the other industrial goods in such
a large number that we may be able
to export them outside. It is onl®
through exports that it may be possi-
ble for us to earn foreign exchange
for our country which will be helpful
in various other directions of deve-
lopment. Therefore, I would not like
at this stage to put an additional bur-
den on industries which they will no#
be able to bear. This is necessary not
only for the purpose of internal cone
sumption but also having regard te
the export of commodities which the-
se industries will be turning out.

1 submit that so far as relieving the
burden on rural sector is concerned,
we have no difference with the ob-
servations made by the hon. Members
but the difficulty is that today we are
not in a position to do so. We shall
make every effort in that directiow
and see to what extent we can fur-
ther reduce the burden on the rural
population and also increase the faci-
lities of providing electricity to the
people concerned.
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Shri Sinhasan Singh: How far
have you succeeded in fixing, uniform
rates throughout the country? Even
within a State there are different
rates.

Shri Fakhruddin Ahmed: So far as
the rates within a State are concerned,
they have a number of categories, and
I know action has been taken, and for
one category they have fixed similar
rates all over the State. The question
fs whether you have the same rate
for all kinds of things for which elec-
tricity is supplied in a State.

For instance, there is a difference in
the rate for agricultural purposes and
for industrial purposes. It depends on
the quantity of power consumed by
a particular concern and so on. All
these questions are involved. As I
have already pointed out, we have
various means through which power
4s being generated. There is the hy-
del power; there is the steam power;
there is the power by diesel oil. All
these and the cost of production va-
rise from place to place. Unless
and until it is possible for us to have
wuch a system by which we can pool
all the power generated in our coun-
¢ry, it will not be possible for us to
thave a uniform rate for the States
«ll over the country.

These are the general observations
which I have to offer with regard to
the very useful suggestions advanced
by the hon. Members I will now take
wp some of the points raised by hon.
Members.

Shri Kashi Ram Gupta (Alwar): 1
em making a suggestion....

pr. K. L. Bao: Let the hon. Minis-
der finish.

Shri Fakhruddin Abmed: I am
.gorry Dr. Singhvi js not here. He had
observed as follows—he was quoting
.a survey report; this is what he said:

“You are also aware that the
Plan targets have failed misera-
‘bly both in the fleld of irrigation
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and in the field of power. 1 would
like you to read from a summary
of the Report of the Programme
Evaluation Committee which I
think constitutes the severest
possible indictment of the work-
ing of the Governmental plans in
these two major sectors.”

After I heard these observat'ons, T
was myself surprised and I wanted to
have a look at the report of the Pro-
gramme Evaluation Organisation. I
sent for it and also for the summary
which is prepared by the Ministry and
I found that the quotation which he
had given did not find a place either
in the report or in the summary. [
do not know where from the hon.
Member got the summary....

Shri Sham Lal Saraf (Jammu and
Kashm'r): He shouid be informed in
writing.

Shri Fakhruddin Ahmed: I just
wanted to ask him if he could help me
in finding out this particular passige
in either the report or the summary;
that would have been very helpful to
me.

In this connection I would also like
to point out that this Programme
Evaluation report, which Dr. Singhvi
has mentioned, does not cover the
power sector, and to that extent the
hon. Member is not correct in basing
his judgment on power projects. In
the field of major irrigation projects,
the study pertains only to eight pro-
jects executed during the very first
Plan. The report no where mentions
anything of the type that the hon.
Member has quoted. As far a; as the
Ministry of Irrigation & Power is
concerned, the main interest in the
report is with regard to utilisation of
benefits. Of the eight projects dis-
cussed, my colleague has already
mentioned about the peculiar circum-
stances of Kakarapar and I do not
wish to add anything further on the
subject. The total irrigation poten-
tial of the other six projects, leaving
aside the Tungabhadra about which 1
shall speak later, is 18 lakh acres, and
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[Shri Fakhruddin Ahmed]

of this I am glad to say that 93 per
cent has, by now been utilised. This
sizeable achievement has brought im-
mense benefits to the people in these
areas.

Regarding Tungabhadra, there has
been some difficully due to reorgani-
sation of States. Sufficient funds
were not available for this project.
There has been some delay in build-
ing up the potential on the Left Bank
Canal. Apart from the delay in
building up potential, there has been
difficulty in speading up utilisation
also on account of the crop pattern
envisaged in the project. Tunga-
bhadra Project is designed for dry
crop irrigation and since there was
not sufficient experience in this field,
it has led to delay in utilisation. With
the new hybrid varieties of seeds that
are now being developed, particularly
of jowar and bajra, ‘it is hoped that
potential created by the Left Bank
Canal would be utilised speedily.

In view of what T have placed be-
fore this House and the neeq for more
irrigation and power projects in the
successive Five-Year Plans, the acti-
vities of the Central Water & Power
Commission have increased conside-
rably and increasing demands are be-
ing made on the Commission for
specialised  serv'ces. Besides, the
Commission is called upon to provide
technical assistance to friendly foreign
countrics. The Central Water and
Power Commission may also have to
tunction a; Consultants to some of the
State projects b2ing financed through
World Bank loans, etc. With the for-
mation of the Indian Service of Engi-
neers, the orranisational structure of
the Central Water & Power Commis-
sion wou'd have to be reviewed, at
the same time taking note of the need
to build up expertise for which con-
tinuity of knowledge and experience
is essential. The procedures for tech-
nical scrut'ny of proiects received
from the “State Governments|State
Electricity Boards have also to be
streamlined so as to ensure expedi-
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tious action. In order to equip the
Central Water & Power Commission to
discharge its respoinsibilit'es adequa-
tely, it is considered expedient to
review the functioning of the Com-
mission. It is accordngly proposed
to set up a high level Committee to
go into this question and to recom-
mend measure; to be taken. Dr. A.
N. Khosla, Governor of Orissa, who
had been long associated with the
working of the Central Water &
Power Commission and the Ministry
of Irr‘gation & Power and who is
one of the most distinguished engine-
ers in the country, has at our request,
very kindly agreed to accept the
Chairmanship of this Committee. It
i; hoped that, on the basis of the
recommendations of this Committee,
it would be poss’ble for the Central
Water & Power Commission to play
an even more useful role in the
planning, execution and co-ordination
of schemes relating to irrigation,
flood control and power development.

Some of the hon. members have
referred to one or two important
things and I would like to take them
up.

Shri Subodh Hansda has referrcd
to the progress of work on the
Farakka Barrage Project. Govern-
ment attach great imprtance tn the
spcedy complelion of the Farakka
Barrage Project which is primarily
intended for the preservation of the
Port of Calcutta. In addition, this
Project will provide a vital through-
communcation link over the Ganga
batween the districts of Malda and
Murshidabad in West Bengal. Besides,
the project provides a number of
additional benefits, including depen-
dable water supply to the metropoli-
tan city of Ca'cutta and its env'rons,
river transport in the Ganga-Bhagi-
rathi throughout the year, lesser flood
hazard by improved drainage, and so
on. This matter has been considered
by me. I knew that there was some
difficulty on account of shortage of
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funds. I, on my own, have under-
taken the responsibility of not slowing
down the working of this project....

Shri Subodh Hansda (Jhargramn):
Hag the hon. Minister seen the press
report dated the 13th April, appzaring
in all leading newspapers of Calcutta
that his project will not be comple-
ted by 1975 because of the continued
interference of the officials?

Shri Fakhruddin Ahmed: I have
already said that, apart from tiie nece-
s;ity of providing facilities to Calcutia
Port, there are other questions invol-
ved, particularly the international
question. I would not, therefore, like
the work of this project to be slowed
down. So on my own authority I
have said that the work will not be
slowed down. I shall take up the
matter of providing further finances
necessary with the Finance Minister
in the month of June or July and I
have no doubf that, with his help, it
will be possible for me to find the
necessary finances.

Then there are the inter-State pro-
blems like the Krishna, Godavari and
Narmada. I would not like to go in-
to details about them, but I would
like to point out to the hon. members
that, as soon as ! am able to get away
from the Parliament, I shail try to

meet the Ch'ef Ministers of various -

States individually to acquaint myself
with their problems and with their
difficulties, ar.d after that, bring them
together in order to solve these pro-
blems. In this behalf I may point
out that towards the end of this month
1 am meeting the Chief M nister of
Maharashtra: after that, I will be
meeting the Chief Minister of Andhra
Pradesh and the Chief Ministers of
Madhya Pradesh and Rajasthan and
I will trv to bring them together.
(Interruptions)

Shri Basapma (Tiptur): How about
meeting the Chief Minister of Mysore?

Shri Fakhruddin Ahmet: I shal]
meet all the concerned Chief Minis-
-ters.
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An hon, Member: This is how
they neglect.
Shri Fakbruddin Ahmed: It is far

from my mind to ignc e any of the
State. (Ineerruptions).

st %o o TN : fagre § W A
picdl]
Shri Fakhruddin Ahmed: I am go-

ing to Bihar cay after tomorrow.
(Interruptions).
Shri Jashvant Mehta (Bhawnagar):

Narmada project requires top priori-
ty.

Shri Fakhruddin Ahmed: I hope 1
shall get the co-operation of the hon.
Members and also of the Chief Min!s-
ters concerned. After all, we have
to think of the country as a who'e and
whatever delay is made in this behalf
wili really gtand in the way of our
development. I personally feel that
the time has come when it is neces-
sary for us to take some major pro-

je-ts both for irrigation and flood
and power, not within the State
Plan cei’ing but outsids the State

Plan cei'ing; they have to be p’anned
and execu'ed by the Centre ani later
on, if neressarv, they can be handad
over to the Staté Governments.

14 hrs.

=1 aw fagrt "gden (fawdi) -
# w= AEYEq AT LATT URAM & qNY
%t e feamn =wgan g, 9 fr ow aw
¥ T WY 1 AG T A% QT g1 dvam ?
FI47 TIATH )

Shri Fakhruddin Ahmed: So ‘ar
as Naegmada valley projca is con-
cerned, as hcn. Members know, it is
going to cost over Rs. 1,000 crores
and it will be imnossible for any
State to undertake it. Even if a few
States are interested, it wi'l not be
possible for them to fing the r2sour-
ces within their plan ceﬂinz. A pro-
jects like this will have to be taken
up in & big way.
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Shri Jashvant Mehta: I would like
to seek one clarifization from the
hon. Minister. What is his approach
regarding the finance for this pro-
ject?

Shri Fakhruddin Ahmed: I cannot
but refer to what has been stated by
Shri Liladhar Kotoki from Assam
regarling Kopili Hydro-electric pro-
ject. I would like to inform him that
the proj.ct repcrt on this scheme has
been delayed because of the detailed
studies which have to bhe carried out
to determine th: extent of the pro-
blem arising from the existence of a
large number of caverns snd sink-
holes in the lime-stone terrain and
the rcmelial measures necessary to
overcome this difficulty. The Assam
State Electricity Board have taken up
further exploration and drilling work
on the lines recommended by the
Board of Consultants and the Yogos-
lav experts. The Geological Survey
of India has to carry out geo-mapping
and grouni-water survey. The pro-
ject report can bz finalised by the
State Electricity Board only after
completion of detailed investigations.
Though they are anxious to include
this project in the Fourth Five Year
Plan, it now secms that the report
will nnt ba available before the end
of next year. What further action
can be taken will have to be consi-
dered only after this report is re--
ceived.

In this connection, I would like to
inform the hon. Members that so far
as the Flood problem is concerned,
recently one cxpert from the U.S.A.
has conme—Mr. Wheeler. In fact, he
will be going to Assam in about two,
three davs’' time and he will Dhe
spending there not only about two,
throe months but also  undertake
serinus studies of the erosion problems
arising out of Brahmaputra and other
rivers In our country, I hooe that,
after he submits his reports to wus,
it will be possible for us to undertake
i a biz ‘wav some of the schemes
which will help in stopping erosion
from rivers.
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Mr. Dwivedy is not here and so I
will not refer to the points raised by
him, Mr, Gajraj Singh Rao is also not
here. Mr, Yadav referred to the Bag-
mati Project in North Bihar. The
Project Report has recently been re-
ceived by the Central Water and
Power Commission. The State Gov-
ernment have proposed the scheme
for inclusion in the Fourth Five Year
Plan. Shri Yadab also referred to
Mahadev Nallah irrigation scheme.
Recently this has baen discussed with
the State authorities and a scheme
report is awaitej from them,

ot TRECA : IUTETE ARNET,,
# W ¥® qBT AT § | (WAwA)
AT Fe6 g /4 Ao § 7o FaE
I # qw w1 wfawr few g
g ? I F oo e aifew 1wl
AR ¥ W W ¥ AR F 7@ 3
T § Wy & s ey § 1@
T W O I8N F1 AR AL & 7

ot Ho Mo TRE : JIX § 99 T
ofag 1

o) TTraARR ; ¥ ST TR
¥ & Tor &, 9Tg AWAE q2E AT
;WE?

st o™ A (NEEETR)
TS R gY A IR AT AL § ¢
T N ag vy § fF Foom Wy
=fge

Shri Fakhruddin Ahmed: Before
closing, I would like to share with
you our ideas with rezard to the
future planning for Irrigation and
Power projects in this country. The
area which can be ultimately irri-
gated by major and medium irriga-
uon schemes is assessed at 112 mil-
lion acrcs. Out of this 24 million
acres had been developed by 1951; the
schemes undertaken since the First
Plan will, on completion, bring an
additional 44 million acres under irri-
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gation. This would leave another 44
million acres to be exploited in
future. It is my intention that we
should frame projects and pro-
grammes in such a way that these 4
aillion acres are exploited during
the course of the next 20—25 years.
In other words, we should undertake
aew schemes to benefit about 10—11
®illion acres in each succeeding Plan
period. The long-term Plan that 1
bave in mind is to bring in the entire
irrigation potential of this country
under major and medium pro,ects by
about 1985. This alone. I feel, would
lay sure foundations for the growth
of a sound agricultural economy. In-
vestigations on a number of projects
which may be undertaken have al-
ceady been carried out. I propose to
dnitiate action to identifv the remain-
ing projects and to carry out detailed
anvestigations in order to achicve the
targets I have mentioned above.

With regard .to power programme,
unless planning is done sufficiently in
advance, the benefits cannot bz re-
alised to cope with the load develop-
aent. Further, long-term planning is
necessary to ensure the most ccono-

mic pattern of generation, transmis-

son and distribution in the entire
country. In this context, it is neces-
sary to have a perspective planning
for a period of 20-25 years. Some
work has already been done in this
direction and the surveys conducted
oo far indicate that by 1980.81, the
demand will go upto about 04 mil-
lion KW, Th. power plan in future
has to be fitted in the potential avoil-
able in the various parts of the coun-
try in respect of hydro, thermo and
nuclear power. It has been estimated
that the total hydro-electric potential
in the country is 41 million KW. In
order to ensure full exploitation of
this potential, action has already heen
initiated regarding investigation of
schemes. Under the Unit.d Nations
Bpecial Fund Assistance for 62 Hy el
Projects, investigations of 50 proiects
bave already been taken in hand. In-
westigations of the romainirg projects
are proposed to be undertaken short-
Ty. In regard to Thermal Projects,
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preliminary studies are being made
in the light of the recommendations
of the Energy Survey Committee,

Though the tlme al'stted to me
was 45 minui T have already {aken
more than one hour and I woulj nut
lik2 to encroach upon the time of the
other D ds. I may submit in this
connection that manv of the points
raised by the hon. Members regard-
ing schemes which are in the t'lan
and also which are not in the Plan
will be glVen mv T-reanal attention
and whatever isg possible in the con-
text of what I have s.a.ed will be
done. I shall give them my personal
consideration and see how w2 can
utilise them in increasing our activi-
ties to cover wider areas.

Shri R, S, Pandey (Guna}): I want
to ask something about the Narmaia
Valley Project,

Mr. Deputy-Speaker: We cannot
convert ‘this into a question hour.
The hon. Minister has taken more

than one. hour to explain the things.
There are a dozen Members standing.

Shrl R. §. Pandey: I have not par-
ticipated in the debate. Only one
quesion about Narmada Valley Pro-
ject.

Mr. Deputy-Speaker: I cannot
allow.

) WRREOAT [ IS HEe,
a8 ©F W To faar ey )

ITeTW AR : AT, ATET |

o TRATTE - AR oF fme
A | a7 e wrert v &) R
e O 9V 7o #7 gra Afad |

Some hon. Members rose—

Mr, Deputy-Speaker: I will allow
only Swami Rameshwaranand.

o wewa fig ()" gerom
WER, W TAT ® qagT aww
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NEgmE efA AR Saiaaw &
gt & A A 7 AT Y I A A
M AgeFg | Fyg A ¥ 3@
AT 02T § | arfFeTra § A< agt
% & < ¥\ 9z o fefawra s
qifFeam & &, 97% grar § frgem
¥ fdfasa s A, JF fordwfa
TEITT TIGF HAD HTAT F, G-
&7 W FAT & F o | fRT 399 T
IET FNE 79w AFT IFF A€ AT
fey 7

FTETH WA : WTE, AT |

o TN & oy : & TR qfeas
W T AZATE. .
Mr, Deputy-Speaker:

-called the hon. Member,
resume his seat.

I have not
e should

o g fag : fadmfor seeTa
SEHF FAL AAFI GRS & fad
YA T@AT §, Iq T @W F@T &
St 5 FHQET OF q@ A w5,
A FTHRTT AR F TEETR FY ATHEA
10 9@ &7 q &, ¥ afeea
TR IFHT ACHT A qa+g & Ay
TB@F T FENE )

Mr. Deputy-Speaker: The hon,
Member is going on even when I

have asked him to sit down; he may
please sit down.

W Tww o feg ;A fa 2 e
3 TF AT §IY YIAWT FT @S v av
TT FT T A€ } A1 NiFAT AT
q T TH faar sy iy fr arfeear
Agdgrar g

Mr, Deputy-Speaker: Orier, order.

How can w: go on like this?

& THITIANY Wl oA@RT X
faat QT w1 g fear §, 9@
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fageamr & art & ar faord & St #,
T a9 FY qF 917 I W ¥ @y
# & & fadh g3 S Avega g
T JHAT AN At qG § A agT g
TATHT JAZ €V AT ], AT &9 9T W
1§ Tg FA F1 fawre &, Iwdar
arfg ¥, arfs swar @ fasey fawr %
1wy 3faT wrar § faa a1 aifs-
T 7 AT ¥ WEGST FT G oY F1E
feqr Jmar &, a1 ¥ @ FE QoA
R F faamnia g ?

Dr. K. L. Rao: May 1 answer on
behalf of the h~n, Minister in charge?
A dam on the Tons river. a tributary
of the Jumna is under very serious

consideration. and it is very likely
that it will be taken up.

Shri R. S. Pdndey: May I ask cnly
on> question? -

Mr. Deputy-Speaker: I am very
sorry. If I allow the hon. Member, 1
shall have to allow hall a dnzen
others.

Shri Priva Gupta (Katihar): 1
want to ask one question. We have
not spoken at all on these Demands.

Shri Muthyal Rao: I seek your per-
mission to ask one auesuon.

Mr. Deputy-Speaker: If the hon.
Member i1s going to set the ball rol-
ling, then cverybody would take it
up.

o) Toorw fog & & a1 wgn
s § 7 v saas w3 w ey
UF A9 TAT @ AT §, 9§ TW AT
W€ { fagr 9w

Mr. Deputy-Speaker: Order, order.
I shall now put cut motions Noa
7 to 21 to the vote of the House.

All the cut mo‘ions were put and
negatived.
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Mr. Deputy-Speaker: The question

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the Presi-
dent, to complete the sum neces-
sary to defry the charges that
will come in courSe of payment
during the year ending the 31st
day of March, 1967, in respect of
the Heads of Demands entered in
the second column thereof against
Demands Nos. 67 to 69, 132 and
133 relating to the Ministry of
Irrigation and Power.”.

The motion was adopted.

[The motions for Demands for
Grants, which were adopted by the
‘Lok Sabha, are. reproduced below
—Ep.]

DeManNp No. ST7—MINISTRY OF IRRICA-
TION AND POWER

“That a sum not excceding
Rs. 23,97,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Ministry of Irrigation
and Power’.”

Demanp No. 68—MuULTI-PURPOSE RIVER

ScHEMES

“That a sum not exceeding
Rs. 1.34,37,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of ‘Multi-purpose River
Schemes”.”

DEMAND No. 69—OTnER REVENUE EX-
PENDITURE OF THE MINISTRY OF JRRI-
GATION AND POWER

“That a eum not exceeding
Rs. 6,00.01,000 be granted to the
President to complete the sum

192(Ai)LSD—-4.

necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1967, in
respect of ‘Other Revenue Ex-
penditure of the Ministry of Irri-
gation and Power'.”

DeMAND No. 132—CarrTaL OUuTLAY OW
MuLTI-PURPOSE RIVER ScHEMES

“That a sum not exceeding
Rs. 17,95,24,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1967, in
respect of ‘Capita] Outlay on
Multi-purpose River Schemes’.”

DemAND No. 133—OTHER CArrrar Our-
LAY OF THE MINISTRY OF IRRIGATION
AND POWER

“That a sum not exceeding
Rs. 8,80,20,000 be granted to the
President tc complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Other Capital Outlay
of the Ministry of Irrigation and
Power".”

MinsTRY oF HEALTH AND FAMILY
- PLANNING

Mr. Deputy-Speaker: The House
will now take up discussion and vot-
ing on Demand Nos. 41 to 43 and 127
relating to the Ministry of Health and
Family Planning for which 4 hours
have heen allotted.

Hon. Members desirous of moving
their cut motions may send slips to
the Table within 15 minuteg indicat-
ing which of the cut motions they
would like to move.

Drmanp No. 41—MintstrY or Hzavma
AND FAMILY PLANNING

Mr. Deputy-Speaker: Motion mov-
ed; .

“That a sum not exceeding
Rs. 20,72,000 be granted to the



10855 D.G. 1966-67

[Mr. Deputy-Speaker]

President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1967, in
respect of ‘Ministry of Health and
Family Planning’.”

Demanp No. 42—MepicAL aNp PusLic
HreaLTH

Mr. Deputy-Speaker: Motion mcv-
ed:

“That a sum not exceeding
Rs. 13,49 24,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Medical and Public
Health’.”

DEmAND No. 43—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
HeaLtn anp FaMILy PLANNING

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 40,27,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of Mareh 1967, in
respect of ‘Other Revcnue Expen-
diture of the Ministry of Health
and Family Planning'.”

DEMAND No. 127—CaritaL OUTLAY OF
THE MiINISTRY OF HEALTH AND
FamiLy PLANNING

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 9,75,78,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 19867, in
respect of ‘Capital Outlay of the
Ministry of Health and Family
Planning’,”
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Shrimati Gayatri Devi (Jaipur)-
The Report of the Ministry of Health
and Family Planning is such a vast
one that covers so many subjects that
it is impossible to speak about them
all. So, I shall confine myself to
about six or seven points which I
consider to be of vital importance to
the health of our people.

To begin with, I think I am correct
in saying that in the USSR there is
approximately one doctor to every
500 persons, in the UK there is one
doctor to every 1000 persons, in the
USA there is approximately one doctor
to every 600 persons, and in Europe
there is approximately one doctor to
every 1000 persons, In our own coun-
try, we have one doctor to every 5600
persons, And yet in our towns and
cities there is approximately one
doctor for every 600 persons, which
is not at all a baq average. But then
what happens to the people who live
in the villages? What happens to the
80 per cent of our people who live
in the villages? This is a very vital
problem and a very important prob-
lem. This problem should be tackled
immediately.

We have in our villages primary
health centres, and yet not even 40
per cent of them are manned by
doctors, This must be remedied im-
mediately if we want to improve our
national health. There are several
ways of doing this. One is to attract
the practising doctors to go into the
villages, by providing them with
better remuneration, better accommo-
dation and better facilities for living
in the villages, by providing them
with adequate accommodation not
only for themselves but for the nurses
that will have to go with the primary
health centres. At the same time, a
special allowance should be given to
those doctors to educate their children
because it is obvious that their child-
ren will not be able to be educated
in the villages but wil] have to be
educated far away from them; so,
they would need extra money for
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this. At the same time, it could be
made more or less compulsory for
‘doctors to do a term of service in the
‘villages first before they go to the
-district. I fee] that this could be
‘done without much difficulty. In
1947, we had only 18 medical colleges
in this country, but now we have 85
-of them. So, I would like to suggest
that when our post-graduate students
graduate and become full-fledged doc-
tors, they should do a term of service
in the villages. In this war we can
ensure that these primary health
centres are manned by qualified
doctors. After all, the villages are
important part and parcel of our
development schemes.

Despite all this talk about socialism
and raising the standard of living, it
seems always that the poorer sections
of society in this country get neglect-
ed. T am horrified when I tour the
villages in Rajasthan_ to see children
with their sore eyes with their
stomachs sticking out of malnutrition:
at one time T saw a little child whose
fingers had been eaten off, not due
to any diseas~ but due to a sore that
had spread. because there was no
medical assistance available in the
vicinity. At another time in a village
1 met a voung boy about 20 or 21
years old who was there as a health
visitor; and he had had ten days’
training only. I think that this is a
crime, and something must be done

about this. The primary health cen-
tres must b: manned by qualified
doctors.

As T have said already, we talk so
much about socialism and about rais-
ing the standard of living of the
poorer sections, and yet we do nothing
for those poorer sections of society.
1# you have the time and go round
the hospitals in India, you will find
the corridors stair-cases and' every
available spot cluttered up with the
relatives of patients; there is no place
for them to stay and there are no
adequate waiting rooms. Several of
the 'arger hospitale in our countrv .as,
for instance, especially the All India
’Medicnl Institute at New Delhi, have
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guest houses to patients’ relations who
can pay for them but nothing for the
poorcer people. For instance, in Delhi,
the All India Medical Institute is
there; it is a specialised institute and
it is a reference institute, and people
come from all over India to consult
the doctors here and to have serious
operations and, naturally, with them
come their bcloved ones, anq the
patients have their friends and rela-
tions with them. The richer people
can find some accommodation some-
where, but the poorer people have
absolutely nowhere to go.

So, 1 would like to ask the Health
Minister if she would consider sym-
pathetically the question of putting
up a dharmasale in this institution
where the poorer sections of society
could pay a nominal fee and stay.
The institute buildings are not ready
vet, and I think that some more
buildings have to go up and vast
sums of money will be spent on
this. This institution is a pride to
India and it could be further improv-
ed if this tiny little thing could be
done for the poorer sections of so-
ciety. I think it should not cost us
very much. These people come all
the way to Delhi but it ig not pos-
sible for them to find accommodation
in this capital of ours where the
things are very expensive.

As we are on the subject of the
majority of the people in our country,
that is, the poorer section:, 1 ghould
like to say a word on another vital
subject, namely the population ex-
plosion in this country. While about
Rs. 13 to 14 crores have been allotted
for thig important subject, T find that
quite a lot of money gets wasted on
seminars and on exhibitions. What
iz really needed is door-to-door pro-
paganda so as to really reach the
people. Every home should be wvisi-
ted; to explain ways and meang of
conrolling birth is not so vital as to
explain why it is necessary for the
future of India that this should be
done. In the villages, women could
be selected to explain the subject
properly and to explain why it iy so
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vita] for our country, and once ¢
understands it one would be ready
to co-operate and fall in with the
scheme and thereby help all of us to
solve this tremendous problem. Sup-
posing we do that; the question is
whether we would be able to imple-
ment it and whether we have the
means to do so.

In Lucknow, I believe there i3 a
factory producing the TUCD. Its pro-
duction could be, and should be,
doubled. Similar factories could be
started all over the country. Once
this programme has been put into
force, it should work in a construc-
tive manner. The utmost vigilance
is needed for this.

During the time of the British,
there were two services in India
which commanded tremendous respect
throughout the districts, one the ICS
and the other the IMS. While the
ICS has been changed into IAS, it is
a pity that the Indian Medican Ser-
vice has been done away with alto-
gether. I quite appreciate that the
States cannot afford this sort of ser-
vice, but surely the Centre could do
something about it. I would ask the
hon. Minister to kindly consider whe-
ther or not it is fcasible to restart
this service, because I feel that the
standard of medica] supervision all
over the country should be uniform.
Today what we find is that in some
States doctors are paid higher, in
othens it is less; some States have
better medical facilities, others have
less. This is not quite fair. There
should be uniformity of standard all
over India. Therefore, if the hon.
Minister would kindly consider whe-
ther it is possible to start this ser-
vice again, I think it would go a long
way in improving the standard of
health in our country.

There are. besides government
health schemes, government hospitals
and governmaent health institutions.
industrial health schemes. The Em-
ployee's State Insurance Corporation
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regularly gives money for building
and maintaining hospitals.

This is a regular source of income
which cannot possibly dry up. But
it seems an absolute crime that Rs. 13
lakhs of money so given has not been
utilised.  This is not, of course, the
fault of the Health Ministry, because
the money is lying with the Labour
Ministry. 1 wonder if something
could not be done to transfer this
money over to the Health Ministry
because this is after all, g subject for
the Health Ministry.

Then ther are also private hospitals
run by different industries. They
could maintain a very high standard
because they have no dearth of
money, as is the case with govern-
ment hospitals. Therefore, they can
always be well-staffed and well-
equipped and can develop.

Another aspect which cannot, and
should not, be neglected is the re-
search branch. After all, research is
the foundation of evrything. It is
only through research that we can
improve our methods; it is only
through research that we can find out
exactly what is wrong and try to
improve matters. Research is a very
very important branch. I believe
this year the All India Institute of
Medical Sciences wanted Rs. 1.60
crores. but their budget has been
cut down to Rs. 1 crore. I feel that
this branch of the medical science,
namely, research, should not be
stinted of moncy I hope the Health
Ministry would wsee that it is not
stinted of moncy, because after all,
it jg most vital for our ocountry to
advance in the field of research and
not remain static; this can only be
dene through research.

A word about our post-graduate
medical education. The hon. Minis-
ter knows, and 50 do most Members,
that even in England, in their natio-
nal health scheme, the doctors who
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man the scheme are mostly Indians
and Pakistanis. How does this hap-
pen? Why cannot we have the ser-
vices of these brilliant young men in
our country? Many mambers have
referred to this before. 70 to 75 per
cent of them are there. 'When we
speak against Great Britain or any
other country, why cannot we look at
this problem and examine why this is
happening 1 think we should look
into our pay scales. These people go
abroad for post-graduate studies be-
cause the foreign degrecs c¢ount for
more than our own degrees. There
is a different standard of post-gra-
duates degrees. One judges a medi-
cal student by the degrees that he
has got.

We should have a uniform standard
in this country in this matter. Maybe
we could consider having in India,
in Delhi perhaps, a University for
post-graduate students. This, I think,
should be attached to the All India
Institute of Medical Sciences.

Another suggestion was made to
me that all the different universites
which have medical colleges should
be united and the best of them could
form the nucleus for a post-graduate
college. 1 do not think this would
work, but I think the All India Ins-
titute of Medical Sciences could do
this.

Then there i3 another thing. The
Maharaja’s Medical College, in Rajas-
than, for instance, had under gradu-
ates and post-graduates. But this
collega has been degraded into a
post-graduate one and shifted to the
University. There is no need to
degrade colleges like this.  Here in
the All India Institute, we have under-
graduates studying with post-gradu-
ates. This should become the nucleus
for forming such a University that
would award dcgrees comparable
with any abroad.

The under-graduates could .;t‘udy
in colleges like the Lady Hardinge
and others and the post-graduate
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students, who wiil be more concerned
with the research and other higher-
luvel work, could remain in thig new
University which I propose. This
would raise the standard of post-gra-
duate teaching and I think the stu-
dents would be content to have their
post-graduate courses here rather
than to go abroad for such degrees.

Then we have to improve the
facilitics we give to our medical
profession. We must raise their scales
of pay; we must raige the standard of
their living accommodation. We must
give them far more facilities than they
have today. Otherwise, one cannot
blame them Yor wanting to go abroad
and living in another country where
there is far better respect shown to
their profession which is an honour-
able one, but which, I am very sorry
to say, is not reganded as such here
because they become government
doctors and come under the service
conditions of the Government and the
Ministry. That should not be. This
is a very honourpble profession, and
it should be honoured as such

The same thing about the nursing
service. There ig a dearth of nurses
in the country. We must explore the
reasons for this. We must have extra-
curricular courses in nursing in higher
secondary  schools. This profession
should be made attractive to the
young ladies of our society who are
now more and more coming out and
seeking jobs. I hope this aspect would
also be given some consideration.

Now T would like to say & word
about water. because this also comas
under hcalth. It is rather extra-
ondinary to me lo see that in Andhrs
Pradesh, Puri

Shri Ranga (Chittoor): Puri {s in

Orissa.

Shrimati Gayatri Devi: Puri means
‘plenty’ in Bengall (Interruptions).

Shri C. K. Bhattacharyya (Raiganj):
1 am grateful to the Maharani that at
jeast she has remembered Bengal.
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Shrimatl Gayatri Devi: Thank you
very much.

An hon. Member:
daughter.

She is Bengal's

Shrimati Gayatri Devi: I wanted to
say that the Rs. 20 lakhs given to
Rajasthan ig very little. When you
consider that Maharashtra is also given
Rs. 20 lakhs, this becomeg all the more
glaring as in Rajasthan one has to go
for miles and miles to fetch some
drinking water. 1 believe a lot of
money has been donateq to India, to
the Food Ministry, to help us out of
our difficult food situation—I believe
Italy alone has sent Rs. 4 crores. 1
wonder if the Health Ministry cannot
lay its hands on this or some other
available avenue o! resources for
blasting rocks and boring wells in
Rajasthan where water is available at
deep levels. In Rajasthan itself there
is a vast area without any water at
all, but there is not adequate machi-
nery for boring these wells and for
getting this water. Here also. the
Ministry of Health only dealg with
piped water in these areas, but I
would like to say that in the deserts
of Jaisalmer and similar places—and
some of the hon. Members have seen
it—once a well is bored and water
comes out, all around it becomes
absolutely green, but this water goes
out by a small, narrow channel. and
most of it evaporates. I? the Minister
can get hold of this money and lay
water pipe lines, I am sure the evapo-
ration of the water will be minimised,
and this will be greatly beneficial. and
drinking water will become available
to these areas as also water for irriga-
tion.

I have nothing more to say. This is
a very big subject. All 1 hope is that
the hon. Minister will take note of
some of my suggestions.

‘Mr. Deputy-Speaker: Dr. Chandra-
bhan Singh. Congress Members will
teke ten minutes.

Dr. Chandrabhan Singh (Bilaspur):
While speaking on thig subject, 1 am
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reminded of a very olg proverb:
argeEdt g framaa o
Sound health is a thousand bles-
sings. While offering my encomiums
to the Health Minister and the
Ministry for their performance in
many flelds, particularly for more
than achieving the plan targets in

malaria  units, institutional beds,
doctors, nurses, annual admission
to medical colleges, number of
medical colleges, hospitals and dis-

pensaries 1 feel constrained to say
that control and eradication of small-
pox, leprosy, filaria, trachoma, cholera,
plague and enteric should also be
tackied once for all. This is a very
important point, and I feel that vide
publicity by various media of air,
papers, pamphlets, lectures, slides and
guing deep into the villages, must be
vigorously carried out. I feel that the
villages have not be¢en approached
from this point of view.

The second important point I want
to mention is rural water supply. It
is a very tragic condition that inspite
of our independence for the last 18 or
19 years, rurpl water supply still
remains a very difficult problem in
the whole country. Rural water sup-
ply is important because of the
diseases I just mentioned. Probably
it ig not well known that 80 to 90 per
cent of the diseases which are com-
mon in the rural areas and among the
poor people are the result of watern-
borne diseases. Dysentery, stomach
ache, headache and a majority of
other ills are due to poor water supply.
The water that the villager drinks
from the wells, ponds and tanks is not
worth drinking at all. So far, although
the Ministry has been trying its very
best to meet the demand, the demand
has not been met successfully for want
ot proper facilities, and proper facili-
ties from the point of view providing
funds itself.

I feel that this rural water supply,
as just now pointed out by the
Maharani, is suffering from certain
difficulties. There are two sets of
powers which control this, one for the
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piped-water supply and the other is
for water supply from wells, tanks etc.
Thig is a very anomalous position.
Recently we had a discussion with the
Minister of Social Welfare on this
problem. The time hag come when
both aspects of rural water supply
must be taken up by one Ministry,
and this must be vigorously tackled.

I understami that the gcheme
presented by the Health Ministry for
rural water supply has been drastical-
ly cut down by the Finance Ministry
and the Planning Commission. This
is a very sad policy. They all feel
that the medical department is a
spending department. Let me point
out that the medical department is not
a spending department, that the medi-
cal or health department is really a
producing department. It you have
not got good health, if your brain is
not well, it you are not healthy, what
can you produce? But the moment it
comes to cutting down expenses, the
medical department is the first to come
under the cut as every one knows, and
second comes education. It is such a
strange thing, but this has been hap-
pening day in and day out

From their own estimates we find
that they have cu! down more than
Rs. 520 lakhs from the health schemes
in one year. This is the figure that
the Finance Minister gave us. This is
a very important point, and I feel that
this cut must be done away with.

I feel that this problem of rural
water supply must be given prelference
even over our defence, if you please.
1 am advisedly saying this. We are
all talking about defence orientation,
and 1 quite agree that defence must
be given first preference, but I believe
that rural water supply must be given
preference even over defence because
to defend our country, our borders,
you must have healthy people, and to
have healthy people, pure water sup-
ply must be made available to the
country. So, I feel that this rural
water supply scheme must be a pre-
requisite. Drinking water definitely

.15 at the very root of health, and
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funds, facilities and favour must be
given to this rural water scheme.

In Madhya Pradesh alone, a recent
survey of an area predominantly
inhabited by the Adivasis and tribes
has disclosed that there are no satis-
factory sources of water supply for
more than 13,000 villages. Although
there are 17,000 villages where the
water supply is difficult, 13,000 villages
are such where pure water supply
must be immediately given. They are
very difficult areas, and the public
there js suffering greatly for want of
this. The Planning Commission must
be prepared to provide funds to meet
the needs of rural water supply.

The next important point is family
planning. This is a very important
point. What ig the cause of the short-
¢all in our plan? The shortfall is the
result mainly of increasing population.
It you go through the figures, you will
find that man was a rare creature
500,000 years ago. At the beginning
of the Christian era, the world popula-
tion was 20 to 25 crores. In the year
1,600 i.e, Akbar's time, it was
crores; by 1,900, i.e, Quecn Victoria's
time, it was 100 crores. In 1960 the
world population was 300 crores. At
this rate of growth, by the end of this
century, i.e., by 2,000 AD, the world
population will be between 600 and
700 crores. This is a stupendous
figure. You do not realise what diM-
culties there are. As somebody who
is good at mathematicg pointed out, it
you compute the world population for
the year 2400 A. D. at this rate of
growth it will be such that you will
have only four yards of space to stand
on for each individual. So, thisg is a
very important problem.

The Cabinet has got its own special
committee. The Ministry has got its
own family planning directorate, and
the whole thing is going on. The
Prime Minister hag got a set-up.
Recently the Ministry has got s Spe-
cia] Commissioner appointed for that.
A rctired General, doing very good
work, has been appointed, and there
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are Bix regional offices in charge of
Assistant Directors General, and in
addition there is the Central Family
Planning Council. What have they all
been doing? 1 personally feel that
they have not been able to touch even
the UIringe of the problem. The
greater part of the money is being
spent on equipment, appliances etc.,
and where does it all end? It ends
in the upper strata, the midile strata,
the upper middle class, but not the
lower, poor class, the poor people in
the villages who constitute 82 per cent
of our population. They know noth-
ing about this at all, they have not
been touched. I want to say to this
great House that we have got to be
very serioug about it, very conscious
about it, and each Member must feel
his responsibility to do something
about this family planning.

1 have gone round factories, labour
colonies, villages and camps and I am
sorry to say that the consciousness
ang the sense of wurgency are not
apparent. They have only touched
the upper and middle class in the
urban area.

To put it figuratively, the apex of
the pyramid is getting heavy, and the
base is sinking down with hardly any
root. I have advocated a village-wise
approach. Every hamlet should be a
place of pilgrimage by the local social
worker which you always find. The
daylight motor travelling convoy
which returns to headquarters by night
will not solve the problem. Out
of ten methods of family planning,
there is place for every one of them.
Do not place all your eggs in one bas-
ket. Recently, there was a hue and
cry about the intra-uterine contracep-
tive device, IUCD. A large number of
people have talked about it as the
panacea for all our evils. Let me say
that this is not the panacea at all. This
is only a method of control. We have
to bring dopn the birth rate and for
those already having threc or more
than three children operative interfe-
rence with an incentive of about
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Rs. 100 per case may be used. Other-
wise the problem will not be solved.
The urgency and the consciousness
with motivation, if felt by everyone in
the House

Mr. Deputy-Speaker: The
Member's time is up.

hon.

Dr. Chandrabhan Singh: I Lave not
spoken for even five minutes.

Mr, Deputy-Speaker: You have
spoken for ten minutes. Only two
hours and twenty minutes are avail-
able for the Congress Members and
I have got twenty members to accom-
modate.

Dr. Chandrabhan Singh: I have got
to make my contribution. It is easy
for me to sit down. I have just touch-
ed a difficult problem. Let me be
given some more time.

There is a common complaint about
the shortage of doctors. The Health
Ministry has planned to open thirty
medical colleges in the next plan.
There are 90 medical colleges in the
country and although the number of
intake of students is 10,000, the number
of medical graduates coming out is
6,000; and they become doctors. Some-
body mentioned that the medical col-
leges should be situated in rural areas.
I am reminded about the Mayo clinic;
it was started by Mayo Brothers in
America in a small village; it is the
topmost clinical centre in the whole
world; its population is 45,000. Facili-
ties must be given to start medical col-
leges in the rural areas. The new
medical colleges should be started
there. Last year, we went to Naga-
land, NEFA, Manipur and Assam and
there was a great demand from these
areas that there should be medical
colleges. Although the population is
not cnough, there should be a medical
college in that area. One of the medi-
cal colleges proposed should be in
M.P, if not two. Somebody said the
number of medical colleges in U.P. is
small. U.P. with its population of 7.5
crores must have 15 medical colleges; .
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it has only six now; it should have 9
more. With 5 crores of population
Bihar has only six colleges while it
should have ten. This is the proportion
in which medical colleges should be
developed. There is a tremendous
shortage of teachers. Last year, we
found that it was about 4,000, by the
4th Five Year Plan the shortage will
g0 up to about 7,000. Without good
teachers how or what or whom can
you teach? Last time | proposed that
2,000 scholarships of Rs. 250--300 be
given to graduates in 50 odd medical
colleges; each college will get about
40 scholarships. In three years' time
they will come back as junior teachers
and they will start as house surgeons
and they will come as tutors, demons-
trators and registars and in three
years’ time they have their degree and
they will be able to fill up these ap-
pointments in scveral universities and
you will have teacherg in this country.

The All India Institute of Medical
Sciences was started with a fanfare.
This was supposed to provide teachers
all over the country. But in fact it
has taken them away from the coun-
try! No teacher has gone out from
the institute to fill posts in the medical
colleges. If anything, it has been
working in reverse gear. It is doing
good work otherwise. It is taking 50
under-graduates and less than 200 post-
graduate students but the amount of
money it spends is enormous; it spends
about a crore of rupees. This has to
be cut down.

From every corner, there is a big cry
for research and research. Those who
are not post-graduates are doing re-
search and the research in medical
science is not of the order expected.
The majority of those who are doing
research work are those who are either
looking for a bigger and better job
and quite a number of research wor-
kers have been given the job of ad-
ministrators. They were good scien-
tists, good physicians and goud sur-
geons and they have become directors
because of the privileges and powers of
directors; everyone wants to become a
director. This tendency must be cut
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down and the rescarch cadre must be
there; the research worker must g0 on
and on till he reaches the highest
cadre and he should get more than the
Ppay of the director. '

Mr. Deputy-Speaker: You must close
now.

Dr, Chandrabhan Singh: One last
word about the pay scales. The pay
scales in Bihar, U.P. and M.P. medical
col.eges were the sume as fixed in
1935; we are in 1066. We know how
the cost of living has gone on by 400
or 500 per cent. But their pay still
remains the same. Except in the All
India Institute and some colleges such
as in Chandigarh, the majority of the
medica) colleges in India are suffering
trom a low grade pay and they are in
a very bad condition. They do not
wan't to work as trade unionists. They
do not bring forward applications; they
do not start demonstrations because
they belong to a different cadre and as
such they have been neglected. So, I
plead that their puy scales must be
improved.

In the recent war with Pakistan, the
medical services have done a good job.
I went to the military hospital in Delhi
and 1 was told that whoever was
brought from the base hospital to the
HQ hospital, there was not one case of
tetanus. It is an important point. The
majority of those who came survived
and were brought back to their own
work. The medical department offi-
cers and the services deserve all credit
for looking after the jawans so well.

Dr. U. Misra (Jamshedpur): Mr.
Deputv-Speaker, Sir, 1 do not know
vinether I will do any juslice, with my
imited vocabulary and the limited
time, to this subject. The way that
only four hours are allotted to this
suhject, itself gives g very bad picture
itat health is not important in the

s of the Government.

-

Shri Sham Lal Saraf: lis speech
wil} be much more important.
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): The
Government does not fix the time. The
House fixes the time and the leaders of
all the parties fix the time.

Dr. U, Misra: It depends upon the
insistence of the Government as to
how much time should be fixed. How-
ever, thanks to science, many of the
diseases which used to take a large
number of lives in our country, have
been conquered, such as Cholera and
Malaria. But due to the change in the
socio-economic conditions and due to
industrialisation, due also to the rapid
urbanisation and other developments,
many other diseases which were not
so dangerous diseases—have now crept
in. One such disease is tuberculosis.
I think there has not been a proper
survey of the incidence of tuberculosis.
In my opinion, tuberculosis is spread-
ing both in the urban areas and in the
rural areas and especially in the indus-
tria] areas, and particularly in the coal
mines where the living conditions are
not good. Tuberculosis is spreading
very rapidly in those areas, and it will
one day become a very grave problem
for our nation, Though oral medicine—
chemo-therapy—has been discovered
now for the treatment of tuberculosis
patients, yet, we have not gone to the
villages to treat the disease. We have
not got the facility for X-ray, that is,
mobile X-rays for the villagers so that
we can spot out early cases and treat
the patients with chemo-therapy that
is available to us. In my opinion, the
Government should not lay so much
stress on BCG. It is a controversial
thing; from the experience gained in
the Scandinavian and other countries,
it is still a controverial thing. Too
much stress should not be laid on this.
In my opinion, stress should be given
on nationa] nutrition and mobile X-ray
and chemo-therapy which should be
made available in the villages.

Another danger is that nefarious
disease, leprosy. In my opinion, in
<~me areassit is spreading among peo-
ple even having a high living stand-
ard may be due to quick transport; and
more so among the common people this
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disease has also become dangerous.
There are drugs which are available.
Chemo-therapy is available to cure this
discase, but it cannot reach the poor
peopl in the villages. If some of
these patients can be trained they may
be able to treat other patients under
good supervision of a doctor. I think
it will go a great deal to check the
spread of this disease if we find such
personnel from among the patients.
Another disease which is showing off
as g new danger is virus encephalitis
especially among children.

Then there is the miserable aspect,
and that is, mental disease. With the
stresscs and strains in our sacial life,
more and more mental cases are ap-
pearing in the country. It is a sad
sight to see when a violent mental
case is refused in the hospital and the
people are helpless. 1 suggest that the
Ministry should provide more and
more beds for mental patients in the
mental hospitals, and in every district
hospital, a ward should be set apart
for mental cases so that the patients
can be taken care of till beds are

available in  hospita] for mental
diseases.
As some speakers have already

pointed out, our hospitals are in a very
miserable condition. In some of them,
the conditions are a disgrace to huma-
nity. I have seen one of the hospitals
—1I would not name it—where the
manner in which a helpless patient was
having his diet was so disgraceful. The
patient and a dog were eating from
the same plate. They were eating to-
gether. It is a disgrace on the part of
our hospitals. In some districts there
are no hospitals worth the name.

For example, in my district, or in
my town—Jamshedpur—which has a
population of four lakhs, till recently
there was no district hospital worth
the name. Now, after so much of agi-
tation, a hospital has been opened
there. But the X-ray equipment which
has been supplied is out of order
throughout the year! There is a hos-
pital belonging to the Tata Company;
it is a first-class hospital worth the
name, but the charges there are prohi-
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bitive for the non-empioyecs. It is a
private hospital meant for the em-
ployees of the company and so, the
charges being prohibitive, an ordinary
person cannot approach it.

Let us take the hospitals in Delhi
which should be our showpiece. What
is the condition? There is much over-
crowding. The Willingdon Hospital
has got only 19 beds for obstetrics and
gynaecology. Even the nursing home
and the CGHS services are very inade-
quate. If Delhi cannot be a show
piece, cannot have a good hospital,
where else can it be done? In a colony
10 miles away from Ccnnaught Place
—1I am speaking on the strength of a
newspaper report—five children die
every day as reported by a reporter in
a Delhi newspaper dated 15th July,
1965. This is the condition.

In the Satdarjung Hospital, which is
one of the good hospitals, I read in
the newspaper that a patient was
attended for an injury which was con-
sidered as a miner injury and he was
therefore discharged. The patient
went home and died suddenly and the
post-mortem revealed that it was an
injury to the spleen. I wrote to the
then Deputy Minister in the Ministry
of health . I did not get even a reply.
Such is the callousness.

1 will only fouch the points. So,
please do not ring the bell.

Mr. Deputy-Speaker: As soon as the
time is over, I shall ring the bell.

Dr. U. Misra: About medical colleges
and doctors’ education, there is some-
thing wrong somewhere. Of course,
as Shrimati Gayatri Devi pointed out,
we have got a less number of doctors
according to the population. We can-
not compare our conditions with the
USSR or the USA. But there is some-
thing wrong in our Government as
well as in society. Wherever you go,
they say that doctors are clustered in
the urban areas. But doctors say that
there is no employment; and the Gov-
ernment says that there is a dearth of
dactors and it does not have doctors to
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man the health centres. As the former
speaker has said, most of the primary
health centres go without a doctor.
Why? Doctors can be made available,
As a Member of Parliament, I have
gone to the block development centres
and the primary health centres. There,
in the block development centres or
elsewhere, a graduate who is the block
officer, an executive officer, is placed
above the doctors, and so the doctors
feel insulted; the doctor does not get
the jeep for his visit, and so he gets
annoyed. That is why no doctor wants
to go to those places. The conditions
of service must be improved. Then
alone one can get dactors even in the
existing conditions.

About medical coileges, of course,
Government should start new medical
colleges.

15 hrs.

But, it the private citizens want to
raise any medical college, there are so
many obstacles for getting recognition
for that medical college. I may quote
as an example about a medical college
in Jamshedpur. In Jamshedpur, there
is Gandhi Memorial Medical College.
First of all, we could start it only with
a great deal of labour. But, we are
now meeting with all sorts of obstruc-
tions. In fact, the Central Government
should have certain regional medical
colleges in different places just like
the Regional Engineering Colleges.
Jamshedpur should be one such place
for a regional medical college. The
domicile problem which is a very irri-
tating one—for getting an admission
into the medical college, you need &
domicile certificatc—can be avoided.
So many of the students are now dep-
rived of admission into the medical
colleges. If the Government upgrade
some of these colleges or take over
some of them and make them regional
Medical Colleges, then the domicile
question also might be solved.

Reference has been made to the doc-
tors who are living outside this coun-
try. They are qualified doctors. 1t is
a wrong notion that becsuse the doc-
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tors are getting better facilities and
comforts there they do not want to
come over to our country with less
Pay or less comforts. It is wrong to
think so. In 1963 I had been to London
and met some of the doctors. I asked
them as to why did they not want to
g0 back to India. 175 per cent of the
health services in Britain is manned
by Pakistani and Indian doctors. I
told them that we may not be able to
give them such luxuries as they were
gettiny there. We could, of course,
give tiem luxuries which are not avail-
able to many of our people. Some of
them threw a challenge that they want
to come there with Rs. 300 to 400 and
not more than that. They do not want
more than that. But, could they be
assured of being given facilitles for
the utilisation of their scientific know-
ledge. You cannot expect an ortho-
paedic surgeon to go round and distri-
bute paludrine. Can you give him a
room to practise or use his orthopaedic
knowledge of science? They want Rs.
300 only for this purpose. Such a
challenge was thrown to me, So, it
is not correct to say that they do not
want to come back.

Coming to other services, I find that
doctors are going on a strike. This is
an insult to our country as well. We
do not like that doctors should go on
strike; doctors also do not like it.
Hospitals are like temples. So, why
should there be hunger strikes as in
the factories and other places There
is perhaps a hunger strike in the All-
India Institute of Medical Sciences
which is one of the best institutes.

Dr. Chandrabhan Singh: It is not by
doctors.

Dr. U. Misra: Of course, it not by
doctors but by other empioyees. They
sre also part of the temples. Under
tho present the terms and conditions,
the doctors and other personnel are
driven to such actions, Then we also
find that hte CH.S. has not got all
specializts like orthopaedics,

Mr. Deputy-Speaker: The
Member’s time is up.

hon.
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Dr. U. Misra: I want a little more
time as this is my subject.

Mr. Deputy-Speaker: You should
know that others also wouid like to
speak.

Dr. U. Misra: Comming to the
drugs and medicines, they are not
available. Some of the medicines

are not even imported. Not only
that. Here I am referring to
the Patents Bill, This Bill is lying
for the last six months or so. I am
told—I saw that in the papers also—
that the interested parties like the
Governments of U.S.A. and the U.X. in
support of the big capitalist firms of
those countries are putting pressures
on our Government. I do not know
whether it is for thc Minister to reply.
By putling pressures, the Patents Bill
may be delayed or it may be watered
down. This is a very important thing.

Another thing that I want to
mention is about the food adulteration.

Dr. Sushila Nayar: Let me mention
that the Bill is before the Select Com-
mittee. Hence, Government does not
come into the picture.

Dr. U. Misra: But, is it not a fact
that pressure is being put by the other
Governments from outside?

As regards Food Adulteration Bill, I
want to know as to how it is working.
It is only the inspectors who are pro-
liferating. Each Inspector is earning
thousands of rupees in this regard. T
got hold of one inspector who was
taking the samples; I forced him to
take the samples of Agmark When
the Bill was passed I _ expressed
this apprchension about adulteration.
When the sample was taken, it was
found that it contained 20 per cent
vegetable product.

Shri Sham Lal Saraf: Is it about
Agmark?

Dr. U. Misra: Yes. But, this poor
retail seller was prosecuted for no
fault of his. I think it is not working
satisfactorily. 1 think that the Minis-
try should look into that.

1 should mention one more thing.
Many things have been said about
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rura] safe water. We find that water
also is being polluted by industries.
Such industries should be shifted else-
where. Here I am speaking about the
paper industry at Brajrajnagar and
another paper industry at Choudwar
near Cuttack. The same is true as re-
gards industrial areas in  Calcutts.

Another thing that I want to men-
tion ig this About indigenous drugs,
so many things have been said. Gov-
ernment have increased the Ayurve-
dic Colleges; but, there is 3 comp-
laint about the unani medical insti-
tutions. It is reported that the Tibbia
Colleges were closed after indepen-
dence and there is not much scope
for development of unani medicines;
no encouragement is being given to
the unani system of medicines. I was
told that only a small piece of land
was given to Hamdard Dawakhana
for research work but that a bigger
plot earlier given to them wag taken
away. Y

Mr, Deputy-Speaker: Now, the
hon. Member must conclude.

Dr. U. Misra: Only two sentences
about Family Planning and then I
wil] close.

About family planning, I  should
be very clear to the House. We should
not go by tientiments. Family plan-
ning is a socio-economic problem and
it is not a health problem. To that
extent, family planning is a failure.
Family planning and population con-
tro] are not one and the same prob-
lem. Family planning has failed to
control the population because, only
those people who would have volun-
tarily taken to family planning only
have been reached by you. But you
have not reached those classes of pea-
ple who have not taken to family
planning to contro] the population. I
personally think that the population
increase is a real danger to this coun-
try. ‘There ic no doubt about this.
As far as I am concerned. I have got
seven children and I am proud to tell
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serving
the

you that all the seven are
this country in one capacity or
other.
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Dr. U. Misra: All of them are
serving as ‘“productive” forces in
society in one capacity or the other.,
Why should I practise family plan-
nirg? No doubt population control is
needed because the rapid increase in
population has become a grave thing.
But, it should be solved not by a
medical approach but through a socio-
economic approach.

Mr, Deputy-Speaker: Dr. Melkote,
(Interruption).
Shri Shinkre: Why can't you ac-

commodate those Members who want
to go out? Why should they wait?

Mr. Deputy-Speaker: I have already
called him. They should wait and
take their turn.

Hon Members may now move the
cut motions to the Demands for
Grants relating to the Ministry of
Health and Family Planning, subject
to their being otherwise admissible.

Shri Yashpal Singh (Kairana): I
beg to move:

“That the demand under the head
‘Ministry of Health and Family Plan-
ning’ be reduced by Re. 100.”

[Necd to improve the working of the
Central Government Health Sche-
me (1) ]

“That the demand under the head
‘Ministry of Health and Family Plan-
ning’ be reduced by Ri. 100.”

[Need to provide adequate drinking
wate: to the inhabitants of the Ca-
pital (2) ] A

*That the demand under the head
‘Ministry of Health and Family Plan-
ning’' be reduced by Rs. 100.”
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(Need to assist the Ayurvedic system
ot medicine (3) ]

“That the demand under the head
‘Ministry of Health and Family Plan-
ning’ be reduced by Ris. 100.”

[Desirability of accelerating the gche-
mes for provision of drinking water
in rural areas (4) ]

‘That the demand under the head
‘Ministry of Health and Family Plan-
ning’ be reduced by Ris. 100.”

[Need to set up Medical Collegey; and
make adequate provision for doc-
tors in rural areas (5) ]

“That the demand under the head
‘Ministry of Health and Family Plan-
ning’ be reduced by Ry:. 100.”

[Desirability of establishing an All
India Institute for the development
of Ayurvedic system of medicine
81

Shri Bade (Khargaone): 1 beg to
move: .

“That the demand under the head
‘Ministry of Health and Family Plan-
ning’ be reduced by Ry 100.”

[Need to open more CHS Ayurvedic
dispensariq: in the Capital. (7) ]

“That the demand under the head
‘Ministry of Health and Family Plan-
ning’ be reduced by Ris. 100.”

[Need to provide adequate staff and
medicines in the CHS Ayurvedic
dispensaries in Delhi. (8) ).

“That the demand under the head
Ministry of Health and Family Plan-
ning’ be reduced by Rr. 100.”

[Need to provide adequate facilities
to the staff employed in CHS Ayur-
vedic dispensaries az being provid-
ed in alonathic dispensaries. (9)]

‘“That the demand under the head
‘Ministry of Health and Family Plan-
ning’ be reduced by R:. 100.”
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[Need to provide residential accom-
modation to the Physicians and
vther staff employed in the CHS
Ayurvedic dispensariq: near their
place of duty. (10) ]

“That the demand under the head
‘Ministry of Health and Family Plan-
ning’ be reduced by Ris. 100.”

[Need to promote the Ayurvedic
and Unani Systems of medicine.
an

Mr. Deputy-Speaker: The cut mo-
tions are also bfeore the House,

Dr., Melkote (Hyderabad): Sir, Dr.
C. B, Singh has spoken about many
thing: and instead of taking time
over them again, I wish to say that I
entirely subscribe to whatever re-
marks he hag made. Water-supply is
very important in the people's life.
After nearly 20 years of independen-
ce, even today in the rural sector and
in many urban sectors also, we have
not been able to supply good potable
drinking water,  particularly to the
Harijan sector of the pouplation.
Government, of course. does not
recognise any caste distinctions and
they are doing their very best. But
in spite of this, we have not been
able to give them adequate quanti-
tiey: of water. T read yesterday in the
papers that for lack of water supply.
people in many towns were holding
up the trains to take water. This is a
very serious situation and something
has got to be done immediately
to overcome this difficulty. In 1969,
we will be celebrating the centenary
of Mahatma Gandhi, by which time
we would have been independent for
22 yeary. Even then if we are not
able to supply the Harijans with ade-
quate quantities of water. it gpeaks
something wrong and bad of our
planning itself. By then we would be
in the middle of the fourth plan and
1 hope at least by that time every-
bodv would have adequate quantities
wf water.

Coming to family planning, I am
aware the Health Hinistry have been
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and are doi.g their very best. During
the past 10 or 15 years infectiow:
diseases like malaria, cholera, typhoid
and many other diseases have been
greatly overcome. We do not hear
epidemics of these disease:. Natur-
ally, therefore, life span has gone up
and population has been increasing.
Death has been overcome to a large
extent and the birth-rate has gone
up. This is creating numerow; pro-
blemg in the country. By recent
trends and developments in family
planning devices, we expect to con-
trol the birth rate g good deal. I hope
the citizens of the country would
cooperate with the government in
this regard. It is said that people in
the rural seclor are not cooperating.
I have visited a number of places and
I find that amongst the labour sec-
tions, the ladies are willing to take to
family planning, but it is the men
folk who are coming in the way. We
on our side, from the labour unions,
offer our fulle$t cooperation to the
health department and we request
the health department also to coope-
rate with the different wunions in
different places, so that this may be-
come a succes:,

There is the All-India Institute ot
Medical Sciences, of which I was a
member a few years back. We have
spent Rs. 10 crores to Rs. 12 crores in
establishing this institute. This is
something like a wuniversity. Every
year they are taking 50 student: and
there are numerous post-graduate
research workers, numbering about
200. It is one of the premier institu-
tions in the country. It has taken 10
years to establish it; still it is not
complete. They are pleading for
more money. I only hope until today
there has not been any cut in the
sum allotted for thi: and if there is a
cut, it should be restored and more
money should be given to it.

With regard to the Al] India Insti-
tute of Medical Research of which I
happen to be a member, I ghould say
with pride that the work they have
turned out in the past 5 or 6 years has
been good. They have been doing a
good amount of research work. So
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far they were getting Rs 1.60 crores.
Whether it is peace time or war time,
soldier and science o together;
people and science go together. In
this, modern research plays a very
important part. I understand that
nearly Rs. 60 lakhs have been curtai-
led for research this year. It is a very
serious matter, If there is to be a
cut, it should be elsewhere and not
in research. I hope the cut will be
restored and more money will be
given to them, so they will be able to
give a guod account of themselves.

Coming to avurveda, for the past
20 years 1 have been speaking and
speaking about it, and saying that it
should be given the necessary en-
couragement_After 20 years if we look
back and see what has been done in
ayurveda, it is a very sorry tale to
tell. Recently I had been to Varanasi
and saw the research institute for
ayurveda in the Banarag Hindu Uni-
versity. In the course of the three
vean, since it was set up, it is giving
an exceedingly good account of itself.
1 read the speech of the Health
Minister there for the three years. It
is very encouraging. It is along
those lines that ayurveda has to be
developed if it is to give a good ac-
count of itself. If ayurveda is good,
why -hould it be good only for people
in the villages? Why should it not be
good for people in the cities? If it is
good for us in the cities, why should
it not be good for people in the whole
world? If it is good, it has to be given

the necessary encouragement. If
it is bad. let it be (lven
up once and for all. Why should

we allow a lot of money to go down
the drain? After this is acertained
that it is good, plenty of money has
got to be given to it. A certain amount
of money has been earmarked for
ayurveda, but there has been a short-
fal] in the expenditure. I do not know
why. 1 feel plenty of money should
be given within the next 5 or 10
vears. We should be in a position to
sake a decision once for all whether
we arc going to encourge ayurveda
and if so, it should be not merely good
for ourselves, but for every one in the
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world and therefore, it should come
to the forefront. When this  post-
graduate research centre in Varanasi
was started, they promised that they
would give the M.D. degree. There
is one candidate who has parsed
M.B.BS. who is doing research here.
The Health Survey Planning Com-
mittee under the chairmanship of
Dr. Lakshmanaswami Mudaliar re-
commended that thoge students who
have got a degree from the university
who take up this poat-graduate study
in ayurveda should be given M.D.
That was the recommendation of that
committee, of which I was also a
member. Now I understand they are
golng to give some other name to the
whole affair. If there can be an M.A.
in English, Economics and so on, I
do not see why there should not be
an M.D, in ayurveda. If the Indian
Medical Council comes in the way
and says that M.D. would be mistaken
then I ask, why not the medical men
add the words “M.D. in Modern
Medicine”? Why should this ano-
maly exist? I hope the minister will
not succumb to any such pressure in
this regard.

Again, the amount of remuneration
that is being given to post-graduates
in ayurveda are not of the same level
as is given for post-graduate work
and fellowship in other univerrities
‘or in the same university. The stu-
dentg are feeling sorely about this
distinction. They feel like going on
strike. Is this the way to treat stu-
deny: who after taking a degree
from a university come into this ins-
titution for post-graduate work? This
kind of treatment will put back
ayurveda instead of cncouragmg it.
I hope the Minister will not succumb
to any such pressure and will do
ader1ite justice to ayurveda,

In the Indian Council of Medical
Rasearch, 3 decision .was taken and
n sub-committce was set up to go in-
to the question of ayurveda as well
as Yoga. If I know g little of both
these things, T should say that it in-
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volves application of fundamental
physical problems. The propertieg of
physica] matter have not changed
during the millennia. Whatever lan-
guage might have have been used, they
have got 3 definite purpose, a deflnite
meanir.g and a definite scope. Put-
ting up a probe into the brain and
investigating is not yogo at all
You have got to understand the
science behind it. Many people who
are doing some cxperiments in this
do not study Ayurveda and they do
not understand the science behind it.
Though they define some useful drugs
their investigation has not been done
from Ayurvedic point of view. They
must understand the science behind
it and make experiments on Ayur-
vedic lines.

In this connection, I would like to
point out that in the Banaras Hindu
University they are doing good re-
search work in Ayurveda. They have
found out an ancient method of cur-
ing fistula. They put a thread into the
fistuly and tie it up. In the course
of three weeks the whole thing gets
healed up and the patient during this
period is alio not bed-ridden. It has
succeeded very well, There is no
surgery; there is no cutting ang the
patient is free after a period of three
wecks. Such experiments which are
being conducted there must be given
encouragement by the Health Minis-
try. 1 hope the Health Ministry will
rive greater consideration to this and
alse give more money to them  for
conducting such experiments.

T have been closely watching the
development and trends in thig dire-
ction in the whole country. A number
ot Medical Colleges have been opened
and a greater number of students i
also being admitted. The work is
being done by the Ministry and the
Dircctorate is exceedingly good. It
is not a question of time. 20 years
are nothing before the country. The
planning is extremely good. But the
country i vast and the health prob-
lems facing the country are also very
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great. While keeping this in view,
the work which this Ministry is doing

is extremely good and ] commend the
Demands of the Ministry to the

House.
Shri Dinen Bbattacharya (Seram-
pore): Mr. Deputy-Speaker, Sir, I

want to take this opportunity to ex-
press certain feelings which are pre-
vailing in the country about the
health aspect and the performance of
the Government in respect of health

diti in the try. The gene-
ral feeling is that even after 19 years
of Congress Rule the general condi-
tion of health of our country is get-
ting wrose.

Sometime back a survey was under-
taken in Calcutta of primary schools
and there it was found that more
than 70% of the students were suffer-
ing from malnutrition. Most of these
students were fot getting proper food
which they should get. So in respect
of the health of the children of our
country the Government is not taking
any serious action. They assured
some time back that they would try
to supply free tiffin to the school
children. In my p'ace 1 have seen
that the children of the solvent class
who can pay get tifin in the schools
and the boys of poor people do not
get anything because their parents
cannot pay. This is the action taken
by the Government in respect of
health of our children.

Then, coming to the conditions of
the hospitals, something has been said
here. 7 can tell from my own ex-
perience that in my place in Seram-
pore, which iz a sub-divisional town.
there is a hospital. It is running
from British dave and the condition
is same as it exsted thirty years
back. There. the picture that has
been given here hy Dr. Mishra that
the dogs enter the nhosvital and take
away the food that are keot for the
patients can be seen if anybodv visits
Serampore hospital: it i; very near
Calcutta. Such is the condition there.
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1 have seen in my district, Hooghly,
that ‘there are some hospitals in the
viliages but no Doctors. Complaints
have been made several times about
this, but the Government takes the
plea that they are not getting suffi-
cient number of Doctors to go and
serve in the villuges. But, if you ask
any Doctor, whether he is prepared
to go to a village and serve the peo-
ple there. he will say that he is
always ready to go to a village if
the Government creates such condi-
tions as to stay in the villages. After
19 years of rule, the Government
could not make some minimum pro-
visions for these Doctors whom they
want to go and serve the people in
the villages. I do not know what
use is there 1n speaking all these
things because these questions have
been raised several times here but
nothing has happened.

In the Report it is mentioned that
malaria has been eradicated. 1 do
not know to what extent the credit
must go to the action on the part of
Government. There are some diseases
which can be prevented, but the
Government {s not at all serious.
Today morning there was a question
and I put a Supplementary Question
also. If the Minister wants to contra-
dict me, I am ready to corroborate
it from newspaper cuttings and from
other facts that there iy shortage of
lymph for the small-pox. Even after

repeated requests. the Government
says that they have no stocks, But,
here the Central Minister says that

there is no shortage. Whom are we
to belicve? 'n the meantime, the
small-pox is spreading in an epidemic
form in Calcutta and its suburbs and
also in the villages. The same is the
case in respect of Cholera. Cholera
inoculation could not be given be-
cause of the preventive medicines.
There is shortage of these preventive
medicines. Who is responsible for the
supply of these medicines? | make
the Central Government responsible
for it, because if they do ot supply
the State Governments cannot have
these things. Then, in respect of
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prevention of filaria, nothing has yet
been done. There is only one hos-
pital in Calcutta, the Tropical Medi-
ca] Institute where the filaria patients
are treated. For the whole area there
is practically one hospital and this
cannot be sufficient to treat all the
patients. There 1s so much crowd
and so much rush that it is not
possible for the patients to get the
treatment there; they have to stand
in queue for a long time and get
themselves treated. Filaria is such a
disease and it is spreading in such
dimensions in Calcutta, something
must be done immediately, especially
in these industrial belts.

Then I will come to another im-
portant aspect, which comes under
the Health Ministry and that is water.
Even where there is water, there is
every chance of pollution. In Cal-
cutta even small snakes were found
in the water pipes and worms too.
The effluent from the factories on
both sides of Hooghly river, which is
the main source of water for the
Calcutta people and in surrounding
areas has not yet been stopped. So
there is every chance of pollution.
Secondly, even though there is re-
source of water, there are places
where there are no water works. In
Midnapore and Jhargram more than
20,000 people are there and it was
assured by the Government that
where there is more than 20,000
population they will undertake to
construct water works for the supply
of sweet water. In Jhargram it has
not yet been done. In this way there
are many places I know where, in
spite of the requisite number of popu-
lation for which a modern water
works is to be installed, it has not
been done.

In this way, Sir, the rural areas
are still the worst affected. This is
not only the case with West Bengal.
Reference "has been made just now
by Dr. Melkote to the fact that due
to scarcity of water the people in a
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particular locality rush to stop trains
so that from the engines they can get
some water. Only day before yester-
day there was a news item in the
paper that this was the situation in
Hyderabad. That in Hyderabad when
trains pass through that area people
rush to get some water from the
engines. ] have seen it with my own
eyes in the Hardwar area, hundreds
of people came to the railway line to
get some water from the railway
engines. There was no arrangement
for giving drinking water to the peo-
ple.

Shri D. C. Sharma: (Gurdaspur):
In Hardwar there is the Ganges!

Shri Dinen Bhattacharya: The peo-
ple want pure water to drink. There
was no pure drinking water at that
time in the Ganges at Hardwar.

In the villages, in Bihar, in the
Tribal Development Blocks, though
many things have been said, so many
reports have come and so many
committees have been set up to go
into the conditions of the tribal peo-
ple and the adivasis, I know there
are some places like the Mosaboni
T.D. Block, the Tonto T.D. Block,
the Kuchay T. D. Block. the Band-
goan T. D. Block and others, where
the people have to go three or four
miles to get a bucket of water. Same
is the situation in the West Bengal
villages also. There are so many
places where there should be at least
a tubewell. But evep after so many
representations the people do not get
it. Wherever they get, the panchayats
have to contribute something. Still
the same old system continues, that
if you contribute something you will
get a tubewell. Is this the welfare
State? I do not know. In their
bulky reports many pages have been
covered to show that much achieve-
ment has been done by the Health
Ministry to arrange for the supply of
drinking water to the rura] popula~
tion. T will only say that even the
fringe of the problem has not yet
been touched by the Government.
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15.38 hrs.

[SHRI SHAM LAL SARA¥ in the Chairl’

I will refer only to two or three
aspects more. In Calcutta there is
the CM.P.O. 1 know they have
brought out so many plans. I have
seen in the report an item about co-
ordination, between municipalities and
corporations. I do not know what
purpose will be served by the Cal-
cutta Metropqlitan Organisation and
when they will supply and arrange
water works and provide sanitary
arr ts. In the time they
are bringing out report after report.
1 do not know who is going to imple-
ment those reports and carry out

their recommendations.  Therefore,
the people of Calcutta have been
tired of this C.M.P.O. Something

must immediately be done regarding
supply of water to areas in Calcutta
and Greater Galcutta for which the
C.M.P.O. has undertaken responsibi-
lity. Something must also be done to
provide the necessary sewerage sys-
tem etc., so that the pressure on the
municipalities and the corporation
may be to a certain extent lessened
and they may devote their attention
to take care of the people in other
respects. \

I will refer to only one more thing,
over which there is a great amount
of agitation in Calcutta and its sub-
urbs, as that also comes under this
Ministry of Health. I am referring
to the discrimination that is made by
the Ministry of Health in respect of
Central Government employees post-
ed or stationed in Calcutta but resid-
ing in the suburbs. If ] am an
employee of the Central Government
serving in any Central Government
office in Calcutta and if I reside in
Calcutta itself, I get the benefit of
going to any registered doctor and
getting any prescription from him be-
cause both the fees for the registered
doctor and the cost of the prescrip-
tion will be reimbursed to me. But,
if I work in a Central Government
Office in Calcutta and I reside in a
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suburb, I do not have the privilege
to go to any registered doctor. I
have to go either to a District Sur-
geon or a Sub-Divisional Surgeon. I
do not have the option to choose my
doctor and to get a prescription from
him, because in that case | will not
get the cost of the medicines and the
fees paid to the doctor. Why is
there this discrimination? I have
already drawn the attention of the
Minister of Health to this aspect. I
have requested her that this discrimi-
nation must be removed. 1 know the
Minister will say that she is not
responsible, the Government of West
Bengal is responsible. She has to
direct the Government of West Ben-
gal to remove this discrimination. If
she wants to stop this facility that
is enjoyed by such people residing
in Calcutta, then some new problems
will be created, some new agitations
will be there. She should not, there-
fore, stop this facility which they
have been enjoying for quite a long
time now. It is better to extend
this facility to the other people, peo-
ple residing in the suburbs, who
have been deprived of this facility.
This is my request. Do not create
new problems. When you cannot
solve any problem, at least do not
create any new problem. That is my
request and I hope the Minister of
Health will look into it.

it oamiw Wy (W)
arafa wgvam, g A & e fafah
*t g T oW g fe g W
o wror faear & aw ag wwor W &
fiox o & ag Wy vt § 6 gATq
WA S WRfey agE 97 Tgar
¥ o fir frdfy anew 9 @ wifgd |
w aw 6 obw W ) e § e
ot agE W Ay 7 wvew &1
ot o s wred ¥ wEeTEr d
vy #Y oY ry & a ot & 1 Fyfaer avee
Hafafra & at F wrw aw wTH
oy AT & Afer AR EE A g
forr w1t ®@T MfEy a1 I/ WAy
o it fay Iy & 1 qEEr vy T ot
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Dr, P. Srinivasan (Madras North):
Mr. Chairman, Sir, I must thank you
for giving me an opportunity to speak
on the Demands of the Health Minis-
try.

I must congratulate the Health
Minister on the achievements of the
Malaria Eradication Programme
which is something probably unique
in the history of India. In that
connection I would like to point out
that while malaria has been eradi-
cated, his cousin-brother filariasis has
been ten tinmies on the increase. I am
told that there is a National Filaria
Scheme, but I want that it should be
a National Filariasis Eradication
Scheme; if it could be taken up at
that level, then, if not today, at least
after some time that would give some
results, and the Ministry could be
congratulated then, if not by Srini-
vasan by at least his successors who
come to this Parliament.

As regards medical colleges, I
must congratulate the Ministry for
having given us 87 medical colleges.

An Hon, Member: It is 80 now.

Dr. P. Srinivasan: Of course, the
report gives the number as 87. But
if the number is actually 90, then 7
must thank the Ministry for that.
In the Fourth Plan, there is the pro-
posal for the estshlishment of 30
new medical colleges in-luding five
regiona] colleges. 1 shall come to
the question of the regional colleges
a little later.

As regards family planning, the
whole House has approved of it ex-
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cept perhaps my revered friend
Swami Rameshwaranand who may
not agree with us. But 1 would like
to remind the Swamiji that all of us
here are not Swamijis; we are all
grihasthas belonging to the materia-
listic world. So, family planning has
become the sheet-anchor of the whole
of India. Even in the President's
Address to Parliament, family plann-
ing has figured prominently. Our
beloved Prime Minister Shrimati
Indira Gandhi speaks fervently about
that and the Health Minister and the
Health Ministry also are tackling it
at the highest level.

Knowing as I do about family
planning, 1 would like to point out
that there are certain conventional
methods of family planning. But
which is the one that we are going to
adopt? Probably, sterilisation for a
man or for a woman will be the idea!.
But is it practicable in the longer con-
text? Therefore it is, 1 think, and
rightly so, that the loop or the IUCD
has been accepted. After the IUCD
has been introduced I would like to
know whether it has ever been seen
by the so-called rural population who
form about 80 per cent of our total
population. In this connection, 1|
would like to read out a few lines
from an article in the A.I.C.C. Eco-
nomic Review in which no less a
person than Prof. Galbraith, a former
Ambassador of the US.A. in India
has this to say. The article says:

“As regards population con-
trol, Professor Galbraith recently
made a speech in Harvard in
which he said that there is
nothing wrong with India’s popu-
lation control programme except
that it has to be taken out of the
hands of those who can talk
about it and placed in the hands
of those who can do something
about it.”

That is what Prof. Galbraith has to
say. The article further goes on to
say: .

“The 320 districts of India are
divided into 35400 development
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[Dr. P. Srinivasan]

blocks; if we add the urban areas
we have to deal with roughly
6000 units; if we can organise
only 100 insertions of the IUCD
loops per month per unit (which
is entirely acceptable to our rural
as well as urban population),
then we can do 1200 per year
per unit or 6000 per unitin 5
years, i.e. a total of 36 million
which is about 40 per cent of our
adult women population who are
child-bearing women. It has been
calculated by the U.N. team of
experts who  recently visited
India that if we can accomplish
this in 5 years (and it is entire-
ly feasible) we can reduce the
rate of growth in population by
8 million per year. Then only
the problem of food production
will assume manageable propor-
tions.

To do this job we need 6000
mobile motor vans fitted both as
an ordinary dispensary and for
the TUCD work and the service
should be taken unobtrusively to
the doors of our women from
village to village and should be
made free from all fuss and
bother and should cost them not
a paisa. With each vehicle we
need a team consisting of two
graduate doctors (one woman
and one man) ”

—1 shall come to the need for one

woman doctor later on—

“....two trained nurses, and
four wcmen social workers. We
have in India 75000 medical gra-
duates and we produce every
year 2000 women graduates and
4000 men graduates; we require
only 2 years crop. It is no prob-
lem to gather together these
teams if we are prepared to pay
reasonable salaries.”.

You will kindly mark that the sala-

ries are also important.

“This is not a health problem;
this is a problem of organisatior.

10913

There iz no reason why this vital
job of far-reaching significance
which will very largely deter-
mine our survival as a free demo-
cracy should be treated as a
little appendage to a Health
Ministry which is already over-
hurdencd with the responsibitity
of looking after the medical arnd
rublic health problems of this
vast country with a population of
470 millions. The subject cf
ropula‘ion  control requives a
whole time Ministry and a Minis-
fer who is one of our ablest ad-
ministrators and a man of excp-
tional ability and drive.”.

Shrimati Renuka Ray: Why only
‘a man'?

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandaran): ‘Man® includes
‘woman’ also.

Dr. P. Srinivasan: If I may be per-
mitted to mention something persanal.
before I came to attenq the budget
session of Parliament, I had written
a personal letter to the Prime Minis-
ter, with a copy of it to the Health
Minister in which I had pleaded that
with all our eloquence and all our
three Five Year Plans we had failed
miserably. Two parallel lines will
never meet. The food problem is
always acute.

Shri D. C. Sharma: How many
children has my hon. friend produced
during these three Five Year Plans?

Dr. P, Srinivasan: 1 can easily
answer my hon. friend Shri D. C.
Sharma

Mr. Chairman: The hon. Member's
time is fleeting.

Dr. P. Srinivasan: 1 am coming to
the subject proper.

During one of our talks, I suggest.ed
to the Health Minister that the admiz-
sions to the medical colleges should be
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at least 50 per cent of girls, because
the girls would be more useful and
more effective in the context of the
IUCD. The House knows this, I am
sure. and the House would surely
agree with me when I say that no
woman will ever go to a man for the
introduction of the IUCD.

Therefore, my submission is that if
more women are given admissions to
the medical colleges, and if they could
be trained and given facilities and al)
opportunities, and if a guarantee coulg
also be taken from them that they will
serve the rural population for five
years, then we could solve the knotty
problem of food shortage and equally
the problem of family explosion which
is going to cost us much.

I shall now pass on to another point.

Mr, Chairman: That should be the
hon. Member’s last point and then he
should conclude.

Dr. P. Srinivasan: I would request
you to kindly give me some more
time.

Mr. Chairman: 1 am sorry that is
not possible. There are a number of
other hon. Members waiting.

Dr. P. Srinivasan: I have just com-
pleted one subject, and I am now
passing on to the next subject.

Mr, Chairman: He can take

minute more and then conclude.

one

Dr. l’ Srinlvlun. As regards post-
8r 1 tion centres, it
has been stated that there is a pro-
posal to start five or six colleges all
over India, Madras is fortunately
one among them where 200 acres of
land have been acquired near Adyar
and given by the Madras Govern-
ment; it is up to the Central Govern-
ment to give all the aid to them to
start a regional post-graduate medica!
education scheme which will solve the
problem of medical education.
Though we have 90 medical colleges
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today, there are many colleges where
we do not have efficient men to teach
the students about the purpose of
medicine, surgery and midwifery.
That is what Dr. Chandrabhan Singh
has rightly said and I would like to
emphasise it.

The last point. I am a member who
comes from Madras City. In 1962, I
raised this point about how even in
an urban city like Madras you cannot
get drinking water at the tai] end, 1
Yelong to that tail end where I cannot
get g pot of drinking water. Even
today, in 1966, I do not get the Cor-
poration flltered water; I can have
only well water. That is my fate. I
do not grumble because my consti-
tuents are also taking water, and as
the humble representative of the dumh
millions, I share that difficulty.

Look at the position of other rural
populations, where, as some of my
colleagues have rightly sald, men and
cattle drink the same water. After 1§
years of independence, is this the
achievement? Is this the achievent of

hi t of Gover t? Ig this the
achievement of the Health Ministry?
1 am afraid this is cutting a sorry
figure. 1 request that the Planning
Commission, rather the whole Cabinet,
should do some thinking on this and
give that precious water which we
need, ‘Men never knew what water
is worth till taught by pain'—that was
Byron. That precious water for which
people are yearning, the dumb mil-
lions, either in the rural or urban
areas, should be given to them. Then
they can get rid of bowel diseases like
typhoid, enteric, colitis, dysentry. For
this, they will be grateful to the
Health Minister and the Central
Government.

a
™

ﬁtimm%lﬁi
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[Shri Shinkre]

8hri Shinkre: In the first place, 1
want to submit that the time allotted
for the demands of the Ministry of
Health and Family Planning is very
inadequate. The magnitude of the
problem both regarding health and
family planning is such that even a
ten hours debate would not be suffi-
cient and adequate to discuss all the
important aspects of this problem.
Therefore, I would submit most res-
pectfully, and I would plead before
you, to seck the sense of the House to
see whether the House would like
to extend it by a few hours, I know
we are very much in arrears regard-
ing so many demands, but still let us
discuss these demands which have al-
ready come on the calendar properly,
and leave the remaining ones which
have not appeared or will not be
appearing on the calendar or will be
guillotined.

Mr. Chairman: Let him take care
of his time.

Shri Shinkre: To begin with, this
year’s report is fairly decent and good,
and I am glad the Ministry has tried
to cover as many points and as many
problems as possible and given very
valuable data regarding all such pro-
blems. But I feel that if some more
careful revision had taken place, some
of the minor mistakes would have
been definitely avoided and averted.

At page 140, on the last two lines,
it is mentioned:

“The next meeting of the Cen-
tral Council of Local Self-Govern-
ment is proposed to be held some
time in January, 1966.”

The Ministry ought to know that this
report would be circulated some time
in March, 1866, Under the circums-
tances, this statement of something
which took place .or may have taken
place two months earlier has no justi-
fication in this report. That is to say.
some little careful correction would
have definitely averted this sort of
slipshods.

Golug through the report, it is true
that from page 58 onwards there is a

APRIL 14, 1966

D.G. 1966-67 . 10920

chapter on indigenous systems of
medicine, but broadly speaking, I want
to submit that the treatment given to
these indigenous systems is very much
stepmotherly, because, according to
the admission of the report itself, out
of the plan allocation of Rs. 1 crore
for the Third Plan, they have spent
only Rs. 56 lakhs during the first four
years, and they intenq spending the
remaining Rs. 44 lakhs in this last
year of the plan. This sort of hap-
hazard manner of spending the plan
allocation itself either shows a gross
neglect of the problem, or an impro-
per co-ordination of the planning
itself.

Dr, M. S. Aney (Nagpur): Both.

Shri Shinkre: It may be both, but
I want to say that it is more
the neglect that plays here its
parl. Otherwise I do not under-
stand why, after our late Prime
Minister Nehru laid the founda-
tion stone in 1962 of the Institute of
History of Medicine that the Hamdard
National Foundation of Delhi wanted
to start here. four years have lapsed
before this Ministry could see to it
that some land is allocated to this
institution. And the lang that they
require is only 100 acres, I do not
think in the surrounding or neigh-
bouring places of Delhi, there is short-
age of such land that can be allocated
to 1bis institution to come into being.
So, this long lapse of four years makes
or compels me to say that there has
been or there is some sort of step-
motherly treatment on the part of
this Ministry regarding the indigenous
systems of medicine.

The other thing in this connection
that I want to refer to is what my hon.
friend Dr. Mishra had passingly re-
ferred to, It is regarding the Unani
colleges. I want to know from the
Ministry how many colleges they have
been able to add to the Unani system
of medicine ever since independence,
and how many which existed at the
time of independence have disappear-
ed in part or in whole.
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The other point that I want to cover
within the short time at my disposal
is that something should be done re-
garding these indigenous systems of
medicine to give them some incentive
and official recognition. Otherwise,
there will not be enough people com-
ing up. I would suggest that in the
service cadres of CGHS also Ayurve-
dic medical professionals or medically
qualificq men should be given a
chance, a certain quota together with
the qualified personel of the Allopath
system, so that people would feel a
definite incentive and would go in
increased numbers for the indigenous
systems of medicine,

There is no doubt about the great

development that these indigenous
systems of medicine had in our coun-
try in the past ages. Especially,

speaking of medicine as such, one can-
not deny that they hag seen big
heights, and there is no point now in
lessening the importance of the indi-
genous systems of medicine and only
attaching added importance to the
western system of medicine, because
there are so many problems of this
country, especially in the region of
health and family planning, that we
might not be in a position to tackle
them through this western system of
medicine  which requires  huge
resources which the country may not
be in a position easily to lay hands on.

1 think that several importance
discases have not deserved the neces-
sary attention on the part of the
Ministry.

Mr. Chairman: His time is up. 1
will give him two more minutes.

Shri Shinkre: One important disease
that is increasingly proving one of the
greatest killers, and most treacherous
killers, of mankind nowdays is cancer,
and regarding this disease I gqo not
see much that the Ministry has been
doing. It is true they have referred
in the report that in the Safdarjung
Hospital there are about 60 beds for
cancer, but that is not enough, and I
would submit most respectfully that
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every metropolitan town of our coun-
try must be provided with one cancer
institute of the type of the Tata Mcmo-
rial Institute, so‘that proper research
facilities as well as medical attention
are available to these patients, be-
cause cancer patients are such that if
the disease is not detected in good
time, they mostly become fatal cases,
and we know very well how soon
cancer develops to a stage where no
cure is normally possible.

This time factor is so important that
one doeg not know what to say and
what not to say.

Mr. Chairman: The hon. Member
may mention this and this should be
done.

Shri Shinkre: Anyway, I would
also submit to the hon. Health Minister
that the time hag come to think of
some sort of compulsion regarding
medical facilities in rural areas and
endorsing the idea partially advanced
by one of the hon. Members, namely
that admission to our medical colleg-
es should be subject to a bond signed
by every student that after graduation
he woulg spend at least five years in
rural areas, and the Government
should see to it that these people who
go to the rural areas, who work as
medical men, are given proper ame-
nities besides hospitals and such other
centres where they could employ their
talentg usefully.

Another two minutes?
Mr. Chairman: No.
Shri Shinkre: Thank you.
st ewswr€ (fawroaa)
g JEF N e 1w e
afew
wawafe wfveg : @1 1 fasm
Shri A. N. Vidyalankar (Hoshiar-
pur): 1 do not want to be too criti-
cal and uncharitable or unchivalrous

to the lady Health Minister by criti-
cising too much or confining my
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observations to the negative side of the
Ministry’s work. I have all the
appreciation for the positive achi-
evements of the Ministry. Because
of the shortage of time, I will
confine my observations only to the
negative side and to what has not been
achieved. Health and education are
two fields that are most necessary to
develop if we want our country to
reconstruct and regenerate itself, So
far as the health conditions are con-
cerned, what is the perspective? What
is the overall picture before us? Au
hon. friends have stated, we have so
far laid more emphasis, I would say
the most emphasis, on the curative
side of the task. The preventive side
has remained entirely neglected.
Many of us had expected that our
Health Minister who has a passion for
service and had closely worked with
Mabatma Gandhi knows how Gandhi-
ji was decply concerned gbout the
preventive aspect of health, especially
rural health. We had expected that
she would be able to infuse her en-
thusiasm and her passion for service
into the other members of the Minis-
try. 1 find that the dynamism which
is expected of this Ministry is so far
lacking. It goes op with the routine
and real enthusiasm and fervour are
lacking. Many hon, Memben; refer-
red to lack of sanitation, water shor-
tage, pure water not being available,
food adulteration and other matters.
For instance, we thought that in the
rural arcas the problem of removal of
garbage and nightsoil would be solved;
we have not been able to solve these
problems even in the cities. When the
Jamuna water is supplied for garden-
ing purposes, we find most foul sme!l
coming out; the drains are emptying
into the Jamuna river and that pollut-

ed water is being distributed that
emits foul smell. The filth is drained
into the Jamuna. Many of us have

that cxperience daily. If you go to the
hotels and restaurants, you see the
insanitary conditions prevailing there.
T do not know whether it is not the
duty of the inspectors and officers to

sve to all these things. The health and
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education people perhaps do not real-
ise or appreciate the harm that is done
by the contaminated food served in the
shops with the flies. Nobody looks
into that, These shops are dirty and
foul. These are elementary needs.
These conditions will never be tole-
rated in any civilised country. In our
country these things are being tole-
rated. We claim that there is g Heal-
th Ministry, and we are trying to era-
dicate many diseases. But these dis-
eases are spreading. I think we are
not paying full attention to these mat-
ters.

Then, what is our attitude towards
Ayurved and Unani systems? The In-
dian Medical Association holds much
influence with our Ministry. The at-
titude of this Medical Association can
be judged from the speech that Dr.
Shivpuri, the President of the orga-
nication, recently made before the
members. He stated that the Ayurve-
dic system should be abolished; be-
causc it is an unscientific system, it
shou!d be altogether abolished. And
these persons who have no faith in the
indigenous system are practically di-
rectirg, guiding and controlling the
policy of the Ministry in respect of
Ayurveda and Unani systems. I am
not a blind admirer of Ayurveda or
Unani or any other indigenous sys-
tem of medicine. But I should think
that , person with a scientific attitude
will try to find out the truth and he
would approach the problem with a
sense of humility. But the observation
or the declaration that the system is
unscientific, that it is bogus and it
should be abolished altogether gives
me an impression that the persons who
made such remarks themselves lack-
ed scientific approach and attitude.
That statement cannot be expected
from any modern scientist. So, I think
this attitude should change.

I would suggest that there should
be some radical change in the attitude
of this Ministry, and I would also sug-
gest that p separate Ministry or at
least g separate gection in the Minis-
try should be created for Ayurvedic
and Unani systems. A separate sec-
tion should be created for dealing
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with matters and policies concerning
Ayurvedic, Unani and other indigen-
ous systems of medicine. They should
manage hospitals and arrange also for
the research in those systems, because
1 have lost faith in those who were
blind admirers of the allopathic sys-
tem and who just declare that the in-
digenous system was useless. I do
not expect that such people can take
carc. of the indigenous systems.

Now, let us judge the attitude of the
Ministry. In the fourth Five Year
Plan, we are opening 30 new medical
colleges, but so far as the Ayurvedic
colleges were concerned or the Unani
institutions were concerned, the entire
task has been left with the State Mi-
nistries.

Dr. M. S. Aney: The Ayurvedic Col-
lege of Allahabad University has been
destroyed.

Shri A..N, Vidyalankar: 1 know
what the conditions in the State Mi-
nistries are snd what influences work
there. I think this attitude should
change. My hon. friend Dr. Melkote
was referring to the M.D, degree in
Ayurvedic and other indigenous sys-
tems of medicine. I totally agree with
him. Why should there be such discri-
mination between one system and the
other? There should be absolutely
no difference between one system and
the other in this matter. I know that
the Health Minister knows very well
that Gandhiji was so much concerned
about the cheapest medicine reaching
the poorest person. He thought al-
ways in terms of the poorest person
in the street, and he directed Dr. Sa-
tish Chandra Dasgupta to compile a
dictionary of such medicines that the
poorest people could use at home, and
as to how these cheap medicines could
be made easily available to them. Shri
Dasgupta prepared a book under the
guidance of Gandhiji. Mucn work
should be done on this line. But what
is the Ministry doing in that direc-
tion? The cheapest medicine rould be
made available to the average person.
Nothing is being done. Most uf the so-
called medical men—I say so because
1 have seen what unsciendifie attitude
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they have adopted—just think that
these indigenous systems are of little
use. They only ridicule them and scoff
at themn. This attitude should change,
and 1 hope that the hon. Minister
would take care of this and that she
would work in the same spirit as
Gandhiji wanted, for the reconstruc-
tion of our country,

Shri D. C. Sharma: I would like to
know who Dr. Shivpuri is, who made
that outrageous statcment.

Mr. Chairman: Who is this Dr. Shiv-
puri?

Shri A. N. Vidyalankar: He presides
over the Indian Medical Council.

Dr, Chandrabhan Singh: 1t is wrong
information. He is not the President
of the Indian Medical Council. It is
entirely wrong information.

Dr. Sushila Nayar: If any individual
gives an opinion, how are we concern-
ed with it? How are we responsible
for an individual's opinion?

Mr, Chalrman: Shrimati Akkamma

Devi.

Shrimati Akkamma Devi (Nilgiris):
Si, 1 congratulate the Minister for the
successful implementation of the
malaria eradication programme and
also small-pox eradication programme,
1 do hope that her practical approach
and her call to the people of Delhi,
when she inaugurated the family
planning week, for a five year holiday
from babies, would be implemented
leading to a happy India.

The other day, inaugurating the
two-duy conference of State Chief
Ministers and Agriculture Ministers,
our Prime Minister said: °

“Unless we achieve agricultural
production rapidly, control our
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[Shrimati Akkamma Devi]

population and thus achieve self-
sufficiency in the next few years,
we will have forfeited the right
to call ourselves a free country,
let alone a great country.”

However much we increase our pro-
duction without controlling the popu-
lation, we have to face repeated crises
in finding food for our teeming mil-
lions, Family planning which leua.
to welfare ol the family, is as impor-
tant as food production. By solving
the population problem through family
planning we will be solving the food
problem which leads to self-reliance
and self-sufficiency in food.

Our population has exploded. Ac-
cording to the latest information given
to us, I am quoting:

“India has only 2.2 per cent
of the world’s land, but as much
as 12.8 per cent of the population,
The population was 439 million in
1961 when the last ten-year cen-
sus was taken. Between 1951 and
1861, it went up by 78 million,
Population is going up at 2.5 per
cent a year. At this rate, it would
be 650 million in 1975-76 and 880
million in 1985-86.”

Dr, Chandrasekhar, Director of the
Indian Institute of Population Studies
held that the big spurt in pépulation
is responsible for the deteriorating
economic standard in India and India’s
population was expected to cross the
100 crore mark by the 2000’s, whereas
it had taken a 100 years for the world
population to become 100 crores by
1830 and another 100 years to cross the
200 crore mark.

I am glad our government has laun-
ched many schemes. A network of
family planning centres have been
started both in urban and rural areas.
Publicity and propaganda work has
been undertaken. Also, the latest IUCD
introduced in 1965 has produced good
results, helping about 541746 women.
But somgwhere something is wrong.
We have nov implemented our family
planning programme successfully. I do
understand it is a delicate problem
which Las to be handled with care
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and caution. 1f we want a happy and
self-reliant India, if we want to lovk
after the welfare of the women and
children, this must be implemented.

I would like to give a few sugges-
tions to implement the family plan-
ning programme. Firstly, there should
be tull co-operation between the offi-
cial and non-official workers, at all
levels right from the village to the
State level. The ratio between ofli-
cial and non-official workers should
be 1:2. Secondly, preference should be
given to women workers with experi-
ence, because women understand wo-
men better. They win the confidence
of women and they know how to handle
the problem with patience and success.
Thirdly, we should encourage volun-
tary institutiong which come forward
to take up this work., From the gov-
ernment, I find out of a total expendi-
ture of Rs. 1096.63 lakhs for 1965-
66 only ‘Rs. 92.39 lakhs has been given
as grant-in-aid to voluntary institu-
tions. Encouragement is very neces-
sary and incentives should be given to
institutions. Only then these institu-
tions will come forward to take up
family planning work.

Fourthly, as Dr. Srinivasan and other
hon. Members have suggested, just as
we have a certain percentage of seats
reserved for the weaker sections of our
population, I request the hon. Minister
to see that a certain percentage of
seats in the medical colleges are re-
served for girls alone, that too from
the villages. When they complete
their courses we Will be able to utilise
their services in the rural areas. They
will be able to handle the problem
carefully and help our family plan-
ning programme.

Another point is, we find from the
report that in so many States there
are hundreds of primary health cen-
tres without doctors. When such is
the position, I request the hon. Mi-
nister to see that auxiliary nurses and
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experienced midwives be trained in
this IUCD programme so that this
programme could be implemented dur-
ing their domicilliary visits.

While speaking about admissions to
medical colleges, I am just reminded
about the Emergency Expansion Pro-
gramme started during the Third Five
Year Plan. 1 am happy that about 30
new medical colleges are coming up
in the Fourth Plan period. This sche-
me is very useful I am happy to see
that it is being continued in the Fourth
Plan. From the Report I find that out
of 87 colleges—the hon. Minister just
now said that the number is 90—
about 60 have additional admission
facilities ranging from 100 to 200 and
the rest ranging from 50 to 100 stu-
dents. But the allocation to this ex-
pansion scheme is only Rs. 30 lakhs.
This is very inadequate. I request the
Minister 1o see that this amount is rais-
ed substantially to that all the 90 col-
leges in the country take up admis-
sions ranging from 200 and above. This
scheme is very useful. It not only helps
deserving students seeking admissi
to medical colleges, it will also help
to solve the problem of dearth of doc-
tors in the country.

Sir, in this limited time one does
not know which point to take up and
which to leave.

Mr. Chairman: She can pass on her
points to othcer hon. Members of her
party. .

Shrimati Akkamma Devi: I will
take up only one more point and that
is about water supply which is really
very important. The working group
has suggested an allocation of Rs. 30G
crores for rura] water supply schemes
and a similar allocation is provided in
the Plan for piped water supply to
scarcity areas. The Specral Investiga-
tion Divisions have also estimated an
outlay of Rs. 800 crores for rural piped
water supply in scarcity areas. But in
the Fourth Plan the allocation has been
brought down to only Rs. 371 crores.
Qut of this Rs. 246 crores is for urban
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and Rs. 125 crores for rural areas. Out
of this Rs. 125 crores for rural areas,
Rs. 45 crores is earmarked for well
construction programme, After all
these deductions are made, we have
only Rs. 80 crores for water supply
which is a necessity of life. You go
to villages, go to adivasi areas, go to
slum areas, you can see Women Wwith
empty pots in queues. In the adivasi
areas the surface of wells is green.
1t is really a problem in those areas.
Sir, I come from a hill station, We are
suffering from non-availability of
drinking water. The season has just
started. In Ootacamund we have no
drinking water. When this is the posi-
tion in hill gtations you can just ima-
gine the lot of people in other areas.
Other hon. Members have also refer-
red to the fact that for getting a cup
of drinking water people rush to rail-
way engines. My only request to the
Planning Minister is not to cut this
amount. Let him re-consider the
matter and give Rs. 600 crores for
water supply.

Sir, I have many more points. But
ag my time is up, I thank you for giv-
ing me this opportunity to speak on
these Demands.

17 hrs.
Mr. Chairman: Shri Mohan Swarc)

Shri 8. M. Banerjee (Kanpur): Is
the Minister likely to reply today?

Mr. Chairman: Not today.

st A W (feivir)
e TEET, TR FTHY " Wi
of@ fam & w9t § | arew
*1 qaww 7g 2 e st iy @ wx
Jq 7% N q0 a6 gw ¥ ANY, FEw
® W quEE @ | ) A
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[+t Higw exeT)

W &) 1961 A T wErEYy 439
fafaaw oY sifs 1971 ¥ 555 fafeam
g T A} 1981 ¥ 719 fafemw
& A | I a T FT gEEH

W 5 ogm W A el Y a9
W FH R g T A W
Y ST Ad Sy 77 & fF gewarn
Foomg W qE Y| g T T
FHY FT ATHAT FIAT 9T @I F | 44
AT FT HATEY 9T gAR O TF A
TR § | IR 0F @R & fog o
THET @ AW qY WY OF FTE FeE
I T gH Mfgd | I F qra ATg
FHTEE W gE0 avg J a7 wrew §
It oy w7 g 13 W@ 20 AR
g A wfgd

gamfe v - weer @ oW
AEEE T THW GAT AT OGHT 8,
JTHI AT T A T RF aRa L

140 FOF T gHA @9 fFan, gwd
T {225 05 W JET AT §
3418 M | g wa FAQ
sraTFaTa F fema & agg w9 41 )
& guwen § 5 g o 593 fag s
TAT @A ARy |
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o7 gg WY 3G fiF WY o7 segaren
¥ o §, qgt a9 vivg @ § WA A
AR TFT ITH AW q@ § X
T wT owRy § | Rewdw § @i
fewat ¥ uF mfesw frpamar ) 5@ &
g0 faeelt & segarel # g 971 WK
Famar @ av fr fead sgfaar s
qRUTHY T AGT GTAAT FAT Gl & |
17.03 hrs.

MR. DEPUTY-SPEAKER in the Chair.

1961 & 118. 5 wfafas 709 7=
Xy qey ¥ | & wuman § e oW
1966 ¥ ag d&qr HYT W7 ag 1§ it )
g TEA & qE TS #Y @ T4
WE g a1 7=6! 9 ¥ & IARY 3@ W
T AR § | W AT W9 w7 e
] G ¥ qPad s ey o

gut a1 ¢ 5 Adw woe A
HEOT AT 9T § | W9 A 31 A
A T @ &7 91y o ¥
AT AT & | WY TR A oF@n
T3 o foeor N swEr glaad
Ioerey EN 1

A, AER W R ¥
faefa®r & o% Fgawt aod & 1 TF
framm & “dew @ EENE fem”
TH GREE AR s X e
o7 | JE ¥ AR AT qEa A ¥ faa
F =w @ A | AR AfEw FgN o
e T | I | IR e
qr:

“There is much controversy
often about the place of the Ayur-
vedic and Yunani systems. There
can be no doubt that both these
ancient systems of India have an
honourable history and that they

had a great reputation. Most peo-
ple know also that even now they
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have some very effective remedies.
It would be wrong and absurd for
us to ignore this accumulation of
past knowledge und experience.
We should profit by them and not
consider them as something out-
side the scope of modern know-
ledge.”

W@y e g & r g fF e
faafay & oA% fra & ) WS
A A F JEET AN FT AG aw
ey 3, g HaTew S Haren St
&) Afq @y faega fw & . . .

=t awaTe fg : wF wgE W T
T T A &

o W e g AR A
fee g sw ¥ fermrgun &

“Instead today we have the

Central Hehlth Council’s Resolu-
tion.”

e @vF g ¥ gar @t
TWHT & g A ST § ) 9 g9
FET & ) e g § wg s 9%
SUSCLURCUE S L A B
@ wure & oY o fafer €6 & A€
T T WA T s gha,
cAtfas o1 g @ wRww g
T FHA | Tg UF 99 q9 T@ & Q
T X Feriaiy & 1 & s
§ o oot wgrew @z & A T
§ 5 ol AT gAE feeeww wm
o e #X 1 & ag § fE
%9 q@ W A N 2, A1 Forwar fa=md
# ¢ W T AR 0 qg W wee
aifq @ gnfagt w afq aoard o3

g IAY W A AT AAfaE
F §, o ghare # §, o deiniig
HEAR A AR E 1 FETS & o) A
ot g ¥ ya gzart gk i o IR
T A Y oy fE I faredy afraedt
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% W § foam g Qe ff wa
¢ ¥ | O g anR e & A

gt # afg 1 <@ 8, SN W, g
gt qwi N frewen § Sod g
gfew & ot ¢ Hfamae gaot &
w07 W HE W73 Frar ¥ AT SHE
T zfea ot § | TR mE A #
amfaat dady & s v AT E )
qg gEEAT qEH A I IT W
XY wg7 ¢, et ¥, wewwn , faewlt
taqr gt g §, IR E ) Wi O
&t g% & fwnfat 7w @ §
o ¥« difer g3 § | aw @ A
wifery gr3fm § 3w § X A
gfaar ff gt & 1 & aem g fin
d_am o el afs wg aw
WE & wag § a7 Jgt 97 oF w7
Fo g 8, & el § @ earfaa
N v a% 1 g € |0 Az farew
w W @ g wigy afs e
Tt § FT oqfeR & Ay g% AT
¢ & S ¥ @ 7 97 o T 98T
arar &, W gfT A f, aw A g
A%, W GAT T 90 A€ | T AN
FT9-TTY TR F7 v 7frar w1 wrEEA
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[+t Mg wreq]
mﬂﬁﬁlio%owq\oqﬂ'oQo
wifx A ¥ qET d A} e &
warfed® T & 1 WfeT gk A A
W g w1 R FE A g ww
qreY Arfet & W @A & 1 ag |
AT} | F WAy hR § ¥ A
_T Y e & ag afedi & 97 w3
qiY FY siEr FT AT & form AT A
wefrar mfg ;o § 1 SEH A
TG A A § 1 IERY T AAT
M 7 " O wF § 1 oafa) wv
I QAT @A T G & | A
¥ frdew & f waml wgieg &1 e
T A IAT Avfed 5 g HK e}
qequw & faafasr § 1€ saF S

FAAT A0

réed at 9ga ¥ § Afww aww A
T & For & wEra wAr g AR
s Far § frow At oAk A
¥ & & w fean s

Mr. Deputy-Speaker: How much
time does the hon. Minister want for
her reply?

Dr. Sushila Nayar: One hour.

Mr. Deputy-Speaker: The debate on
the demands of this Ministry be-
gan at 1-13 p. M. and it should be
over by 531 p. M.

Shri Sham Lal Saraf: There are a
number of hon. Members who want
to speak on these demands. She mpay
reply tomorrow.

Mr. Deputy-Speaker: That means the
time for other demands will be cut.

Dr, Sushila Nayar: I am in your
hands, Sir. If some more hon. Mem-
bers like to speak today, I may reply
tomorrow. -

Mr. Deputy-Speaker: What is the
opinion of the Government? No whip
ig there.
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st Fo Ho Trax : WF faw T
T/ I |

st wewrart @ ¥ga w1 faww
@ Ty Ay faww AR oW
a1 7 g "FE faear Jfgy

Mr. Deputy-Speaker: Then, the time
for other demands will be cut. I
would like the Minister to begin her
reply today. There is no time,

Shri Rajaram (Krishnagiri): My
Party has not been given uny chance.

Mr, Deputy-Speaker: Every Party
cannot get a ¢hance. Only four hours’
time is allotted. The time allotted for
the Opposition Parties has already
been spent. .

Shri Rajaram: Some time is allotted
for my Party also.

Mr. Deputy-Speaker: Every Party
cannot get time,

Dr. Sushila Nayar: May I make a
submission? The Chairman, before
you, had indicated that a little more
time would be given to Members to
speak. If you have no objection, a
few more hon. Members ‘might be
given time. In any case, my speech
will be cut in the middle today. So {
can answer tomorrow.

Mr. Deputy-Speaker: I shall call the
Minister at 530 p.M. today. Shrimati
Laxmi Bai.

st ATt SaTene wEiEd,
# W7 AN gUAR I} E 5 oww
IR @ WAET A AW 9T a6
wY fear | 7@ waTeT A o § gra
N g fir 9@ § agr weeT IR FHT R
gm"@a‘viwwmm
1
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ot gl G ()
T F} A wew fafreey awr faa,
5wy 9 §

=R qewaTg ; J@T @ g &
gt ag fawr oo T FW oFEr E
g g arge fafome @t s & )
7g Iy fe @ &, AT g 2,
T ¥ AT T A T A |

& § 77t 9T Tg7 qg@ G | 8
AT AT AT g & | T AW
gAIR TgF 1Y, B FINT TART I §
fe ot gwra T AF Y TG o€ 2
7g 7 Hifmg a@ & 1 A A9 aw
Fr faera @Y § O T wAw A
g war f& | s 91gy, I
JTE & I A g A AEEEaT & |
oo g 34Q & FF A ST awar @
g ATER & ATET AT Argww g | <y
@ X gu 30 AfeFw s @9 @
Fl T AT e @I FA AN &
R ITH 11 G AT gL AT Fefeme
A7 1 AfFT 3w A wEEr @ g
A 1 KA mmEs e fs
THo @o U@ FTH F X & AW

@1 AMfgd | qg FHA @ AN
g W g oF we § ag I
qr AT wifgd g &1 gma ww
T I gwar 2

o9 F Harag ¥ a8 I AL §,
T3 forl g1 &, o @ & 1 7w
w0 Qar A Ty § ) oW F wv
feafs 7z § fr wgdfes Y am om0
T v § A wdfaw s aw
w A ) o ferfe & e R
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FAM | W W AAE B AT H
WETET AR ¥ R & | Iq T 9
AT F1 G ITEEAT q9 q® A
FH A 9 TFAT § | W9 K AT,
A AR A AT g AT W
FIEAT TN WX T F SYTET ¥ AT
THT AW TIfEd | Afew W & Y
Ig & FET MRy fF A o w7
T IT F I A OF 9w @ fF T
A9 & T1g I I T SKG A I6
TR dfkew g ®X | ag ww @
gy W T 7 dAT A A
ar SaaT dar 9 § amgw famr o
o 3g ¥ weer s amw @ fe
IRV &6 g ¥ AT A g Iy §
g A AL WX | AT AT AT
TR W AT @ § 78 el O
am

W@ & A & oY A oA s
A g 1 e wlt & fAr oaed
o 3 Afew w1 ofar § o qrAr
# wrf sEeqr A ¢ W@ AEgRa
1 T 9T o ¥ wfgy | & fm e
¥ et § ag g frde Y w22 k0
oer xR ¥ art A sk
wgfeaa At @t | wa wgrRE A &
T &0 VE gur & AfeT f65T W agr
e & A # el A d o ol
# foar gmk gt @ gt Ak ¥
A agr 8o Mfafadfafeai A & &
30 fafaifada & =t 1w
@ ar ¥ ) dEoee fadt oaY § fe
I agi FTE AT § AT Ayt ¥ ATU| A
STAT ATEAT | AT FY WG WG &,
oo quw &, wss w § | e\ fay
FTTAR AT AT T @ 1 fETaE
TR R g
Ia ¥ 12 @ A YT ) aw
18-20 @ & wf & wwfAy o
¥ W ¥ g afed freft wfed
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qiw d9aw dfewa FRE A

ay § |\ & guwdt g fr oag W &

T wser FW fFar § 1 Ao,

oI R_W F 39 F fod g T W

Ak ¥ 9T A agr A TE FAT

g1 T wsw w0 & fog At faed )

T FITE WY A a9 § | WY AgATH

FT F ekt W AT ™ F Ay

forg % fF 39 & fody dar frr s

W & ag & T Afam & A ¥
g ARA g | g fadt aga
o= & 1 IEF oy AweR @ oW
FHENST [TE 2 | WA A I AT 50 QT
NrgmW g AT @ &
fox aferdt famy wifgd oot &
JeEY | T & fay & warew wv wrar
ST A § W WY Y Y qwrk 2w
aEft g o

wgt a% I w1 gare &, & v
e § e fdow g fo e
W W9 ST AGY W A §, T
WMrem I g femd €1 @
frram FTAdmaT N @ EIWH
svarg dar W v ¥ fod aw
Ffad | @k foy ww wgA W
AfFY | T 9T QA CENE A
fecdt fafres &Y &, W N wew §
5 ez coFwe e axg & g E )
wre fdwer A 3 & fody ot wfomdy
2w BN E Afwy | wE O ¥ A
oW 99 ®1 geEE Sifar W qgat
Y 3R %3 & firAwe e & Sor i
T g ¥E & 6 g% e # g &t
s =i w4 wT A ¥ fay wg A
T w1 ag I A A q A
o o § | W A A e & a,
FA ¥ 22, B1F & @ & T F ey
% ot faqaT W WIS TATETE » AT
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FERfs, gy wi e areee
gt wifey | 8F wfe & @ @
& A 9T HET 9T & | 9« W
faferea a1 #¢ Jrerey § A F1E IFT
qT GAaT T & 1 A FY T A ¥
el W e s e o
w fa dfash A & fod wot &
w=& wi A T Jiiey |

wq W AT v q@ @y
wTr g dRw gy & for w1 fewrw
a3, A T ¥ & o fimr AV E
T qE T TG TR 1A §
faq z@® aedl ¢ I9 J oA A
famdt & w1 I 9% g St w0
qwEt & Towar w9 A ¥ R
LT T, T 9T, WEF K g 40
st ¥ e FE o wgar AN |
T\ e F I @ wyaE wfgd
feeelt ¥ &Y WY SR wH ATEY |
o #) freers gv v v agr feaet
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a¥t gf i fawelt § 1 37 9T g A
T & Afe w99 &A@ 9 A
w@r § 1 ¥ A W ¥ W@ e
a7 g¥AT &0

aifad am ¥ ag wE W §
fis o1e & 7§t @ a3 I TATEW §
A T sRd § ordfass
gt § 1 Afe ag R dEw T S
itz XY § 9 W Q8 a<g @ AG
faorar & 1 zar ¥ @ & S T T
WE ) WosT =X &\ 99 T T/@/I
e d fasar & g E e wer Y
wr9E # feamw & faemr wnfed g2
o agr waw ¢ ¥ fgamw & Aoy
g1 ag ® quw FTE FET T &,
forar lar & I "wey ™, QY AEE
Mer, 3 Aew a7 wfe | Afew & X
oF fem a1 T ffrewdt e e 400
&r F fA3 saw &C A9 W
400 AV FT AT AT & A Iq X
Y au® /T AW wfer & @
qFar & | g a1 qer ot T e
P TR IAN G AT
amw Ay @ § qferw ¥ 0F ¥ AW
e | & A FT zaTeTEl § et g
o 7 gar & 1 e g fr e g
2 & § i A § 1 fawEe
¥ @Yo fo FNRM@ & 1| T/ AT FT
R qeT g fE fre # sw e Ay
T AR AR A | v
qeT A At FE & ogR F & A
qax wer faear 2 ) Afew 70w &
qet aY 7w g & fiF o & frerr @
ag W wF WY AEY | 25 AW H & 12
vl w1 wE fay 7 )7 gafegy 9g 6
12 ¥ ¥ 6 58 @79 & 7Y AT 6 &
Ty wIfas ¥ | w7 59 q@ § @ FW
g v A & ToAES Agr ge-
fd¥e T ot #dwe D1 frer ®X
FHart v § ofs g wafem 2
X ag AT AT AN oo il

CHAITRA 24, 1888 (SAKA)

D.G. 1966-67

10942

TR a8 W U8 & fay I
sifed .

IqTerw WP . ftet SavedAr
*=1 | & fi wda wd T W g
AR TEET FT AT G F LT
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Shrimati Jyotsna Chanda (Cachar):
In rising to support the Demands for
Grants of the Ministry of Health and
Family Planning, 1 would like to point
out that the rmplementation has not
been according to the schedule laid
down by the Planning Commission.
For instance, the Silchar Medical Col-
lege, which was due in the Second
Plan, has not been viable even after
the Third Plan. I would request
Government to take necessary steps
so that the pre-clinical classes of the
said Medical College are started from
the next academic year.

I find from the Report of the Minis-
try that the target laid down by the
Planning Commission for trained
nurses is 40,000 whercas only 18,000
have been trained by the end of the
Third Plan.

Dr. Sushila Nayar: She has not read
the figures correctly; 45,000 are train-
ed by the end of the Third Plan.

Shrimatl Jyotsna Chanda: The sche-
dule shows much more.

Dr. Sushila Nayar: No, exactly the
same.

Shrimati Jyotsna Chanda: My expe-
rience is that in a small district like
Cachar where nurses are trained,
some are still unemployed. 1 perso-
nally feel there are deficiencies of
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trained nursing personnel
States, whereas there is surplus in
other States. There being no co-
ordination between States to absorb
trained personnel, thig has resulted
in unemployment. In this regard, I
request Government to look into the
matter so that the services of trained
personnel are properly utilised.

in some

There is a shortage of medical men
in the country, though Government
are taking steps to open new medical
colleges to meet the requirements of
the country. Perhaps Government are
also aware of the fact that a large
number of medical graduates trained
in foreign countries are working out-
side, only for the simple reason that
the salary scales and amenities avail-
able to them in this country are much
less than what they enjoy there. 1
would like to impress upon Govern-
ment the necessity of adopting ways
and means to recall these medical
personncl from abroad and provide
suitable positions for them in the ser-
vice of their motherland,

It is unfortunate that whereas most
of the sub-divisional and district hos-
pitals in our country are being run
without specialist ‘medical personnel,
these specialists are giving service to
other countries. The Government of
India should evolve a scheme by
which every sub-divisional and dis-
trict headquarters hospital should, be
provided with specialist physicians
and surgeons equipped with arrange-
ments for the administration of the
modern form of anaesthasia.  Other
clinical and surgical facilities should
also be provided in these hospitals.

Moreover, antidotes for diptheria,
polio, etc., for children should be pro-
vided free and extensively all over
the country, as the measures taken
now are far below the average
requirement.

As regards TB, the incidence is not
going down; in many areas, it is
increasing. Of course, there are
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some reasons which are beyond the
control of Government. All TB pati-
ents cannot be admitted and treated
in hospitals for lack of accommoda-
tion.  But domiliciary treatment
should be encouraged, providing them
with medicines and better scope for
nutrition so that they may become fit
again.

It may not
mention, . . .

be out of place to

AN pew v woEw (W)
IUTERT Wy, FE # NO-gfe A

Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum.
The hon. Member may continue.

Shrimati Jyotsna Chanda: It may
not be out of place to mention here
that the disptaced T.B. patients are
getting financial assistance for their
treatment in my district of Cachar,
but 'my sad experience is that this
financial assistance is made in such
a way that the patients cannot main-
tain the continuity of their treatment.
I would request the Government that
the payments be made in such a way
that the patients can utilise it in
continuity of their treatment.

I would like to say a few words
about family planning. It is slowly
being taken up by the people. Our
rural people are mostly illiterate and
are not conscious of the increasing
birth rate in the country. They cons-
titute 80 per cent of the people of
India. They have to be educated in
this regard that family planning will
not only solve the food problem of
this country but is an integral part
of family welfare.

In this connection, may I suggest the
utilisation of the services of the train-
ed Dais to educate the people in rural
arcas, particularly the womenfolk, as
to the utility and dire necessity of
family planning. The Government has
proposed to train 250,000 Dais in the
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Fourth Plan, and in this training the
Government can easily add the sub-
ject of family planning so that the
Dais can propagate family planning in
rural areas and at the same time can
give maternity and child welfare bene-
fit to those areas.

1 will take two or three minutes
more.

Mr. Deputy-Speaker: No, no.

He has
I should

Shrimatj Jyetsna Chanda:
taken my time by quorum.
not be victimised for that.

Mr. Deputy-Speaker: You have taken
your full time.

Shrimati Jyotsna Chanda: 1 do not
know the condition of other States
regarding Dai training, but in Assam,
at least in Cachar, it is still going on.
But the scope of employment for them
is very limitqed. So, I would request
the Government to impress on all the
State Governments to have Dai train-
ed in family planning, and they may
be employed at present in Anchalik
Panchayats if it is not possible in the
Goan Sabha leve] for educating the
rural people in this regard.

The government have taken up re-
search work in ayurvedic science re-
search laboratories and standardi-
sation of ayurvedic and unani drugs
should be given further impetus
and 'more laboratories at least one for
each zone should be started. Homoeo-
pathic medicine is the cheapest and
within the reach of common men.
The government should strive to set up
at least Homoeopathic centres in Goan
Sabha level. Homoeopathic ‘medical
council should be recognised and only
qualified homoeopaths should be allo-
wed to practice,

Before concluding, I like to mention
about food adulteration for which
enactments have been made very
recently. I would request the govern-
ment to impress upon the state govern-
ments that they might authorise cor-
porations, icipalities and pancha-
yats for proper implementation of the
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act so that adulteration of food and

drugs are stopped for over.

I have been informed that there are
separate wings for treatment such as
ENT, eyes, etc. but no wing for
orthopaedy either in Wellingdon or
Safdarjung hospitals. At the same
time I request the Government that
Central Health Service rules be
amended so as to enable CHS doctors
in class II to get their promotion to
class 1 after five years of service
either in the Central Government or
State Governments.

Shri Rajaram: Mr. Deputy-Speaker,
the world leaders are thinking about
population control. Population con-
trol or disaster? This was the cen-
tral theme which ran through the
two week U.N. World Population Con-
ference concluded in September in Bel-
grade. The subject for discussion was
how best to control and regulate the
growth of world population. Accord-
ing to Dr. B. R. Sen, the director
general of FAO if food availability
does not keep pace with population
growth at the present level of con-
sumption by the end of the century
the number of people subjected to
hunger and malnutrition would be
double of what it is today. If we do
not control population, we will face
hunger and ‘malnutrition in the future.
In our country people from the vil-
lages are gradually coming to the
cities in search of jobs and work.
This must be stopped. Government
must give jobs in the villages ftself
by developing rural industries and
other facilities in the rural areas. A
number of people live on roads in the
cities; Madras is famous for that. A
number of people are living on path-
ways and they do not know the
ABCD of birth control or family
planning. In Delhi there are big ad-
vertisements which say: use loop for
family planning. It is good. I do not
think simlple advertisement alone
will attract married women {o take to
the loop. When a gentleman goes
for vasectomy operation, he gets Rs. 20
or 25 as incentive. It happened in
Madras, in my plece. Two famous
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doctors were there; people came to
know about vasectomy operation. The
doctors went to the rural areas. One
doctor conducted 90 operations; ano-
ther 83 operations in one day. In this
they get two things: one is, they get
money for their food and the other
is, they accept the policy of family
planning. While gentlemen are get
ting some remuneration for this kir

of operation, why not ladies also get,
who are comig forward to get loops
for themselves? The Health “Minis-
ter is a lady and she must not treat
'‘members of her own sex in a dis-
criminatory way.

Dr. Sushila Nayar:
money for sterilization
even more.

Women get
equally, or

Shri Rajaram: As far as my State
of Madras is concerned, it stands first
in family planning, and unexpectedly
we have followed this practice for a
long time. But what has happencd
because of this. Nowhere in the
world have people been punished yet
becausc they are obedient to the Gov-
ernment or because they are law-
abiding citizens of the country, out
here, in this country, we have been
punished. Let me say how. Last
time, we sent 41 representatives to
this Parliament. Now, because we
have adopted this policy of the Gov-
ernment, that is. family planning,
We are going to send only 39 repre-
sentatives to this House in the next,
ensuing elections. I do not know whe-
ther this Ministry has got any cont ol
over this. But there is one thing: if
you adopt such policies. I do not
think family planning will be a fruit-
fu] one. So, I am requesting the Gov-
ernment to come forward with a state-
ment that this kind of defect will be
removed altogether and the State,
especially, the people who are law-
abiding and who are accepting the
policy of the Government must be
given more representation than others.
Especially the rebel States like West
Bengal and Kerala, who are not
adopting family planning, are going
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to get more representation
House next time. 1 am sorry to say
this. But it is the real thing. When
I asked the Delimitation Comrmission
about it, they told ‘me they are only
allotting the seats according to the
population. So, they have no control
over all these things. Therefore, this
defect must be removed.

in this

I next come to the question of water
supp'y. You know that the Members
of (\.is House felt the scarcity of water
all ,er the country. The Madras
Government has formulated a scheme
to take water from the Krishma in
Andhra Pradesh. They have not
shown any friendly attitude towards
us, and so we formulated another plan
to bring water from the Cauvery.
We have submitted a plan to the
Central Govermment and the State
Government. In that connection, my-
self and the ex-Mayor of Madras
Corporation, Shri Chitti Babu, met the
Health Minister last year. Even now,
there is no concrete step which has
been taken by the Government. I do
not know why. Madras city is grow-
ing; not only that. Even in regard
to the Cauvery where from we nare
taking the water, the water is from
lake Viranam, near Tiruchirapalli. It
is 180 miles away from Madras city,
and on the way, all along these 180
miles, there are a number of villages
and a number of municipalities. If
the Central Government comes for-
ward Wwith a measure to subsidise
this plan, I can say boldly that all
these rural areas could be given good
drinking water facility, I request the
Central Government not to delay this
water scheme, because the Madras
Corporation is under the DMK'’s con-
trol. I believe even now the majority
of the population is guided by age-
old beliefs and conditions regarding
health and disease due to ignorance
and a lack of sanitary knowledge.
Health and disease have been asso-
ciated with witcheraft, magic and
superstition. I am requesting the hon.
Minister to ask the social organisa-
tions in this country to do rational
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propaganda all over the country to
avoid these hardships in the rural
areas,

In the end, as far as the primary
health centres are concerned, last
year, in 1965-66, they had proposed to
construct in Andhra Pradesh 97 pri-
mary health centres; they have cons-
tructed only 20. In Madras, they hac
proposed to construct 120, but they
have constructed only 26. This musi

be looked into. .

[
Regarding hospitals, here is agpopu-
far Tamil magazine Kumudam which
has published a photograph showing a
big queue before the out-patient ward
of the General Hospital. This is not
situation in the General Hospitai
alone. The same situation prevails
all over the country. I request that
doctors must be doubled in the out-
patient ward and a number of hospi-
tals must alto be constructed mme-

diately by the Health Ministry.

.M)f last request is each and every
district must have a medical college.

Mr. Deputy-Speaker: The hon, Min-
ister.

oft gen W wEATY : T S A
o §, v QU s ey

'Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum. The
hon. Minister.

Dr. Sushila Nayar: Sir, I am very
grateful to the hon. Members for the
sppreciation they have shown for the
work of the Health Ministry and for
some very constructive suggestions
that h..ve come from different quar-
ters. 1 was very glad that there was
universal support for the programme
of family planning. Even Swamiji
who 'made certain remarks and com-
ments did not oppose family plannring;
he only wanted the family planning
programme to be based on bramh-
acharya and celibacy. That is abso-
lutely correct, coming from Swamiji.

182 (Ai) LS—9,
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1 would hope very much that not only
on the floor of this House, but out-
side also he would carry the message
of bramhacharya and self-control.
After all, it is the sanyasis and reli-
gious teachers who can really nelp
to carry this message to the common
people.

So far as the Health Ministry is
Loncerned, we are not at all anxious
that artificial methods be used by
those who can exercise sufficient self«
control. We have given the first
place to bramhacharya, moral valuer
and seif-control in this total vro-
gramme, because apart from the good
that it mav do to the population pro-
blem, self-control  exercised in one
walk of life is going to help the peo-
ple in all other walks of life aiso
and they will be better citizens iot
that.

But, Sir, there are quite a substan-
tial number of people who may not
find this method sufficiently capable
of producing the results that we want.
It was very vividly brought out by a
number of speuskers how the popula-
tion increase is going on in this coun-
try. The very fact that we are hav-
ing such a large population incrcase
ig in other way a positive certificate
for the achievements of the Health
Ministry. Because of the success of
the various health programmes the
death rate has gone down as a result
of which the increase of population
has become very obvious, very mark-
ed.

In order to check this population
growth, then, it is necessary for the
Health Ministry to take the necessary
steps. It is quite obvious that the

. two aspects of the problem are in a

way two faces of the same coin. On
the one hand, it is necessary to bring
down the death rate, to eliminate epi-
demics. to eliminate the caus:s of
death that can be eliminated and. at
the same time, it is necessary to .cck
the birth rate.

Sir, it ig the experience of the
whole world that as health conditions
improve, the desth rate comes down
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and gs the socio-economic conditions
improve further, the birth rate also
comes down in course of time. But in
India we are faced with the problem
that if we are not able to decrease
our birth rate fairly quickly, the
increasing population will go on con-
suming the results of our Five Year
Plans so that we shall be, so to say,
running all the time in order to stand
where we ure. Therefore, in order to
raise the economic standards and liv-
ing standa-ds of the people it has
become necessary to lower the birth
rate.

An hon. Member stated that family
planning was a socio-economic pro-
blem and not merely a health problem.
I think, Sir, he is right, because if the
socio-economic standards are raised
fairly quickly the birth rate will go
down automatically. But the question
is, that it is a vicious circle. If the birth
rate does not come down the socio-
economic standards cannot rise and
vice versa. Therefore in order to im-
prove the standard of living this vi-
cious circle must bg broken. Some-
thing has got to be done to lower the
birth rate.

It was also said by one hon. Mem-
ber, “why not have a separate Minis-
try of Family Planning?” It is not for
me to comment on this, it is for the
Prime Minister to decide. But it I
muy be permitted to explain the posi-
tion, I would like to make it clear
that while the educational aspects of
family planning can be carried out by
anybody and everybody, and in fact
we are taking help from all sectors,
from sister Ministries es well as gocial
welfare organisations, so far as the
provision of service is concerned it
has got to be done by the health ser-
vices, by the medical people. There-
fore, whether it is the sterilisation pro-
gramme of male or female, whether
it is the intra-uterine contraceptive
device, whether is the fitting of cer-
taln other types of contraceptives, the
medical people come into the picture.
And, situated as we are, it i3 only
right and reasonable to expect the
healthy organisation to take care of
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that. Thut is why this programme
continues to be the responsibility of
the Health Ministry and will continue
to be the responsibility of the Health
Ministry.

However, to give added impetus. te
this programme and to make our coun-
trymen and everybody else realise that
we attach the highest importance to
this programme, a department within
the Health Ministry has been created
and we have a Secretary, a Commis-
sioner and other staff to give the
greatest possible push to this pro-
gramme.

I would, however, like to say that
the programme as it is, has been grow-
ing fairly rapidly. Family planning i3
one of those programmes where it
takes time to build up the tempo and
that tempo has been building conti-
nuously. To give an example, in the
First Plan Rs, 65 lakhs were provided
for this programme and Rs.14.65 lakhs
were spent; that is, 22 per cent of the
provision was spent. In the Second
Plan Rs. 495 lakhs were provided and
Rs. 2155 lakhs were spent; so, the
total expenditure was 43 per cent.
In the Third Plan Rs. 2,698 lakhs or
Rs. 26.9 crores were provided and
against that Rs. 25.5 crores has beem
spent; so that 95 per cent has been
spent. Everyone will agree that this
is a very creditable performance.

Then I come to another thing. In
the First Plan there were 127 urban
und 20 rural centres for family plann-
ing, making a total of 147 centres. In
the Second Plan the number of urbam
centres was 757 and that of rural ones
was 1,379, making a total of 2,136. In
the Third Plan the total number of
these centres, urban and rural, has
come up to 20,743; so that it is a very
substantial and considerable increase.
Ot these something like 18,000 are in
the rural areas; so that we are not
neglecting the rural areas as has been
stated by one or two speakers in the
course of the debate. I agree, however,
that it is not merly the provision of
these centres or the expenditure of
money that can achieve the objectives.
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What is necessary is sume kind of a
personal approach to explain the whole
philosophy to each individual and each
family.

It was stated by one or two speakera
that we should give primary import-
ance to women workers in this
work. We have been doing that, but
we find that in a number of cases, or
I should say in a large number of
cases, women are ready to take to
family planning but the men do not
like it and they oppose it. There-
fore, the education of the male is as
important as that of the woman if the
programme is to be a guccess. It is for
this reason that we have re-organised
the whole scheme of things and under
the re-organised pattern we have pro-
vided two basic workers per 10,000 of
population or per 2,000 families,

My hon. friend, Shrimati Soundaram
Ramachandran thinks that this is ioo
big an area and Mad and that we
should have two basic workers per
5,000 of population. Ag soon as we
are in a position to get two
workers for 10,000 of popu'ation
we shall certainly try to have the
higher target of two per 5.000 of popu-
lation. Of these two workers one
should be a wontin with the auxiliary
nurse midwife type of training We
have not got enough of trained people
available all over the country. There-
fore we are taking some of those
women who are capable of being train-
-ed at a later date. We recruit them,
give them orientation training and put
them in the fleld. Later they can be
withdrawn in batches and given the
longer training,

Similarly, for the male workers we
would like to use men with the sani-
tary inspector type of training, but we
do not have enough of them. There-
fore what we are doing is thay
we are taking some of the demo-
bilised walaria workers and some
of the other health workers, giving
them the necessary orientation and
are fitting them into this programme.
Now. the woman worker goes to
every family. If the woman is preg-
nant, she tells her what she should
-do to keep healthy. If she has a
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little nursing baby, she tells her how
to take care of that baby and she tells
her, at the same time, how she
can stop having more babies till such
time she wants more babies. In
other words, we have projected
before our people that the family
planning programme is the very
pivet for the achievement of health
and happiness of each family unit
It is very important that there s
some kind of a proper understanding
and a proper re-assurance that it
they have a few children, those few
children have a reasonable chance to
live up to be healthy adults and
responsible citizens. That is what we
are trying to do in this ptogramme.

Apart from these two basic health
workers per 10,000 of population, we
are having one extension type of
better trained person for every 20,000
of population. At the block level, per
60,000 of population, in some cases it
may be more than 60,000 we are
proposing two doctors, nurses and
all the other necessary gamut of
workers, In this fashion, through a
network of basic health services
adequately strcngthened, adequately
trained, adequately cquipped with
the requisite facilities, we are trying
to reach the message to each and
every home in the country.

8imilarly, for the urban areas, we
have started baving . ..
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Similarly, for the urban areas, we
are having a family planning unit for
50,000 of population and we want to
follow the szme type of pattern in the
cities. Apart from this, having got
the services, we need a lafge number
of trained personne] and we have
tried to intensify the training prog-
rammes also. In the First Plan, we
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trained 67 people; in the Second
Plan, we trained, both short and long
term courses, 3,645 and in the Third
Plan, we have trained 42,125, We
need much more—] agree—but the
House will agree that the progress
has been very substantial.

Apart from that, if you come to
this question of services, in the First
Plan, it was mostly the rhythm
method; in the Second Plan, a little
bit of other conventional contracep-
tives were introduced and in the
Third Plan, we have gone forward in
a big way for sterilizations on the one
hand and the IUCD on the other.
8o far as sterilizations are concerned,
in the First Plan, there was nothing
at all; in the Second Plan, we had 1
static and 9 mobile units and in the
Third Plan, we have 1,555 static and
188 mobile units. Similarly, with
regard to the sterilization operations,
in the First Plan, the number of
sterilization operations was less than
2 lakhs, it was 152,097 by the end
of the Second Plan and in the Third
Plan, the number is something like 15
lakhs. The House will agree that it
is a substantial progress. Similarly,
for the IUCD or the Loop, in a
short period that we have taken to it,
we have something like 6 lakhs of
women who have taken it and we
hope that it will be possible to inten-
sify this programme very much more
in the coming months and in the
coming years.

We have also gone forward to
make ourselves self-sufficient so far
as the supplies are concerned. So
far as chemical contraceptives are
concerned, we are practically self-
sufficient. For rubber contraceptives,
a factory is being set up near
Trivandrum and for the IUCD
loop a factory has been set up at
Kanpur, which is producing some-
" thing like 20,000 loops a day and the
numbers wijll be increased so as to
meet all our requirements.
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There is one other difficulty . ..

Mr. Deputy-Speaker: The
Minister may continue her
tomorrow.

hon.
speech

18. hrs.

*INDIAN ACADEMY OF MEDICAL
SCIENCES

Dr. Chandrabhan Singh (Bilaspur):
It is my painful duty to raise this
half-an-hour discussion on the reply
given to Unstarred Question No. 1469

on the 3rd March, 1966. The question
was:

“Will the Minister of Health
and Family Planning be pleased
to state:

(a) whether the Indian Academy
of Medical Sciences has
decided that Post-Graduate
Examinations should be held
for award of its member-
ship;”

The reply was:
“Yes, Sir.”
The second part of the question was:

“If so, Government’s
thereto:”

reaction

The reply was:

“The Central Government see
no objection to a corporate body
prescribing any conditions for its
membership.”

The third part of the question was:

“whether the Indian Medical
Council and the Indian Medical
A iation are d to it?”

The reply was:

“Medical Council of India are-
of the view that there should be

*Malf-an-Hour Discussion.
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a separate statutory body for
holding National examinations.”

18.01 hrs.
[Surr SHaM LaL SARaF in the Chairl.

It is my painful duty because it
raises a very important point. On
the very face of it, the replies that
were given were not factually cor-
rect. I am sure it has escaped the
notice of the Health Minister because
as far as the third part of the ques-
tion is concerned, it is said that the
Medical Council of India are of the
view that there should be a separate
statutory body for holding national
examinations. It i3 a very well known
fact that the Medical Council of
India and the Indian Medical Asso-
ciation are both strongly opposed to
any nationa]l examination being held
by the Indian Academy of Medical
Sciences. If you permit me, I may
read out®here the decision of the
Executive Committee of the Indian
Medical Association as wel]l as the
decision of the Indian Medical Coun-
cil. Both of them have categorically
said that they are opposed to
national examinations being held by
a body of this type. This is a very
important point. I do not know how
that reply was given. If you permit
me, I will read out that part of the
reply given by the Executive Com-
mittee of the Indian Medical Coun-
cil. Will you permit me, Sir?

Mr, Chairman: If it is not alengthy
one.

Dr. Chandrabhan Singh: I will place
it on the Table of the House, if you
permit me.

Mr. Chairman: Yes.

[The hon. Member handed the docu-
ment at the Table—Placeq in Lib-
rary. See No. LT-6387/68).

Dr. Chandrabhan Singh: The point
is this, The Indian Medical Associa-
tion says that the Indian Academy of
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Medical Sciences was formed to re-
cognize merit and thereby encour.ge
research, and the examinations were
not within its purview. This is part
of the reply given by the Indian Medi-
cal Association:

“The Indian Medical Aassocia-
tion looks with disfavour ea the
contemplated move of the Aca-
demy to institute national exami-
nations for granting post-gradu-
ate  degrees in the form of
Membership of the Academy.”

The Medical Council of India also
says the same thing:

“The Medical Council of India
had earlier considered this ques-
tion and had resolved that a
statutory National Board of Exa-
minations should conduct these
examinations. Eminent special-
ists from all over the country at
th> Conference on Post-Graduate
Medica] Education convened dur-
ing November, 1864, expressed
the same opinion. But still . . ."”

This is the important part:

“. .. the Indian Academy of
Medical Sciences has been plan-
ning to conduct National Exami~
nations . . .".

st gev ww woAT (7WW)
awrafar wgia, wa & worgfa ad ¥

Mr. Chairman: The bell is being
rung.

There is no quorum. The House
will now stand adjourned and will
meet again at 11 a.m. tomorrow.

18.07 hrs.
The Lok Sabhg then adjourned iill

Eleven of the Clock on Friday, March
15, 1966/Chaitra 25, 1888 (Saka).
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